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~ From:

To,

Principal District & Sessions Judge

-cum-Spl. Judge (PC Act)(CBI),
Rouse Avenue Court Complex,

New Delhi.

The Registrar General,
High Court of Delhi,
New Delhi.

No.MP/MLAS.IRACC [Gaz./2025 S Q-6

Sub:-

Ref:-

Sir,

Hif"" Che

03 JUN 2025

Receipt No

GENERAL RECEIPT
et of Delhi

Dated 96/6/’\('

Monthly progress report of the Courts setup for trials against sitting and

former Members of Parliament (MPs) and Members of Legislative

Assemblies (MLAS)

No.5384/DHCIGaz/G-2/2022 dated 28" SEPTEMBER, 2022.

With reference to the above mentioned letter, please find enclosed herewith
the monthly progress report of the Courts setup for trials against sitting and former Members
of Parliament (MPs) and Members of Legislative Assemblies (MLAs) for the month of MAY,
2025 in the prescribed format from the following Judicial Officers of Rouse Avenue Court
Complex, New Delhi for information.

Sl. No. Name of the |[Designation L.P |Instt | Cases Cases Dis |Pendency
Judicial received |transferred ason
Officers by 31.05.2025

transfer
Sh. Dig Vinay :
: ISpecial Judge
& Singh (PC Act)(CBI)-09 20 0 (0] 0 1 19
2  [Sh. Jitendra Special Judge
Singh (PcacycBy23 |2 | ? z . 2 -
3  ish. Vishal Special Judge
Gogne (PC Act)(CBI)-24 2 & - o 8 a4
4 Sh. Paras Dalal  [Addl.Chief
Judicial Magistrate- | 18 2 1 0 2 19
01
5 Ms. Neha Mittal  |Addl.Chief
Dudicial Magistrate- | 22 1 0 0 0 23
03
6  [Sh. Vaibhav Addl.Chief
Chaurasia Judicial Magistrate- | 23 0 0 0 2 21
04
TOTAL
126 5 4 0 10 125
Yours faithfully,
y COURT
pELHI HIGH en
Gazete granec:
Diary NO........Q!’-‘-S-% """"""""" /
.\Q'-G‘-’ 25 (Kanwal Jee

Principal District & Sessjpns Judge

]

-cum-Spl. Judge (PQJAct) (CBI)
Rouse Avenue Court Complex

New Delhi
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’ MONTHLY PROGRESS REPORT UF COURT DEALING WITH CASES A_AINST MPs AND MLAs ﬁ:‘ﬁawﬁ:f?
YS
REPORT OF THE MONTH OF MAY-2025 Spacial Judge pe mii"{é’@w
(MPs / MlAs Ceogs
{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24" November, 2020} Court No. 512, ﬁfﬁ%@%
Rouse Avenus '@égﬁ'{@%%m@
Name of the Presiding Officer DIG VINAY SINGH WNew T2t
Designation Special Judge (PC Act) CBI-09 (MPs/MLAs Cases)

Rouse Avenue District Court, New Delhi.

Date since which posted in the court

29.04.2025 (A/N)

Total number of cases pending on the first day of the
month

20

Number of cases disposed/iransferred in the month with
detail i.e. conviction, acquittal, discharge, acceptance of
closure report, etc

State Vs. Abated Final Report (S.K. Bagga)

01

Case No. -Clor/8/2025
(Accepted)

Number of cases pending on the last day of the month

19

Number of cases instituted in this month

Prepared by:

N )
ﬂ%{iﬁ*
A AfTmad/JYA

Qi
(Dig Vinay Singh)
Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases)
Rouse Avenue District Court, New Delhi
Snecial Judge (PC Act) (CBI)-05
(MPs / MLAs Cases)
Rouse Avenue Digtrict Gourt,

Mew Delni
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Sl | CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is sitting or former MP/MLA Date of Date of cognizance
No Whether State case, complaint institution
case or closure report
DLCT110001012019 CBI-PC Act U/S 1208, 420, 465, 468, 471 IPC 10 Former 27.04.12 08.06.2012
13(2) r/'w 13(1)(d) of PC Act, 1988 MP
1 CBI
Vs
Ambumani Ramadoss etc.
Date Present Stage | Detall of prosecution witnesses |Statement of|Detail of defence witnesses| Date since |Whether there is any stay of proceedings ordered by superlor court, if yes give detail Whether any |Expected date of disposal
of of the case accused - when matter, interim orders are of case
Framl| Whether has been existing in the
ng of’ recorded or posted for matters
Char not final
ges arguments
Witnesses| Witnesses [Witnesses Defence Defence -No- # Disposal within two
cited | dropped |examined witnesses | witnesses Although there is no stay, but the matter cannot progress because of the -No- years from date of
cited examined ollowing reason. Vide order dated 07.10.2015 the !d. Predecessor Cour framing of charge
rdered framing of charges against 5 out of 10 accused while discharging the Documents of this fil .
remaining 5. On being challenged by the 5 accused who were put to charge o .
ne hand, and by CBI on the other hand qua the discharged accused, vide comprlses of
rder dated 29.07.2019 Hon'ble DHC in Crl. MC no. 4442/2015, 5003/2015 approximately 11,000
005/2015, 5007/2015, 58/2017 & Crl. Rev. no.38/2016, Hon'ble DHC pages.
remanded the matter back. On being challenged, vide Judgment dt. 27.07.2022
in SLPs, the Hon'ble Supreme Court had remanded the maiters back to the
ey Hon'ble DHC for considering the matters afresh on merits. However, the above
;c:] CII:rvi‘f,iE::lgtri]gns 1k WA Hil L WERs . BiA judgment has nowhere indicated that the impugned order/judgment dt
9.07.2019 of the Hon'ble High Court has been quashed and set aside only
char / ua the accused who were discharged by this court in this case and werg
ge orde:rs or etitioners before the Hon'ble Supreme Court and it was not qua the accused
yet |directions of gainst whom charges were earlier directed to be framed. Hence, some
to | the Hon'ble larifications on the above aspects & with regard to the effect of the abové
be High judgment di. 27.07.2022 are sought by the accused persons in the pending Crl
fram| Court/Arg. Rev. nos. 38/2016 of CB! and other connected petitions i.e. Crl. M.C. Nos
ed On A-1 442/2015, 5003/2015, 5005/2015, 5007/2015, 58/2017 filed by the accused
A ersons in this case are scheduled for hearing before the Hon'ble High Court on
application/ 1.09.2025
furtht—%r Note: Order dated 19.09.24 passed by the Hon’ble High Court in Crl. M.C.
proceedings No. 4442/2015 (Crl. M.A. 6570/2024 & 7413/2024) and Crl. M.C. No
43/2015 (Crl. M.A. 6594/2024 & 6595/2024), CBI sought time to address
rguments on the issues .
B
::é“\
2|




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# On 16.05.2025:-

1. It was submitied by both the parties that the
petitions before the Hon’ble High Court under nos.
Crl. M. C. No. 4442, 5003, 5005, 5007 of 2015 and
58 of 2017 and Crl. Rev. P. 38/2016 are now listed
on 01.09.2025.

Accordingly matter was adjourned for 20.09.2025.
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Crl. M. C. No. 4442, 5003, 5005, 5007 of 2015 and 58 of
2017 and Crl. Rev. P. 38/2016 are pending before the
Hon'ble High Court. Also documents of this file comprises of
approximately 11,000 pages.
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CNR No. and Cause title

+hal statutes involved

Wheth. &cused is sitting

Nature - No. of accused Date of Date of taking cognizance
Whether State case, complaint or former MP/MLA institution
Sl case or closure report
No
DLCT110001072019 CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 5 Former 22.02.13 25.02.13
13(2) r/w 13(1)(d) of PC Act, 1988 MP (CBI Court Lucknow)
2 CBI
Vs
Dr. Keshav Kumar Aggarwal etc.
Date of|Present Detail of prosecution witnesses |Statement of Detall of defence Date since when | Whether there is any stay of proceedings ordered by superior court, if yes | Whether any interim | Expected date of disposal of
Framin{Stage of accused - withesses matter has been give detail orders are existing in case
g of Fhe case Whether posted for final the matters
Charge| recorded or arguments
S not
Witnesses| Witnesses | Witnesses Defence Defence -No-
cited | dropped | examined witnesses | witnesses Although there is no stay, but the matter cannot progress because o -No-
- cited | examined the following reason. Vide order dated 07.10.2015 the Id. Predecesso
Form|Awaitin| 30 N/A N/A No N/A N/A N/A Court ordered framing of charges against 5 out of 10 accused while # Disposal within two
al discharging the remaining 5. On being challenged by the 5 accusej years from date of
charg|Clarifica who were put to charge on one hand, and by CB! on the other hand qu framing of charge
e yet| tions/ the discharged accused, vide order dated 29.07.2019 Hon’ble DHC i ’
to be | orders Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 684
framel or of 2017, Crl. MC 58/2017 & Crl. Rev. no.38 & 25 of 2016, Hon'ble DHC
o remanded the matter back. On being challenged, vide Judgment dt
d |directio 27.07.2022 in SLPs, the Hon'ble Supreme Court had remanded the
ns of matters back to the Hon'ble DHC for considering the matters afresh or
the merits. However, the above judgment has nowhere indicated that the
Hon'ble impugned order/judgment dt. 29.07.2019 of the Hon'ble High Cour
High has been quashed and set aside only qua the accused who werg
Court/Af discharged by this court in this case and were petitioners before the
g. On A- Hon'ble Supreme Court and it was not qua the accused against whorr
1 charges were earlier directed to be framed. Hence, some clarifications
applicati on the above aspects & with regard to the effect of the above judgmen
dt. 27.07.2022 are sought by the accused persons in the pending Crl
on/ Rev. nos. 38/2016 of CBI and other connected petitions i.e. Crl. MC no
further 4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 688 of 2017, Crl
proceed MC 58/2017 & Crl. Rev. no.38 & 25 of 2016 filed by the accused
ings persons in this case are scheduled for hearing before the Hon'ble High
Court on 01.09.2025.
Note: Order dated 19.09.24 passed by the Hon’ble High Court in
| ] Crl. M.C. No. 4442/2015 (Crl. M.A. 6570/2024 & 7413/2024) and Crl,
,;:,«/‘E;I‘: Act) ¢ ?\\ .C. No. 4443/2015 (Crl. M.A. 6594/2024 & 6595/2024), CBI sough
/""\rff-‘;.'-v"""‘*-;fl:i %\ time to address arguments on the issues.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during |The Action plan formulated and the The specific reasons, if any causing delay in
the month steps taken for expeditious disposal of |disposal of the matter
the case
# On 16.05.2025:- - Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007
of 2015, Crl. MC 688 of 2017, Crl. MC 58/2017 &
1. It was submitted by both the parties that the petitions Crl. Rev. no.38 & 25 of 2016 are pending before
before the Hon’ble High Court under nos. Crl. MC no. the Hon’ble High Court.

4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC
688 of 2017, Crl. MC 58/2017 & Crl. Rev. no.38 & 25 of
2016 are now listed on 01.09.2025.

Accordingly matter was adjourned for 20.09.2025.
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Sl CNR No. and Cause title Nature - Penal statutes No. of accused Whether accused is Date of institution Date of Cognizance
No Whether State case, involved sitting or former MP/MLA
complaint case or closure
report
DLCT11-001856-2019 State Case U/S 120B IPC r/w 420 19 Sitting 18.10.19 21.10.19
CBI-PC Act IPC Sec. 8 & 13(1)(d) of MP
3 CBI PC Act
VS
M/S INX Media Pvt. Lid.
(CBI-417/2019)

Date |Present Stage | Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any stay of proceedings Whether any Expected date of

of accused ~ witnesses matter has been ordered by superior court, if yes give interim orders are disposal of case

Frami Whether posted for final detail existing in the

ng of recorded or arguments matters

Charg not

es
Witnesse | Witnesses | Witnesse Defence Defence
scited | dropped S witnesses | witnesses
examined cited examined

Charg | Since one| 124 - - N/A - -- N/A Though there is no express stay, but two -No- # Disposal within two

e yet|supplementary | Main-91 of the accused persons have challenged years from date of

to be|chargesheeet | Sypp-1-34 order of this Court dated 26.10.2024, framing

frame | has been filed whereby the request of the accused to of charge.

d on 14.05.2025,|  (Few defer the matter till further investigation is Documenis of this file
the additional 4| yitnesses completed was dismissed. In Crl. MC 8992 comprises of
zg‘;lfe% rd*;;{ﬁ are & 8993, vide order dated 17.04.2025, approximately 8,000
- b common) Hon'ble DHC directed postponing the pages ’
R, hear!ng pf this matter to a da}te after. the ’
including some hearing in Hon'ble HC, which is now fixed
outstation ’,’_.,':' :’fg:;\?\\\. on 20.08.2025.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion

vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and
the steps taken for expeditious
disposal of the case

The specific reasons, if any
causing delay in disposal of
the matter

# 0n 01.05.25 :-

1. Matter was adjourned, because of the order dated 17.04.2025 in Crl. MC no. 8992/2024, whereby
this Court was directed to adjourn the matter to a date after the matter listed before Hon’ble DHC.

# On 14.05.25 :-

1. Fresh supplementary charge-sheet was filed and listed for consideration on 28.05.2025 along with
main matter.

# On 28.05.25 :-

1. Matter was adjourned, because of the order dated 17.04.2025 in Crl. MC no. 8992/2024, whereby
this Court was directed to adjourn the matter to a date after the matter listed before Hon’ble DHC.

2. Meanwhile, on account of filing of supplementary chargesheet and no express stay of the
proceedings, summons were directed to be issued to the additional 4 accused persons charge
sheeted in the supplementary charge-sheet.

3. Matter is now listed on 04.07.2025 for service of summons/scrutiny of documents/clarification.
Note '-.(l3 Misc. Applications were also disposed of.

After filing of initial chargesheet on
18.10.2019 and summoning of the
accused persons, supply of copies,
disposal of applications u/s 207 Cr.PC,
due to pending investigation the matter
got delayed and the supplementary
chargesheet has been filed after more
than 5 years, recently on 14.05.2025 in
which additional accused persons have
been chargesheeted, practically bringing
back the stage of the matter back to
initial stages of supply of copies/ scrutiny.
In the supplementary chargesheet also it
is still mentioned that investigation is still
pending on the aspect of LRs sent to
overseas to different countries. Also,
Documents of this file comprises of
approximately 8,000 pages.
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- CNR No. and Cause title Nature - Penal statutes No. of accused Whether accused is Date of Date of taking
| Whether State case, complaint involved sitting or former institution cognizance
No case or closure report MP/MLA
DLCT11-000207-2020 Complaint case U/S 3 & 4 PMLA 10 Sitting 25.08.20 24.03.21
ED MP
4 ED
VS
P. Chidambaram & Ors.
(Related to INX Media Case)
(CT Case No. 08/2020)
Date of | Present Detail of prosecutlon witnesses Statement of accused Detall of defence Date since when Whether there is any stay of proceedings Whether any Interim | Expected date of disposal of case
Framing | Stage - witnesses matter has been | ordered by superior court, if yes give detail | orders are existing in
of Whether recorded or posted for final the matters
Charges not arguments
Witnesses | Witnesses | Witnesses Defence | Defence
cited dropped | examined witnesse | witnesses
scited | examined
Charge | Inspection 100 N/A N/A No -- - N/A Although there is no express stay, but -Yes- Disposal within two years
s yet to | of unrelied Main-82 one of the accused has challenged the after framing of charge.
be |documents Supp-1-18 further proceedings before this Court, Documents of this file
framed | and under Crl. MC. no. 9270/2024, comprises of approximate]y
thereafter whereby vide order dated 03.04.2025
arguments Hon' 15,000 pages.
onble HC preponed the matter
on charge before it to 13.05.2025 and this Court
was asked to fix a date after that date
before Hon'ble HC and subsequently
on 13.05.2025 the matter before
Hon'ble HC stood adjourned to
13.08.2025, and wherein interim
orders were directed to continue.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# On 23.05.2025 :-

1. Matter had to be adjourned to 19.08.2025, in view
of the order of Hon’ble DHC dated 03.04.2025 &
13.05.2025 in Crl. MC no. 9270/24 which is still
pending before Hon'ble DHC and listed for
13.08.2025, and wherein this Court was asked to fix
the matter after the matter is heard by Hon’ble DHC.
Meanwhile, regarding service of A-3 & A-4, who are
overseas companies appears to have been not
served and clarification has been sought from DoE.
Note:- 01 Misc. Application was disposed of.

The order dated 24.03.2021 whereby the cognizance
of the alleged offences was taken by this court, has
been challenged by A-1 before the Hon'ble High Court
on the ground of want of prosecution sanction under
Section 197 Cr.PC. Also, documenis of this file
comprises of approximately 15,000 pages.

vy
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Sl CNR No. and Cause title Nature - Penal statutes involved | No. of accused | Whether accused is | Date of institution Date of taking
No Whether State case, complaint sitting or former cognizance
case or closure report MP/MLA
DLCT11-000837-2019 CBI-PC Act Sec. 07, 12, & 13(2) r/w 18 Sitting 19.07.18 27.11.21
5 (2G Spectrum Case) 13(1)(d) PC Act MP
CBI
Vs
P. Chidambaram & Ors.
(Related to Aircel Maxis Case)
RC 22(A)/2011/CBI/ACB
(CC No. 205/2019)
Date | Present Stage Detail of prosecution Statement of Detail of defence Date since | Whether there is any stay of| Whether any Expected date of disposal of case
of witnesses accused - witnesses when matter | proceedings ordered by | interim orders are
Frami Whether has been superior court, if yes give existing in the
ng of recorded or posted for detail matters
Char not final
ges arguments
Witness | Witness | Witness Defence | Defence
escited| es es witnesse | witnesses
dropped exagune s cited | examined
Charg | Service of 3 out of 18/ 70 N/A N/A N/A N/A N/A N/A Yes. The predecessor -Yes- The case relates to 2G spectrum
eyet |accused persons is yet to Court ordered on offences. The file is voluminous running
tobe \be done, as those 3 05.03.2022 for supply of into several thousand pages. Also, 3
fragne HeglEed  gie locatefi certain documents by CBI accused located out of India are yet to be
overseas and their .
processes ot  received to A-2, but in Crl. MC no. served. Also, order of t'he predecessor
back through  proper 9513/2023 preferred by Court for supply of copies is presently
channel. Qua others the CBI that order has been stayed and till the above-mentioned

case is at the stage of
supply of copies as ordered
by the Cour, but
challenged by CBI, wherein
that order has been stayed|
by Hon'ble DHQ;:{j‘_Age {PC 4

i o /.q-—«-u.,‘

stayed and the NDOH
before High Court is
12.08.2025.

stages are crossed, it is difficult to have a
fair assessment of the time likely to be
consumed in the trial of this case and
therefore, presently no time can be
estimated. Documents of this file
comprises of approximately 15,500
pages.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the
case during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in disposal of
the matter

On 09.05.2025:-

1. CBI was directed to take steps for service
of A-10, A-11 & A-15.

2. The proceedings pending before the
Hon’ble High Court in Crl.MC no. 9513/2023
against the order dated 05.03.2022 stand
adjourned to 12.08.2025, the interim order
was directed to continue till the next date
thus, matter was adjourned for 19.08.2025.

Note:- 01 Misc. Application was disposed of.

The case relates to 2G spectrum offences. The file is
voluminous running into several thousand pages. Also, 3
accused located out of India are yet to be served. Also, order of
the predecessor Court for supply of copies is presently stayed
as the prosecution/CBIl has preferred a petition before the
Hon'ble High Court bearing no. Crl. M.C. No. 9513/2023 & Cil
M.A.No. 35564/2023 against order of this court dt. 05.03.2022
directing supply of copies of unrelied upon documents of thig
case to the accused persons. Further, It has been directed
that till then, the compliance of order dt. 05.03.2022 is not to be
insisted upon. The above petition is scheduled for hearing
before Hon'ble High Court for 19.08.2025. This matter cannot
proceed further till the issue of supply of copies ol
unrelied upon documents and compliance of provisions of
section 207/208 CrPC is decided. Also documents of this filg
comprises of approximately 15,500 pages.

:



Nature - Penal statutes No. of accused | Whether accused is | Date of institution Date of taking
Sl CNR No. and Cause title Whether State case, complaint case involved sitting or former cognizance
No or closure report MP/MLA
DLCT11-000839-2019 Complaint case Sec- 2(1)(y) of PMLA 14 Sitting 13.06.18 27.11.21
6 ED Act MP
DOE (2G Spectrum Case)
VS
Karti P. Chidambaram
(Related to Aircel Maxis Case)
ECIR/05/DZ/2012
Ct. Case No. 18/2019
Date of | Present Detail of prosecution witnesses | Statement Detail of defence Date since Whether there is any stay of proceedings | Whether any interim Expected date of
Framing | Stage of accused witnesses when matter ordered by superior court, if yes give detail | orders are existing disposal of case
of - has been in the matters
Charge Whether posted for final
s recorded arguments
or not
Witnesses | Witnesses | Witnesses Defence Defence
cited dropped | examined witnesses | witnesses
cited examined
Charge | Matter is 61 N/A N/A N/A N/A N/A N/A Yes, vide order dated 20.11.2024 passed by -Yes- This case also
is yetto {fixed for| Main-21 ;'10""3‘9 De‘ljf}i Hig;‘ fCOUFtthiF %”-ert'c- 8993/302"3 involves file running
-1-4 € proceeaings oetore this Lourt were ordere H H
f ratr): - tar:'Zum - i to be stayed 'till .the next date Qf hearing before 11n2to 72‘(})3(? rOXIFr)naa;:Isy
Hon'ble Delhi High Court, against the Order of e !
S Or] the taking cognizance of Ld. Predecessor Court therefore, ~ presently
pending dated 27.11.2021. The next date of hearing the expected date of
misc. before Hon'ble Delhi High Court was disposal can not be
applicatio 22.01.2025, followed by 19.03.2025 and now it is given in the case.
ns and on Ili)sted gn 1t3.c(j)8t.2025.tThe intc:rr:m o;ders dh.etwg
i T oA een directed to continue in the orders date
g}ihaeg;m,@:‘iﬁ‘;%?\ 22.01.2025 as well as 19.03.2025, il
P e [N\ 13.08.2025.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

(Matter was not listed in this month)
# On Previous date of hearing 15.04.2025 :-

1. Vide order dated 20.11.2024 passed by Hon'ble Delhi
High Court in GCrl.M.C. 8996/2024, the proceedings
before this Court were ordered to be stayed till the next
date of hearing before Hon'ble Delhi High Court, against
the Order of taking cognizance of Ld. Predecessor Court
dated 27.11.2021. The next date of hearing before
Hon'ble Delhi High Court was 22.01.2025, followed by
19.03.2025 and now it is listed on 13.08.2025. The
interim orders have been directed to continue in the
orders dated 22.01.2025 as well as 19.03.2025, {ill
13.08.2025.

Note:- 01 Misc. Application was disposed of in this

The order dated 27.11.2024 passed by this court whereby
coginzance of the offences was taken by the court has been
challenged by A-6 before the Hon’ble High Court. The
Proceedings before this court were ordered o be stayed fill
next date of hearing, and the next date of hearing in the
Hon’ble HC is 13.08.2025. Also, this case involves several
thousand pages and is a voluminous file relating to 2G
spectrum case. Also Documents of this file comprises of
approximately 12,700 pages.




Si CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is | Date of institution Date of taking
No Whether State case, complaint accused sitting or former cognizance
case or closure report MP/MLA
7 DLCT110002512022 Closure Report Sec- 120B IPC & Sec. 13(2) 5 Former MLA 30.04.22 -
(CBI-PC Act) riw 13(1)(d) of PC Act
CBI
Vs
Satyendra Jain & Ors.
(Closure Report)
Date of | Present Detail of prosecution withesses | Statement of Detail of defence Date since when | Whether thereisany | Whether any Expected date of disposal of
Framin | Stage accused - witnesses matter has been | stay of proceedings | interim orders case
g of Whether posted for final | ordered by superior | are existing in
Charge recorded or argumentis court, if yes give the matters
s not detail
Witness | Witnesses | Witnesses Defence Defence
cited | dropped | examined witnesses | witnesses
cited examined
T L N/A N/A N/A N/A N/A N/A No- -No- The 10 was not present on the
listed for last date of hearing as also the
arguments complainant who  preferred
on the protest petition and this case is
protest now listed on 21.07.2025 and in
petition case the complainant and IO

preferred by
the

complainant

appears and argues the matter,
the matter shall be decided within
one month of arguments.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the
steps taken for expeditious disposal
of the case

The specific reasons, if any causing delay in
disposal of the matter

# On 15.05.2025:-

1. The matter was adjourned as the 10 of the case was
not available, as also the complainant who preferred
protest petition did not appear. The case is listed on
21,07:2025,
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Documents of this file comprises of approximately 4000
pages.
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S! | CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused Date of Date of taking cognizance
No Whether State case, is sitting or former | institution
complaint case or closure MP/MLA
report
8 DLCT11-00538-2022 CBI-PC Act IPC-120B 11 Sitting MLA 01.09.2022 03.11.2022
PC Act-13(2) riw 13(1)(d) (Amanatullah Khan)
CBI
Vs
Amanatullah Khan &
Ors.
Date of | Present Stage Detail of prosecution Statement Detail of defence Date since Whether there is | Whether any | Expected date of disposal of case
Framin witnesses of accused witnesses when matter any stay of interim
gof - has been proceedings orders are
Charge Whether posted for final | ordered by superior | existing in
s recorded arguments court, if yes give the matters
or not detail
Witness | Witnesses | Witnesses Defence | Defence
cited | dropped | examined witnesse | withesses
s cited | examined
Charge | Arguments on charge| 68 N/A N/A N/A N/A N/A N/A -No- -No- # Disposal within two years after
yet to be | are being heard. framing of charge. Documents of this
framed file comprises of approximately
10,000 pages.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# 17.05.2025:

1. Part arguments on charge were heard on behalf of
one of the accused and prosecutor.

# 29.04.2025:

1. Part arguments of Ld. Prosecutor, Ld. Counsel for 2
accused were heard. There are 11 accused persons and
now the matter is listed for further arguments on 08"
and 10" July 2025.

This case is also voluminous pertaining to
recruitment through unfair means in Delhi Waqgf
Board involving around 10,000 pages and also there
are 11 accused persons which is causing delay in
the matter. Also, documents of this file comprises of
approximately 10,000 pages.




\
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Sl | CNR No. and Cause title Nature - Penu.'{statutes involved No. of accused | Whethe: ’accused Date of Date of taking cognizance
No Whether State case, is sitting or former institution
complaint case or closure MP/MLA
report
9 DLCT11-000578-2022 State Case IPC- 1 Former MP 08.07.2022 11.07.2022
147/148/149/153A/295/436/395/307/302/ (By Magistrate (By Magistrate Court)
State 120B Court)
Vs
Sajjan Kumar
(FIR-227 & 264/1992)
Date of | Present Stage Detail of prosecution Statement of Detail of defence Date since when | Whether there is Whether any Expected date of disposal of
Framing witnesses accused - witnesses matter has been any stay of interim orders case
of Whether posted for final proceedings are existing
Charges recorded or arguments ordered by superior | in the matters
not court, if yes give
detail
Witness | Witnesse | Witnesses Defence | Defence
es cited | s dropped| examined witnesses | withesses
cited examined

23.08.23 |# Now the| 37 10 18 Statement of | Not yet N/A N/A -No- -No- It is expected to be disposed of by

matier is fixed accused shall | known the end of this year.

for recording of be recorded

Statement  of on the next

Accused U/s date of

351 BNSS, hearing i.e.

2023 (Section 07.07.2025




> J

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case The Action plan formulated and the steps taken |The specific reasons, if any causing
during the month for expeditious disposal of the case delay in disposal of the matter
# On 09.05.2025: -

1. The matter was listed for recording of Statement of
Accused u/s 351 BNSS, 2023 (Section 313 CrPC.).
Upon change of Presiding Officer on 30.04.2025, this
matter had to be adjourned from 09.05.2025 as the
new Presiding Officer had to go through the entire
evidence before preparing the questions to be asked to
the accused.

Accordingly, the matter was adjourned to 07.07.2025,
after summer vacations and the questions are ready

now. ___.
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Sl CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused | Date of institution Date of taking
No Whether State case, is sitting or former cognizance
complaint case or closure MP/MLA
report
10 DLCT11-000321-2020 State Case IPC-306/386/506/34 3 Sitting MLA 07.11.2020 25.09.2020
(Prakash Jarwal) (By Magistrate Court)
State
Vs
Prakash Jarwal & Ors.

Date Present Stage Detail of prosecution witnesses | Statement Detail of defence Date since when | Whether there is any stay | Whether any Expected date of disposal

of of witnesses matter has been | of proceedings ordered by | interim orders of case
Fram accused - posted for final | superior court, if yes give | are existing in

ing Whether arguments detail the matters

of recorded
Char or not

ge

Witnesse | Witnesses | Witnesses Defence Defence
scited | dropped | examined witnesses | witnesses
cited examined

11.11.| The Trial Court Record is| 77 6 64 Recorded Nil Nil N/A -No- -Yes- Judgment in this case has

21 |with Hon'ble DHC and

therefore the status is not 7)
very clear, but previous
ordersheets indicate that
3 accused were
convicted vide judgment
dated 28.02.2024 and in
their writ petitions, the
conviction of convict no.3
has been quashed by
Hon'ble DHC and the
quashing of conviction of _
convict no.2 is alsefry

pending under W.P. (Gf] )}
No. 2760/2024. /7, ~/"]

(62+3+5+

Vide WP (Crl.) 2760/24,
the conviction qua convict
no.2 has been challenged
and in the said writ petition
the Trial Court Record was
summoned physically and
therefore this Court is
unable to hear arguments
on sentence qua convict
no.1 & 2. And vide another
writ petition the conviction/
proceedings qua convict
no.3 already quashed.

already been passed as per
the parcha yadasht and as
soon as the writ petition
pending before Hon'ble
DHC is decided, the final/
appropriate orders shall be
passed.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

(Matter was not listed in this month)

#0On previous date of hearing i.e. 17.03.2025:

1. Matter has been adjourned for 09.07.2025 as
physical record of this case was requisitioned by
the Hon'ble High Court in W.P. (Crl.) No.
2760/2024=:-

/ \

e \(’J-\

Vide separate judgment announced on 28.02.2024, all three
accused were held guilty and convicted. Physical record of
this case has been requisitioned by the Hon'ble High Court in
W.P. (Crl.) No. 2760/2024.
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]| CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused is | Date of institution Date of taking
No Whether State case, complaint sitting or former cognizance
case or closure report MP/MLA
11 DLCT11-000733-2022 CBI-PC Act 120B-IPC r/w 7, 7A & 8 OF PC 16 -Yes- 25.11.2022 15.12.2022
CBI Act-1988
Vs
Kuldeep Singh & Ors.
(RC-53(A)/2022)
Date of Present Stage Detail of prosecution Statement Detail of defence Date since when Whether there is Whether any Expected date of
Framing withesses of witnesses matter has been any stay of interim orders are disposal of case
of accused - posted for final proceedings existing in the
Charges Whether arguments ordered by superior matters
recorded court, if yes give
or not detail

Matter is fixed for| Witnesses | Witnesse |Witness Defence |Defence

further cited | sdropped es withesse |witnesses

proceedings/supply of EXAmine s cited examined

deficient copies/ d
Charges |(inspection of unrelied| 312 N/A N/A N/A N/A N/A N/A -No- -No- - Fresh charge-sheet
yet to be|upon docum(_an_ts, (Main-70 received on assignment
framed  |including digital | Supp-1-89 only on 25.11.2022,

devices some of| Supp-2-65

which are presently | Suppl-3-45 - Expected date of

with CFSL. Sippl-4-43) 0

disposal can not be
given in the case at this
stage, as the matter
involves approximately

<,

A C gy 40,000 pages file and
//\4 Y more than that un-relied
Fefl 9 dy Y Nl documents.

: b ok

2 e~ ~

4 i k3




I .

55 =8
-
o /" 2 a2 \3
7
i

I
S
o

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on ifs own

motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan
formulated and the steps
taken for expeditious
disposal of the case

The specific reasons, if any
causing delay in disposal of
the matter

# On 02.05.2025:-

1. Arguments on all the pending applications preferred by the accused persons and CBIl were heard.

# On 22.05.2025:-

1. All the pending applications heard on the last date, were decided vide detailed order and certain
directions had been passed therein.

2. CBI had placed on record a summary of inspection of unrelied documents carried out by the accused
persons.

3. One more application by one of the accused for inspection of digital devices which are unrelied was filed
on 21.05.2025, which is pending.

ST,
et

P " — :
N gg::-ll"djgj,gg\Mlsc. Applications were disposed of.

The matter is still at the stage of
scrutiny of
documents/compliance of
provisions of section 207/208
CrPC due to filing of multiple
charge sheets/documents. The
case is that of Delhi Excise Policy
Matter, which involves documents
running into approximately 40,000
pages, as also several thousand
pages of unrelied documents and
digital documents involving size of
the files running into several
hundred TB, therefore, presently
no specific timeline of disposal can
be given.
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Penal statutes involved

]| CNR No. and Cause title Nature - No. of Whether accused is| Date of institution Date of taking
No Whether State case, complaint accused sitting or former cognizance
case or closure report MP/NLA
12 DLCT11-000747-2022 Complaint case (ED) U/s 44 riw 45 OF PMLA & 31 One MLA & MP 26.11.2022 20.12.2022
DoE 3 & 4 PMLA-2002
Vs
Sameer Mahandru & Ors.
(ECIR/HIU-1I/14/2022)
Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since Whether there is any | Whether any | Expected date of disposal of
Framin Stage accused ~ witnesses when matter stay of proceedings | interim orders case
g of Whether has been ordered by superior are existing
Charge recorded or not posted for | court, if yes give detail | in the matters
s final
arguments
Witnesses | Witnesses | Witnesse Defence | Defence Although there is no stay, This PMLA complaint relates to
Matter is fixed cited dropped s witnesses | witnesses but the order of this Court Delhi Excise Policy offence,
for examine cited | examined dated 09.10.2024 involving several thousand
consideration d directing supply of copies pages running inioc more than
on pending of certain documents/ 33,500 pages and 8
Charge | applications/ 294 N/A N/A N/A N/A N/A N/A digital devices to the Yes- supplementary complaints have
is yet to | further Main - 39 accused persons is been received between
be |proceedings/ | Supp 1- 69 challenged by DoE 22.08.2022 to 28.06.2024. The
framed | SUpply of| Supp2-19 before Hon'ble DHC in digital data also runs into
copies at the| Supp3-9 Crl. MC no. 9490/2024, several hundred TB, and the
stage of| Supp 4 - 26 wherein vide order dated case invoives 40 accused, and
Section 230| Supp5-9 21.03.2025 Hon'ble HC therefore, expected date of
of BNSS Supp 6 — 44 directed adjournment of| disposal can not be given in the
Supp7 -3 hearing fixed in this Court case at this stage.
Supp 8- 6 till after a date fixed

before DHC and the
interim order was
continued on 05.05.2025
till 28.08.2025.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own

motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated
and the steps taken for
expeditious disposal of the
case

The specific reasons, if any causing delay in disposal
of the matter

# 14.05.2025:-
1. As per order dated 21.03.2025 and 05.05.2025 of Hon’ble DHC in Crl. MC no. 9490/2024,
the matter had to be adjourned because of pendency of the petition preferred by DoE

against the order directing DoE to supply copies to the accused.

Note :- 04 Misc. Applications were disposed of.

1. The matter is still at the stage of scrutiny of
documents/compliance of provisions of section
207/208 CrPC due to filing of multiple
complaints/documents. Inspections of unrelied
upon documents/statements are also underway,
which involves more than 40,000 pages, and there
are 40 accused persons with multiple
supplementary complaints received from time to
time, which is causing delay.

2. DoE has preferred a petition bearing no. Crl. M.
C. 9490/2024 & Crl. M. A. 36510/2024 before
Hon’ble High Court seeking quashing the order
dated 09.10.2024 passed by this court directing
petitioner/DoE to furnish digital/scan copies of
unrelied upon documents/digital devices to the
respondents.

Also, Documents of this file comprises of
approximately 33,500 pages.




Si CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is sitting Date of Date of taking
No Whether State case, complaint accused or former MP/MLA institution cognizance
case or closure report
13 DLCT11-000616-2023 State Case IT Act-66E & 67A 01 Connected with S.No. 13 07.08.2023 08.08.2023
(Connected with State vs State vs. Sandeep (former
State Sandeep) MLA)
Vs
Ravinder

(FIR-506/2016)

Date of | Present Detail of prosecution Statement of Detail of defence | Date since when | Whether there is any |Whether any interim| Expected date of disposal of case
Framing Stage witnesses accused - withesses matter has been | stay of proceedings | orders are existing
of Whether posted for final | ordered by superior in the matters
Charges recorded or not arguments court, if yes give

detail

Witnesses|Witnesses| Witnesses Defenc Defence
cited | dropped [ examined witness| witnesses
es cited| examined
19.07.24 [The fina] 06 — 08 Yes 0 0 07.03.2025 No No The matter shall be disposed off in July
arguments 2025,
concluded on
29.05.2025
and now the
matter is
isted for
udgment on
03.07.2025
and the
udgment
hall be .~
ronounced |
n that day.# |

:
&\.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay
in disposal of the matter

On 01.05.2025 and on 29.05.2025, final arguments
were heard and concluded from both the sides and the
matter is now listed for judgment on 03.07.2025.

Since arguments are concluded it shall be
disposed off after summer vacations, in July
2025

No
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Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is | Date of institution Date of taking
No Whether State case, accused sitting or former cognizance
complaint case or closure MP/MLA
report
14 DLCT11-000085-2024 Complaint Case-PMLA U/s 45 riw 44 PMLA 08 Sitting MP 25.01.2024 19.03.2024
and (Karti P. Chidambaram)
DoE 3 &4 PMLA
Vs
Karti P. Chidambaram & Ors.
(Ct. Case — 5/2024)
Date of Present Detail of prosecution withesses | Statement of Detail of defence Date since when | Whether there is any stay of | Whether any interim | Expected date of disposal
Framing Stage accused - witnesses matter has been proceedings ordered by orders are existing of case
of Whether posted for final | superior court, if yes give detail in the matters
Charge recorded or arguments
s not
Witnesse | Witnesse | Witnesses Defence Defence
s cited s examined witnesses | witnesses
dropped cited examined
Charge | The matter is 41 N/A N/A N/A N/A N/A N/A Vide order dated 08.04.2025 in Yes # Prosecution Complaint
yetto fixed for Crl.M.C. 2373 & 2374/2025 and assigned only on
be arguments Crl. MA. No. 10684 & 25.01.2024.
framed | on the point 10686/2025, Hon'ble Delhi High
of framing of Court directed deferment of # This case also involves
charge, hearing on the point of charge by file running into
however, the this Court to a subsequent date approximately 5800
proceedings fixed by Hon'ble Delhi High pages, therefore, presently
are stayed Court. The next date of hearing the expected date of
by Hon'ble before Hon’bie Delhi High Court

was 29.05.2025, wherein the
interim order is directed to
continue and the next date now
fixed before Hon'ble Delhi High
Court is 11.09.2025.

disposal can not be given
in the case.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

(Matter was not listed in this month)

#0n previous date of hearing i.e. 15.04.2025:

1. Vide order dated 09.04.2025 in Crl.M.C. 2373 &
2374/2025 and Crl. M.A. No. 10684 & 10686/2025,
Hon'ble Delhi High Court directed deferment of hearing on
the point of charge by this Court to a subsequent date
fixed by Horn’ble Delhi High Court. The next date of
hearing before Hon’ble Delhi High Court was
29.05.2025, wherein the interim order is directed to
continue and the next date now fixed before Hon’ble Delhi

High Court is 11.09.2025. P

Documents of this file comprises of approximately
5800 pages.
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Si CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Date of institution Date of taking
No Whether State case, accused sitting or former cognizance
complaint case or closure MP/MLA
report
15 DLCT11-000937-2024 CBI-PC Act 120B r/w 204/420/471 riw 08 Sitting MP 01.10.2024 -
CBI 468/477A IPC & 8,9 of PC Act
vs.
S. Bhaskararaman & Ors.
(CBI-118/2024)
Date of Present | Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - withesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited s examined witnesses | witnesses
dropped cited examined
Charge Misc. 113 N/A N/A N/A N/A N/A N/A -No- -No- # Fresh Charge-sheet filed only
yetto | Appearance/ on 01.10.2024. One of the
be further accused who is located
framed | proceedings/ outstation is still to be served
sz of one with the summons, which is
of the likely to take time.
accused no. 4
\év:to(;fsst::ts;sg # Expected date of disposal can
not be given in the case at this
stage.
# Documents of this file
) comprises of approximately
16,000 pages.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# 05.05.2025:-

1. Some time was sought by Ld. Prosecutor for the CBI
for filing reply to the applications u/s 230 of BNSS, 2023
(Section 207/208 CrPC) seeking supply of deficient copies
of the documents and electronic material filed on behalf of
A-2, A-3, A-5, A-6, A-7 and A-8.

2. Afresh service of A-4, who is located outstation, was
ordered.

# 30.05.2025:-

1. A-4 could not be served as the company was not found
existing and one opportunity was taken by CBI to find out
its Directors and then serve A-4.

2. Reply to the application U/s 230 BNSS preferred by A2,
was filed by CBI. Matter was adjourned to 17.07.2025 for
service of A-4 and arguments on the applications.

Note :- 02 Misc. Applications were disposed of.

o O

Documents of this file comprises of
approximately 16,000 pages.
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Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is | Date of institution Date of taking
No Whether State case, accused sitting or former coghizance
complaint case or closure MP/MLA
report
16 DLCT11-001235-2024 ED Complaint U/s 3 & 4 of PMLA R.N. Dhoot 19.12.2024 -~
Former MP
DoE
vs.
V.N. Dhoot & Ors.
(Ct. Case 32/2024)
Date of Present Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s not detail
Witnesse | Witnesse | Withesses Defence Defence
s cited s examined witnesses | witnesses
dropped cited examined
Charge | Matter is fixed 105 N/A N/A N/A N/A N/A N/A -No- -No- Documents of this file
yet to for fgrther comprises of approximately
be misc. 49,000 pages and therefore
framed | Proceedings. expected date of disposal can
not be given in the case at this
stage.
PPN
}';t::' i ; / o .;\\\,;, \‘




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case The Action plan formulated and the steps |The specific reasons, if any causing delay in
during the month taken for expeditious disposal of the case |disposal of the matter
# On 13.05.2025:- .

Documents of this file comprises of approximately
49,000 pages

1. It was stated by DoE that the defect of some deficient
copies/ illegible copies had been cured to the best
possible extent.

The matter was accordingly adjourned for arguments/
consideration on 11.07.2025 at the stage of cognizance.
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Si CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is | Date of institution Date of taking
No Whether State case, accused sitting or former cognizance
complaint case or closure MP/MLA
report
17 DLCT11-001272-2024 State Case U/s 3 MCOCA 01 - 26.12.2024 50
State
vs.
Ritik @ Peter
Date of | Present | Detail of prosecution withesses Statement Detail of defence Date since Whether there is | Whether any Expected date of disposal of case
Framing| Stage of accused witnesses when matter any stay of interim orders
of - has been proceedings are existing
Charge Whether posted for ordered by in the matters
s recorded or final superior court, if
not arguments yes give detail
Witnesses | Witnesse | Witnesses Defence Defence # Fresh Charge-sheet filed only on 26.12.2024
cited s examined witnesses | witnesses # Supplementary Charge-sheet-1 filed on
dropped cited examined 24.02.2025
Charge | Scrutiny 166 NA | A N/A N/A N/A N/A “No- o |ASacond supplementary chargsheet filed on
Sézt & g];cument Main -38 There is one more accused who has been
recently arrested and against whom
framed |[s/ Supp 1- 23 is likelv to be filed
considera | Supp 2-105 sgpplementary chargesheet is likely e fil
tion of within 1 month and thereafter, after completing
charge the stage of 230 BNSS, matter would be heard
on the point of charge.
# The case is of MCOCA involving several
] witnesses and voluminous file, therefore, at
/ﬂjj{,js: - present expected date of disposal can not be
A% ,;L-""“"\'."@,g"\\ given.
f/ "3 ;;" on :.\\\C;n ) Documents of this file comprises of
ks ] \—’(’{"h approximately 3400 pages.
. G p—. * 2 j?t‘,:
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# 02.05.2025:-
1. Fresh Supplementary Chargesheet (2")was filed.

# 05.05.2025:-

1. Cognizance of the additional offences was taken, as
mentioned in supplementary chargesheet and copies of
supplementary chargesheet was supplied to all the
accused and the matter was listed for scrutiny.

#19.05.2025

1. More time was sought by the accused persons for
scrutiny on the ground that the file is voluminous and
therefore the matter was adjourned.

#27.05.2025

1. 02 Applications were moved by the Ld. Counsels U/s
230 BNSS and 237 BNSS.

2. Bail Application q/ﬁgﬁjs\mss\_s\\moved on behalf of A-4
Naresh Balyan vg,g's;h}-:"‘ari‘:l“é'ﬁé“disgq\sed of.

The case is of MCOCA and at present there are 8
accused in custody and the file runs into few thousand
pages and there are number of witnesses. Also,
besides already filed two  supplementary
chargesheets, one more supplementary chargesheet
is likely to be filed shortly and thereafter only the case
can progress. Also, documents of this file comprises
of approximately 3400 pages.
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| CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is | Date of institution Date of taking
No Whether State case, accused sitting or former cognizance
complaint case or closure MP/MLA
report
18 DLCT11-000296-2025 Crl. Revision against order of 438/440 BNSS = 2 proposed accused are N/A
‘ Ld. ACJM, ordering further sitting MLA and one is
State investigation in a matter former MP
Vs,
Mohammad llyas & Ors.
Date of Present | Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited S examined witnesses | witnesses
dropped cited examined
N/A | Fresh Crl.| NA N/A N/A N/A N/A N/A N/A —~No- -No—- # Fresh Crl. Revision assigned
Revision. At only on 09.04.2025

the stage of
service of one
of the
respondents
who remains
to be served

R T

L
Lo aganial

# One of the respondents
remains to be served at his new
outstation address and once he
is served, within 06 Months of
service the revision shall be
disposed off.




'>

-3 .
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during
the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay
in disposal of the matter

# 07.05.2025:-

1. Summons to R-5 and R-6 returned unserved. Time was
sought by R-1 to supply complete and correct particulars
of R-5 and R-6.

2. Remaining respondents were directed to file replies to
the Revision.

# 26.05.2025:-

1. Vakalatnamas were filed on behalf of R-3, R-7.

2. Reply to the revision was filed by R-1 and time was
sought by R3, R4 & R7 to file replies.

3. R-1 was directed to supply correct and complete
particulars of R-56 & R-6

# 31.05.2025:-

1. R-6 was served and copies supplied to R-6.

2. R5 was unserved and time was sought by the state to
serve R5 as he could not be served at his known
addresses.

3. The record of revision being voluminous in nature,
involving 30,000 pages, the respondents sought 2 months
time to file reply.

Pt

Matter was adjoum(;gi ‘f'&%éii'é??bozs




) \
Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Date of institution Date of taking
No Whether State case, accused sitting or former cognizance
complaint case or closure MP/MLA
report
19 DLCT11-000297-2025 Crl. Revision 438/440 BNSS - Sitting MLA 08.04.2025 -
Kapil Mishra
vs.
State of NCT of Delhi & Anr.
Date of Present | Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited s examined witnesses | witnesses
dropped cited examined
N/A | Fresh Crl.| N/A N/A N/A N/A N/A N/A —No- -No— # Fresh Crl. Revision assigned
Revision, only on 08.04.2025.
which is
connected # In the connected revision, one
revision, of the respondents remains to
arising out of be served at his new outstation
same address and once he is served,
impugned within 06 Months of service the
anlEn B revision shall be disposed off.
revision  in
State Vs.
Mohd. llyas
and Ors. —




»
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during
the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay
in disposal of the matter

07.05.2025:-

1. In connected revision, summons to R-5 and R-6 returned
unserved. Time was sought by R-1 to supply complete and
correct particulars of R-5 and R-6. Remaining respondents
were directed to file replies to the Revision.

# 26.05.2025:-

1. In connected revision, Vakalatnamas were filed on behalf
of R-3, R-7. Reply to the revision was filed by R-1 and time
was sought by R3, R4 & R7 to file replies. R-1 was directed
to supply correct and complete particulars of R-5 & R-6

# 31.05.2025:~

1. In connected revision, R-6 was served and copies
supplied to R-6. R5 was unserved and time was sought by
the state to serve R5 as he could not be served at his
known addresses. The record of revision being voluminous
in nature, involving 30,000 pages, the respondents sought
2 months time to file reply.

Matter was adjourned for 31.07.2025.
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Si CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Date of institution Date of taking
No Whether State case, accused sitting or former cognizance
complaint case or closure MP/MLA
report
20. DLCT11-00024-2025 Closure Report - Former MLA 19.03.2025 --
State
vs.
Abated final Report (S K Bagga)
Date of Present Detail of prosecution withesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited s examined witnesses | witnesses
dropped cited examined
= Disposed Of - - - - - - - - - # Disposed of on 06.05.2025




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# 06.05.2025:-
1. Closure Report was accepted.
/’/?:5\?,}}
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@ MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLASITENDRA SI NE GH
REPORT FOR THE MONTH OF MAY, 2025 & » : p e
ResTh AT (e, e i) (At )23

(Letter No. MP/MLAS/RADC/Gaz./2020/E-22388-22393 dated 24™ November, 2020.) Spl. Judge (PC-Act) (CBI)-23 |

(uH, @,/ TH.TAT, HH)
(MPs/MLAs Cases)
i Name of the Presiding Officer : SH. JITENDRA SINGH T WA 612, Bel Hivet
Court No. 612, 6th Floon: .
TTE UAY =TT uiEer, 7% el
Rouse Avenue Court Complex, New Delhé\

2. Designation : Special Judge (PC- Act), (CBI)-23, (MPs/MLAs Cases), Rouse Avenue District Court, New Delhi. .

3 Date since posted in the court: 26.10.2024 (E/N)
4, Total number of cases pending on the first day of the ménth : 22

5. Number of cases disposed in the month with detail i.e. conviction, acquittal, Anticipatory Bail, dismissed, Criminal Revision, acceptance of
closure report, Misc.DJ/AS] etc. : 02

6. Number of cases received by transfer : 01

e Number of cases pending on the last day of the month T 22

8. Number of cases instituted in this month : 01
4

Ld. Special Judge, (PC Act), (CBI)-23, (MPs/MLAs CASES)
Rouse Avenue District Court, New Delhi
Special Judge (PC Act) (CBI)-23
(MPs/MLAs Cases)
Rouse Avenue District Court
New Delhi



COURT OF SH. JITENDRA SINGH, SPECIAL JUDGE (PC-ACT), (CBI) 23, (MPs/MLAs CASES),
COURT NO 612, ROUSE AVENUE DISTRICT COURT, NEW DELHI

4. Another application (IA

17/2025) was moved by A-3

REPORT FOR THE MONTH OF MAY, 2025
No| CNRNo.and | Nature | Penal |No.| Whethe | Date | Date | Date of | Present Detail of State | Detail of Date Whether | Wheth | Expected | Ashortsummary of work | TheAction The Specific
Cause title - statutes | of r of of | Frami | Stage prosecution |ment | defence since | thereis any | erany date of done in the said case(s) Plan reasons, if any
Wheth | involved | Acc | accused | institu | takin | ng of witnesses of witnesses | when stay of interi | disposal of during the month formulated | causing delayin
er State use |is sitting | tion g | Charge " - accu matter | proceedings m case and the steps disposal of the
case, d or cogni s Wit | Wi | Wi | goq. | Defe (Defen| pas | ordered by | orders taken for said case(s)
compla former zance ness | tne | tne | ype | MCE | €€ | heen | superior are expeditious
int case MP/ML €5 | sSe | SSe | ¢hep | WIR | WItNE | yosted | court, if yes | existin disposal of the
or A ate ) s | 5 | yeco | €sses | sses | for | givedetail | gin said case(s)
closure d | dr|exa| goq | cited [ exam | gy the
report Op (ml| g ined | yroum matter
pe | ne
d | 4 not ents
1)@ 3 4) (5) (6) 7 ()] ©) (10) (1) (A2 (23| (14) | (15) [ (18) | (17) (18) (19) (20) (21) (22) (23)
)| )
1 Case No. Compla | Sec 11 | Former |20.05. |23..05 | 04.02.2 | Prosecutio { 83 | 7 | 66 |Not | List - - No No |December, |1.An application was moved | 1. Short dates | 1.There are 11
CBI/259/2019 | int case | 120B MP/Min | 2011 |.2011 |013 n Evidence Reco | of 2025 on behalf of A-9 seeking |are being | accused and 83
DLCT11-  |CBI | rAw420, ister rded | witne grant of two weeks' time to | given. Prosecution
001038-2019 468, 471 s5 not return to Delhi and file fresh | 2. Efforts are | witnesses.
CBI &IPC filed travelling application. The | being made to | 2. The record is
Vs 13(2) said application was disposed | examine  the | voluminous.
Suresh Kalmadi rw off on 03.05.2025. witnesses  on
13(1)(d) the same day
PC Act 2. A-7 moved an application | and dispose off
seeking permission to travel | miscellaneous
abroad. Arguments were | applications
heard. The said application | expeditiously.
was disposed off on
08.05.2025.
3. An application (IA
16/2025) was moved on
behalf of A-9 seeking
permission to travel outside
Delhi w.e.f. 17.05.2025 to
17.08.2025. Part arguments
heard. The applicant was
permitted to travel to
Hyderabad and return by
09.06.2025. Further, dates
from 28.05.2025 to
31.05.2025 shall be
sustained. However, accused
shall be exempted from
physical  appearance and
shall appear through VC.
3

Rouse Avenue District C. 1

™




seeking  permission  for
travelling to South Korea.
Arguments were heard. The
said application was disposed
off on 19.05.2025.

5. On 07.05.2025, matter
was fixed for cross
examination of PW-66/10.
However, the case was
adjourned at the request of
Ld. Counsel for A-1 as he
had to appear before the
Hon'ble Supreme Court of
India in some urgent matter.
Thereafter, matter was listed
for cross examination of PW-
66 from 28.05.2025 to
31.05.2025.

On the above mentioned
dates, the said witness could
not appear before the Court
as he was suffering from
food poisoning. Matter is
now listed for the said
purpose  on  01.07.2025,
02.07.2025 and 03.07.2025.

Case No. CB/

Uls 174 | Uls 174 Individu | 08.11. | 08.11. | 26.03.2 | Judgement Nil Reco | List Stayed by| Yes {Within al1. The pronouncement of | Dates are The
261/2019 1IPC IPC al 2011 2011 012 1 rded | of the Hon'ble month of the [ judgment in this case has | being given as | pronouncement of
DLCT11- Witn Supreme Vacation of | been stayed by the Hon’ble | per the judgment has been
001042-2019 esses Court of stay Supreme Court of India in | tentative stayed by the
CBI not India vide SLP (Crl.) No. 003742/2017 | listing before | Hon'ble Supreme
Vs Filed order dated and was fixed for | the Hon'ble Court of India vide
A. Krishna 06.11.2017 07.05.2025. However, the | Supreme Court | order dated
Reddy in SLP(Crl) same could not be taken up | of India 06.11.2017 in
3742117, A. on that day. Ld. Counsel SLP(Crl) 3742/17,
Krishna prayed that next date be A. Krishna Reddy
Reddy Vs given as the Hon’ble Vs CBI
CBI Supreme Court is closed due
to summer vacation till
13.07.2025.
2. Accordingly, matter is
listed for further proceedings
on 21.07.2025
Case No. CBl/ | CBI 174A Individu |08.11. | 08.11. | 26.03.2 | Judgement Nil Reco| 3 Stayed by| Yes |Within a|1l. The pronouncement of | Dates are The
262/2019 1IPC al 2011 | 2011 [ 012 1 rded the Hon'ble month of the | judgment has been stayed by | being given as | pronouncement of
DLCT11- Supreme Vacation of | the Hon'ble Supreme Court | per the judgment has been
001044-2019 Court of stay of India in SLP(Crl) | tentative stayed by the
CBI India  vide 3626/2017 and was fixed for | listing before | Hon'ble Supreme
Vs order dated 07.05.2025. However, the [ the Hon'ble Court of India vide
Purshotamm 06.11.2017 same could not be taken up | Supreme Court | order dated
Dev Arya Etc in SLP(Crl) on that day. Ld. Counsel | of India 06.11.2017 in
3626/17, prayed that next date be - SLP(Crl)
Purshottam given as the Hon’ble 3626/17,
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Dev Arya Vs Supreme Caurt is closed due Purshottam  Dev
CBL to summer vacation till Arya Vs CBL
13.07.2025.
2. Accordingly, matter is
listed for further proceedings
on 21.07.2025
4 Case No. Closure | 120B, Former |30.05. | Yetto |Vide Further | 42 | -~ | — | Not [ List Stayed by| Yes |Depending | 1.The Hon'ble High Court of | Dates are Stayed by the
CLOR/01/2019/ | Report |4201PC MP/Min (2013 |be Order | Investigati of the Hon'ble upon the [ Delhi has continued interim | being given as [ Hon'ble High
DLCT11- & 13(2) ister taken. | Dtd on Wit High Court outcome of [order in Crl. MC No.|per the | Court  of Delhi
000187-2019 1w 04.02.2 esses of Delhi the pending | 2250/2020, Maneka Gandhi | tentative vide order dated
CBI 13(1)(d) 0 CBI not vide order dt petition Vs CBL The matter is|listing before | 20.11.2020 in Crl.
Vs of PC directe filed 20.11.2020 tentaively listed before the {the = Hon'ble | MC No.
Maneka Gandhi Act dto in Crl. MC Hon’ble High Court of Delhi | High Court of | 2250/2020,  Crl.
further No.2250/20 on 01.09.2025. Delhi. M. A No
investig 20, Crl. M. 16013/2020 & Crl.
ation. A No 2, Accordingly, matter is M.A. 5336/2021,
16013/2020 listed for further proceedings Maneka  Gandhi
& Crl. M.A. on 08.09.2025. Vs CBI
5336/2021,
Maneka
Gandhi  vs
CBI

5 Case No. CBI/ |CBI u/s Former (24.12. | 02.02. | 18.07.1 PE 254 | Nil | 204 | - List No No |November, |1. PW-18510 was cross |1.Short dates [ 1.There are 254
113/2019 13(2) MLA |09 10 1 of 2025 examined and discharged. | are being | Prosecution
DLCT11- riw Witn given, witnesses cited.

000504-2019 13(1)(e) esses 2. The matter was fixed for [2. Efforts are [2. The Cross
CBI of PC not remaining prosecution { being made to | examination of the
Vs Actriw filed evidence. Ld. SPP for CBI, | examine the | witnesses are
Abhay Singh sec 109 requested for a date after | witnesses on | lengthy and time
Chautala IPC June, 2025, as he is going to | the same day | consuming.
USA and will be returning on | and dispose off [ 3. The record is
01.07.2025. In view of the | miscellaneous | voluminous.
same, case was adjouned. applications
At request, matter is now | expeditiously.
listed for remaining PE on
08.07.2025.

6 Case No. CT/ | Ct. urs3 Individu {14.08. | 27.09. | 06.10.2 PE 40 (- |14 - List No No |September, |1. PW-18 examined in chief | 1. Short dates | 1.There are 40
292019 Case &4 18 18 1 of 2025 on two dates. His cross |are being | Prosecution
DLCT11- PMLA (PMLA Witn examination was concluded | given. witnesses cited.

001050-2019 Act esses and he was discharged on 2. Efforts are |[2. The Cross
DOE not 17.05.2025. being made to | examination of the
Vs filed examine the | witnesses are
A. K. Reddy 2. Deputy Director, ED, |wimesses on |lengthy and time
Delhi Zonal Office is|[the same day | consuming.
summoned for the next date. | and dispose off [ 3. The record is
Matter is listed for further PE | miscellaneous | voluminous.
on 09.06.2025. applications
expeditiously.
1A 3.The parties/
counsels have
been asked to
cooperate  in

Special Ju

(MPs/MLAs Cases)
Rouse Avenue District Cout
New Deihkj

Act) (CBI)-23




the expeditious
disposal of the
case.

06.06.2025 and interim
suspension of LOC for the

said travel period. Arguments

Fd

7 Case No. State u/s 11 |Former |03.04. | 06.07.|07.12.1 PE 30 30 List Stayed by | Yes (Within 04| 1. Matter is stayed by the | Dates are | Stayed by the
SC/11/2019 | Case 7/8/12/1 MP 19 09 7 of the Hon'ble months  of | Hon'ble High Court of Delhi | being given as | Hon'ble High
DLCT11- 31PC Witn High Court disposal of | vide order dated 13.05.2025 | per the | Court of Delhi
001001-2019 Act t/w esses of Delhi the petition) |in W.B(CRL.) No. 925/2022, | tentative vide order dated
State 120B not vide order Crl. M.A No. 7825/2022 and | listing  before | 27.04.2022  and
VIS IPC filed dated CRL. M.A 23333/2022, | the  Hon'ble | 21.11.2023 in W.P.
Dr. Chattar Pal 21.11.2023 Anirudha Bahal vs State High Court of | (CRL.) No.
Lodha in W.P. for 07.11.2025. Accordingly, | Delhi. 925/2022, Cil.
(CRL.) No. matter is adjourned for M.A No.
925/2022 further  proceedings  on 7825/2022  and
and CRL. 15.11.2025. CRL. M.A
M.A 23333/2022,
23333/2022, 2. An application was moved Anirudha Bahal vs
Anirudha on behalf of A-8 seeking State 8
Bahal vs permission to . renew his
State passport for a period of 5
years. Notice of the
application was issued to the
State, for reply and
arguments on 06.06.2025.
8 Case No.CT. |PMLA |U/S3 6 (MP 11.08. | 07.08. - Misc. 14 - List No [January, 1. Arguments on charge were | 1. Short dates | 1.There are 06
CASE 17/2021 | Case &4 2021 2021 of 2026 heard on +02.05.2025, | are being | accused persons.
DLCT11- PMLA witme 03.05.2025, 23.05.2025, | given. 2.Number of
000246-2021 Act sses 24.05.2025, 27.05.2025 and | 2. Efforts are | miscellaneous
DOE not 29.05.2025 on behalf of ED, | being made to | applications  are
VIS filed A-1,A-2 and A-7. dispose  off | being filed by the
Amarendra misc. accused persons.
Dhari Singh & applications 3. Many times,
Ors. 2. An application moved by | expeditiously. | adjoumnments are
A-7 seeking No Objection | 3The parties/ | being sought by
Certification and directions | coungels have | the accused
to the Passport Authority t0 | heen asked to | persons/counsel.
renew his passport. The said cooperate  in
application was disposed off | 1,0 expeditious
on 09.05.2025. disposal of the
case.
6. Fresh Application moved
on behalf of applicant Ajay
Gupta seeking suspension of
LOC issued by ED. Notice
issued. Matter is listed for
reply and arguments on
03.06.2025.
7. Fresh application was
moved by A-2 seeking
permission for travelling
b abroad w.e.f. 31.05.2025 to
22

S
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heard. The same is disposed
off on 29.05.2025.

8.  Written arguments on
behalf of A-1 has been filed.
Matter stands adjourned for
arguments on charge on
behalf of A-11, as addressing
Counsel recently undergone
surgery. Accordingly, case is
listed for arguments on
charge on behalf of A-3, A-
11 and A-13 on 03.06.2025.

9 Case No. CC/ | CBI u/s 6 [Former |[24.12..]02.02.|20.09.1 | Prosecutio | 256 | Nil | 222 List No |December, [1. PW-219 cross examined | 1. Short dates | 1. There are 6
55/2019 13(2) MP/ 09 10 11 [ n Evidence of 2025 on behalf of A-5 and A-6 and | are being [ accused  persans
DLCT11- tiw MLA Witn dishcharged. Matter is listed | given. and 256

000279-2019 13(1)(e) (RBT esses for remaining PE on |2 Efforts are | Prosecution
CBI of PC on not 13.05.2025. being made to | witness cited.
) Vs. Actr/w 14.03. filed examine the|2. The Cross
Ajay Singh sec 109 22) witnesses  on | examination of the
Chautala IrC 2. Matter stands adjourned | the same day | witnesses are
on the ground Ld. SPP for | and dispose off | lengthy and time
requested for a date after | miscellaneous | consuming.
June, 2025, as he is going to | applications 3. The record is
USA and will be returning on | expeditiously. | voluminous.
01.07.2025. Matter is now | 3.The parties/ | 4. Many times the
Isted for remaining PE on |counsels have |counsels for the
10.07.2025. been asked to | accused seek
cooperate  in | adjournment  on
the expeditious | various grounds.
disposal of the
case.

10 | CaseNO.CT |PMLA |U/S3 10 |MLA 27.07.. * “ Argument | 108 | - - - No No | December 1. Direction has been issued | Direction has [ 1. There are 10
CASE 1232022 | Case &4 22 on Charge 2025 by the Hon'ble High Court of | been issued by | accused and 108
OOOEGCE;I‘;(I)-ZZ iMLA (RBT Delhi, vide order dated |the Hon'ble | Prosecution

' 2 on 03.03.2025 in Crl. M.A. |High Court of | witness cited.
b 23.09. 902772024, Cil.  MA.|Delhi, vide|2. The record is
e 2) 34540/2024 & Crl. M.A.|order dated | voluminous.

Satyendra 49712025 to defer the [03.03.2025 in|3. Number of
Kumar Jain & proceedings in the instant | Crl. M.A. | Miscellaneous

Ors matter. 9027/2024, | applications  are
Crl. M.A. | being filed by the

2. The matter is tentatively | 34540/2024 & | accused/counsel.
listed before the Hon’ble | Crl. M.A. | 4. Many times the
High Court of Delhi on |4971/2025 to |counsels for the
11.09.2025 Accordingly, | defer the | accused seek

=

matter is listed for further
proceedings on 15.09.2025.

proceedings in
the instant
matter.

The matter is
tentatively
listed  before
the  Hon’ble
High Court of
Delhi on
1‘1/09.2025

adjournment  on
various grounds.
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) )
11 Case No. CBI u/s 6 | MLA 03.12. # Further | 81 | - - No Yes | August, M Arguments w.rt. | Short dates are | 1.Case was
CBI/257/2019 13(2) 2018 Proceeding 2025 discrepancies in the list of [ being given. received by
DLCT11- Ty (RBT s unrelied upon documents transfer on
000989-2022 13(1)(e) on were heard. Certain 11.11.2022.
CBI of PC 01.11. Advocates were allowed to 2. There are 10
VIS Satyendar Actr/w 22) inspect the record in accused and 81
Kumar Jain sec 109 Malkhana. Necessary Prosecution
IPC directions were directed to be witness cited.
issued to concerned SP for 3. The record is
the said purpose. Matter is voluminous.
now listed for arguments on
charge on 05.06.2025.
2. Fresh application was
moved by A-4 seeking
direction to bank officials of
PNB Bank to de-freeze bank
locker and permit the
applicant to operate the
same. Matter is listed for
consideration on 05.06.2025.
12 Case No. CBI U/Sec. 01 |Former |RBT | 26.07. Prosecutio | 41 | - - No - November, [1. PW-8 further cross | Short dates are | The record of the
CBl/96/2023 | Case 147/148/ MP/Min |on 2023 n Evidence 2025 examiend and discharged. | being given. case is
CBI Vs Jagdish 149/153 ister 20.09. Summons to PW Virender voluminous.
Tytler A/188/1 2023 Singh was issued for the next
DLCT11- 09/295/3 date.
000702-2023 02/463 1
2. Matter is now listed for PE
on 04.06.2025.

13 | CaseNo.CBl/ |CBI Urs 5 | FORME |06.12. Arguments | 109 | -- - No No |December, |1. Matter is at the stage of | Short dates are | Case was received
109/2023 120B,42 RCMA (2023 on 2025 reamining arguments on | being given. by transfer on
CBI Vs PC 0,467,46 -2 application charge. 06.12.2023.

Lallawmsanga 8,471 u/s
DLCT11- IPC & 207/208 2. Part arguments on charge
000830-2023 13(2), adduced by Ld. Counsel for
13(1)(D) A-1, were heard.
PCACT
1988 3. Two applications (i) w/s
156 (3) r/w Section 173 (8)
Cr. PC. secking direction to
10 for further investigation
and (i) an application on the
issue of jurisdiction in terms
of Section 4 (2) of
Prevention of Corruption
Act, 1988, were moved by
the Ld. Counsel for A-1. The
same were listed for
consideration and
maintainability on
02.06.2025.
b

gpecial JUY

(MPs! g
e Avenue i
Rouse Now Delbi

€ Act) (B2

LAs Cases)
trict C~
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14 Criminal Crimina | Ufs 397, | 02 04.01. Arguments | - Not | Not No No |[August, 1. Part arguments have been | Short dates are | Case was received
Revision No. |1 398 read 2024 on recar | filed 2025 heard. being given by transfer on
53/2023 Revisio | with 401 Revision ded 04.01.2024.
Dinesh Gupta & |n CrPC Petition 2. The instant matter is listed
Anr. Vs CBI for remaining arguments on
05.06.2025.
15 Criminal Crimina | U/s 397 | 04 | A-3 04.01. Arguments | - Not | Not No No |August, 1. Arguments have been | Short dates are [ Case was received
Revision No, |1 read Former |2024 on recor | filed 2025 addressed by respondent nos. | being given. by transfer on
51/2023 Revisio | with 399 MLA Revision ded land 2. 04.01.2024.
CBI V/s Dinesh |{n CrPC Petition
Gupta & Anr. 2. Ld. Addl. PP for CBI
CNR No. rebutted the arguments on
DLCT11- 20.05.2025. Matter is listed
000780-2023 for further rebuttal arguments
on 05.06.2025 X
16 | CtCaseNo. |PMLA |U/s44 05 | Individu | 09.01. | 19.1.2 - Scrutiny of [ 29 - - No No |Hon'ble 1. An application was moved | Hon'ble High | Case was received
CT/02/2024 | Case read al 2024 024 documents High Court | on behalf of applicant Nawab | Court of Delhi, | by assignment on
DLCT11- with of Delhi, | Ahmad, seeking directions | vide order | 09.01.2024.
000035-2024 section vide order|for cancellation/deletion of | dated
DOE V/S 45 of dated LOC issued against him by | 21.03.2025,
Zeeshan Haider PMLA, 21.03.2025, |the ED. Notice of the same | has continued
& Ors. 2002 has was issued to the ED. the interim
continued order in the
the interim |2. Reply to the abovesaid |said Criminal
order in the | application has not been filed | Petition  and
said by the ED. Matter is now | the matter is
Criminal listed for reply and | tentatively
Petition and | arguments on the same on | listed before
the matter is | 02.06.2025. the  Hon’ble
tentatively High Court on
listed before 19.08.2025.
the Hon’ble
High Court
on
19.08.2025.
17 CCNO. State Urss 13 04 |Sitting [21.12. | 18.01.( 08.12 | Prosecutio | 20 - Not - - August, 1. Application moved by A- | Short dates are [ Case was received
107/2019 1)) & MPof 12016 | 2017 | .2022 |n Evidence filed 2025 1 seeking supply of list of | being given. by transfer vide
State Vs. Swati 120B Rajya unrelied upon documents order dated
Maliwal 1PC Sabha was disposed off on 13.02.2024 of LD.
CNR No. 19.05.2025, as Ld. Substitute Principal District
DLCT11- Addl. PP submitted that there & Sessions Judge-
000476-2019 is no un-relied upon cum-Special Judge
documents. (PC Act) (CBI),
RADC, New
2, PW-3 was examined, cross Delhi.
examined and discharged.
3. PW-2 was summoned for
PE on 03.06.2025.
18 | Misc. DJAS] |Misc. |- - |EX- 2701 [ - - Arguments | - - - No No August, |1. Part arguments were | Short dates are | Case was received
Filing No. DJ/AS] MLA 2025 on 2025 heard. being given by way of
;}3 35/2025 (Abated) application assignment on
CNR No. 2. Ld. Counsel for applicant 27.01.2025
DLCT11- sought time to file the case
000075-2025 law in support of his

Spaciai dudge (i

(MPs/MLAY Cases)
Rouse Avenue District Co ¢

New Delhi
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ED application.
vs. OP Chautala
3. Matter is now listed for
remaining arguments and
further  proceedings  on
05.07.2025.

19| Misc.DJAS] |Misc. |EDCase | - |- 17.02. Argument | - No No August, (1. Reply to application | Short dates are [ Case was received
137/2025 DJASJ 2025 on 2025 moved ws 8 of PMLA |being given by way of
(75/2025) applicaiton seeking  confiscation of assignment on
ED vs. Om confirmed attached 17.02.2025
Parkash properties of accused Om

Chautala (since Prakash Chautala (deceased)
deceased) is pending for adjudication
has not been filed. Final
opportunity granted to Ld.
Counsel for non-applicant
/LRs of deceased for filing
reply to the abovesaid
application,
2. Matter is now listed for
reply and arguments on the
abovesaid application on
05.7.2025.

20 Crl. Rev, Crl. u/s - | Sitting 07.03. - No No September, | 1. Ld. Counsel for revisionist [ Short dates are Fresh revision
09/2025 Rev. 438/440 MP 2025 Argument 2025 filed amended memo of [ being given petition received
Satyender Petition | BNSS, on parties. The same is taken on by way of

Kumar Jain vs. 2023 application record. allocation on
Bansuri Swaraj 07.03.2025.
& Anr. 2. Ld. Counsel for
CNR No. respondent sought time to
DLCT11-00187- file reply to the revision
2025 petition.
3. Last opportunity granted.
Matter is now Isted for reply
and argumetns on
03.06.2025.

21 Ct.Caseno. [PMLA |U/s44 12 | Ex-/Min | 24.08. Considerat | 23 No No December, | 1.Supplementary Prosecution | Short dates are | File received by

16/2025 CASE |read ister 2023 ion of 2025 Complaint was filed on | being given way of transfer by
ED vs. Ram with supplemen 17.01.2025 qua A-11 and A- order of Ld. Ld.
Kishor Arora section tary 12, Principal District
and Others 45 of complaint 2. The case is listed for & Sessions Judge,

PMLA, consideration on RADC for
2002 Supplementary  Prosecution 28.05.2025.

Complaint, disposal of
pending applications, if any,
and argumens on charge on
06.06.2025.

3. Three fresh applications
received from Bail and Filing
Section moved by applicants

Speciai Judge (Y

ct) (CBI)-23

(MPs/MLAs Cases)
Rouse Avenue District Court

New Delhi
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4
Gopal Kumar Goyal, Lakh
Ram Goyal and Govind
Kumar Goyal, respectively,
seeking  directions  for
cancellation of LOC issued
against him by the ED. All
the three applications are
listed for reply and
arguments on 03.06.2025.
22 | Crl.Revision |Crl. u/s 440 Former | 02.05. - - Appearanc | - - - - - No No September, | Fresh Revision Petition | Short dates are | Fresh revision
24/2025 Revisio | of BNSS MP 2025 e 2025 received by way of allocation | being given petition  received
Rohit Singh  |n on 02.05.2025. by way of
Mahiyaria vs. Notice of the revision allocation on
State of NCT of petition  issued to the 02.05.2025.
Delhi respondents on filing of PF
and RC, for 05.06.2025.
- Misc DJAS] [Misc. [ State Former | 19.04. - - Replyon | - - - - - No No - 1. Two applications moved | Short dates are | Fresh application
181/2025 DJAS] | case MLA 2025 application by applicant/Surety Lovindra | being given received from Bail
State Chadha for releasing FDRs and Filing Section,
VS, were disposed off on on 19.04.2025
Gopal Gayal 01.05.2025.
Kanda & Anr.
2. File is consigned to
Record Room.

- SC- 05/2024 | State | U/s MLA 29.04. | 18.05. | 08.02. PE 20 17 | Not | List = - No No - 1. Arguments were heard on | Short dates are | Case was received
State Vs. Anil | Case 3237356/ 2016 | 2016 | 2017 recor | of behalf of accused persons. | being given. by transfer on
Jha & Ors. 341PC ed | witne Rebuttal arguments on behalf 06.08.2024
& 3(1) ss not of Ld. APP for State were

@) (s), filed also heard.

The

SC/ST

Act 1989 3. The case was disposed off
on 31.05.2025. All the
accused persons are acquitted
for the charges levelled
against them.
4. File is consigned to
Record Room.

Total cases pending as on 31.05.2025 =22
o
eAdra
Special Judge, (PC Act) (CBI)- 23{[MPs/MLAs Cases)

Prepared by:- JA/Ahlmad

Rouse Avenue Court Complex, New Delhi
Speciai Juuge (FC Act) (CBI)-23
(MPsIMLAs Cases)

Rouse Avenue District Court

New Delhj
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VISHAL GOGNE

Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24 )
‘Rouse Avenue District Court :

New Delhi

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs, OF THE MONTH OF MAY-2025
{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24" November, 2020}

. |IName of the Presiding Officer

Dr. VISHAL GOGNE

. |Designation

Special Judge (PC Act) (CBI)-24 (MPs / MLAs Cases)

Rouse Avenue Court Complex, New Delhi.

. | Date since which posted in the court

15.12.2023 (A/N)

. | Total number of cases pending on the first day of the 21
month
. |Number of cases disposed in the month with detail i.e. 3

conviction, acquittal, discharge, acceptance of closure
report, etc

2 (Sessions Case)
1 Misc. DJ / ASJ

.|Number of cases pending on the last day of the month

21

. INumber of cases instituted in this month

3
1 (Corruption case)
1 (Sessions case)
1 (Misc. DJ/ASJ)

Prepared by:

fpb—

(Ahlmad/JA)
b

Spl. Judge (PC Act) (CBI)-24 (MPs/MLAs Cases)
Rousgfvenyedgourt Gemplgxahlew Delhi
(MPs/MLAs Cascs)
Rouse Avenue District Court
New Delhi




VISHAL GOGNE
Additional Sessionr  ge

Special Judge ( PC-Act), *BI)-24

»

ouse Avenue District Court
SINo | CNR No.and Cause title |[Nature -M#hethenState case| Penal statutes No. of Whether accused is Date of institution Date of cognizance
complaint case or closur involved accused |[sitting or former MP/MLA
report
DLCT11-000429-2023 State Case U/s: 302, 307 IPC 2 Former Initial Institution dt. 10.02.2014
State MLA 10.02.2014
1 Vs Instituted in this court on
Dr. Jagriti Singh etc. 24.05.2023
Prese | Detail of prosecution | Statement of Detail of defence Date since when |Whether there is any stay of|Whether any interim| Expected date of
Date of nt witnesses accused - witnesses matter has been proceedings ordered by | orders are existing disposal of case.
Framin Stage Whether posted for final superior court, if yes give in the matters
g of of the recorded or arguments detail
Chargecase not
s
Witne Witnesses Witnesses Defence Defence Yes- Matter was received in
06.06.20 sses | dropped | examined witnesses | witnesses Vide order dt. 04.02.2025 and| -Yes- the month of May 2023,
15 cited cited examined 18.02.2025 of Hon’ble High Matter is expected to be
PE | 76 11 37 No - - - Court of Delhi in Crl. M A disposed of within a year
- (Cross/ 5257 of 2025 and Crl. M C
PW 13is 697 of 2025  the further
deferred) cross-examination of PW13 is
deferred till the pendency of]
the Crl. MC No.697/25

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

The specific reasons, if any causing

|Short Summary of the work done in the case during the month

| The Action plan formulated and the
|steps taken for expeditious disposal of
|the case

delay in disposal of the matter

The matter was taken up on eight (8) dates in this month. The last witness i.e. PW- |
37(ACP Amar Deep Sehgal) who is the Investigating officer of this case was
examined-in - chief at length on the remaining multiple dates and was concluded. |

Matter is fixed for cross examination of PW-37.

(1) Directions for advance reports upon
summons to witnesses.

(2) Consecutive / Bulk date of hearing,

(3) Short dates being given and no unnecessary

|adjournments are being given. .

Matter has been received in the month of May 2023 by |
transfer from Patiala House Court, New Delhi. Vide
order dt. 04.02.2025 and 18.02.2025 of Hon’ble
High Court of Delhi in Crl. M A 5257 of 2025
and Crl. M C 697 of 2025 the further cross-
examination of PWI13 is deferred till the
pendency of the Crl. MC No.697/25.




)

VISHAL GOGNE
Additional Sessions Judge
Special Judge (PC-A  'CBI)-24
‘Rouse Avenue Dist1 .. Court
New Delhi

Si CNR No. and Cause title |Nature - Whether State case| Penal statutes No. of Whether accused is Date of institution Date of cognizance
No complaint case or closur involved accused sitting or former
Feport MP/MLA
DLCT11-000478-2019 Complaint case 3& 4 of PMLA, 9 Former MP, Sitting MLA 06/09/16 07/09/16
2002
o ED
Vs
_Virbhadra Singh etc. N R I N R R R A T
;Present Detail of prosecution |Statemen| _ Detail of defence Date since [Whether there is any stay of proceedings ordered| Whether any [Expected date of disposal
Date:Stage of withesses it tof witnesses when | by superior court, if yes give detail interim orders of case.
of the case ccused - imatter hasi are existing in!
Fram ; Whether | been the matters
ing recorded |posted for
of or not { final !
Char | larguments |
ges - ] :
§Witnes‘iNitness\l\litnessesE Defence Defence | WiVide order dt. 19.04.2022 of Hon’ble High Court of Delhi -Yes- , =
05.05. | ses | es lexamined; witnesses | witnesses |- ibassed in Crl. Rev. P 217/2022 titled as Vikramaditya, g
21 | cited |droppe cited | examined | Singh Vs ED the trial court has been directed to record the;
| i d : pbrosecution evidence but the cross- examination be
T T T el ] et date,
- ; (Cross is g
f ' deferred)| |

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble Higti”éciﬁ?i of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on jts own motion vs. Union of India & Ors.” below mentioned points have been added

|Short Summary of the work done in the case during the month

|The Action plan formulated and the steps
|taken for expeditious disposal of the case

|The specnﬁc reasons, 1f any causing

{delay in disposal of the matter

Rauthan) was unable to appear for evidence due to ill health.

The matter was taken up in this month. The last witness i.e. PW-75 (Sh. Anup Singh

(1) Directions for advance
summons to witnesses.
(2) Consecutive / Bulk date of hearing.

reports

1(3) Short date being given and no unnecessary
tadjournments are being given.

upon

Vide order dt. 19.04.2022 of Hon’ble High Court
of Delhi passed in Crl. Rev. P 217/2022 titled as
Vikramaditya Singh Vs ED the trial court has been
directed to record the prosecution evidence but the

lcross- examination be deferred till next date. Most

of the witnesses pertains to other states.

Unavailability of witness.




VISHAL GOGNE

Additional Sessj  Yudge
Special Judge ( PC-s.o47, (CE])-24 3
‘Rousge Avenue District Court
SINo | CNR No. and Cause title |Nature - WhethpihState case, complainiPenal statutes| No. of accused [Whether accused is sitting| Date of institution Date of
case or closure report involved or former MP/MLA coghizance
DLCT11-000975-2019 State 109, 465 riw 471 9 Former MP, Sitting MLA 31.03.2017 08.05.2017
IPC and 13 (2)
3 (‘321 (PC At case) riw 13 (1)(e) of
. . PC Act 1988
Virbhadra Singh etc.
Date of Prese Detail of prosecution Statement| Detail of defence [Date sinc Whether there is any stay of proceedings Whether any | Expected date of
Framing [nt witnesses of accused witnesses hen mattery ordered by superior court, if yes give detail |interim orders| disposal of case.
of Stage - as been are existing in
Charges of the Whether osted for the matters
case recorded inal
or not rguments o
Witnesses|Witnesses Witnesses] Defence | Defence Yes, Vide Order dt 16.04.2019 of the Hon'ble High -Yes- &
cited dropped |examined witnesses | withesses Court of Delhi in W.P. (Crl) 235/2019 titled as Pratibha
cited examined LS‘l'ﬂgh and Anr & Crl. M.As 1619-1620/2019, the trial
10.12.18| PE 253 — 61 No ~ — — court has been directed to make all possible endeavors
to first record the evidence of witnesses who are not
related to the State of Himachal Pradesh.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

| Short Summary of the work done in the case during the month

The Action plan formulated and the steps
{taken for expeditious disposal of the case

| The specific reasons, if any causing
{delay in disposal of the matter

Matter was taken up in this month. It was submitted on behalf of the CBI and |
{confirmed by the Id. Counsels for the accused that an application for clarifications
{had been moved before the Hon’ble High Court with respect to further evidence
|being permissible in view of previous order from the Hon’ble High Court of Delhi.
{ Two misc. applications were disposed of .

witnesses.

(1) Directions for advance reports upon summons to
YCourt of Delhi in W.P. (Crl) 235/2019 titled as

(2) Consecutive / Bulk date of hearing, | Pratibha Singh and Anr & Crl. M.As 1619-

(3)Short dates being given and no unnecessary :
adjournments are being given.

\the evidence of witnesses who are not related
|to the State of Himachal Pradesh. Such
|witnesses have largely been examined. In
1this matter most of the witnesses are pertains

Vide Order dt 16.04.2019 of the Hon’ble High
1620/2019, the trial court has been directed

to make all possible endeavors to first record

to the Himachal Pradesh. Unavailability of
witness & counsels. ;
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Special Judge ( PC-/

VISHAL GOGNE
Additional Sessions Judge

YCBI)-24

‘Rouse Avenue District Court

Naer Nalby
Si CNR No. and Cause title Nature - Penal statutes No. of Whether accused’i‘s% " Date of institution Date of cognizance
No Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000981-2019 State Case 467, 468,471, 474,201, 9 Former MLA 14.07.2017 03.08..2017
170, 120B of IPC and Sec|
4 State 8 of PC Act, 1988
Vs
Sukesh Chandrashekar ete.
Prese | Detail of prosecution (Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any | Expected date of
Date of nt witnesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framing Stage accused - has been are existing
of pfthe Whether posted for in the matters
Chargescase recorded final
ot not arguments
WitnessWitnessesfWitnesses Defence | Defence Yes, Vide order dt. 14.12.2018 of Hon'ble Supreme Court of -Yes- --
es cited| dropped | examined withesses |witnesses India in SLP (Crl) No. 46619/2018 titled as B.Kumar Vs
cited |examined State and Vide order dt. 30.09.2019 of the Hon'ble High
PE 86 — 2 No — — — ‘Court of Delhi in Criminal Revisions no. 273/19, 1078/18,
11140/18 and 1121/18, the proceedings are stayed till date.
17.11.18
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.
Short Summary of the work done in the case during |The Action plan formulated and |The specific reasons, if any causing delay in disposal of |
the month the steps taken for expeditious  |the matter ‘

|disposal of the case

1.) The matter has been stayed by the Hon’ble Supreme Court of
India. It was submitted by the Ld. Counsel for the accused that the
proceedings before the Hon’ble High Court in the present matter
|were next listed on 27.05.2025 and the interim order was continued. :
1 Thus, in view of the said submission, case was adjourned. |
|2.) One misc. application was disposed of in this month.

It was stated by the counsel of the applicant / accused on the previous date,

that the matter is listed before the Hon'ble High Court of Delhi on |

| 06.08.2024. Interim orders have been continued,




VISHAL GUGNE

Additional Sessions  ‘jge

Spocial Judge  PC-Actj~<BD)-24 .
‘Bouge Avenue District Court
S! | CNR No. and Cause title [Nature - Whethey State case, Penal statutes No.of |Whether accused is sitting or| Date of institution | Date of cognizance
No o complaint case or closure report |  ~ involved | accused former MP/MLA
DLCT11-000125-2019 State 120B r/w 420 of IPC and 14 Former MP/ Sitting MLA 16.04.2018 30.07.2018
Sec 13 (2) r/w 13 (1) (d) of]
5 CBI (PC Act case) PC Act, 1988
Vs
Lalu Prasad Yadav etc.
Prese Detail of prosecution (Statement| Detail of defence witnesses Date since when matterWhether there is any stay off Whether any Expected date of
Date of nt witnesses of has been posted forproceedings ordered by superion interim orders | disposal of case.
Framing Stage accused - final arguments court, if yes give detail are existing in
of pfthe Whether the matters
Charges(case recorded
or not
Witness| Witnesse | Witnesses Defence Defence - -- Within one year from
es citedjs dropped| examined witnesses witnesses the date of framing of]
: cited examined the charge.
Order| 94 - - No - -- -
- on
Charg
e

Note:~ In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

{The Action plan formulated and the steps |
itaken for expeditious disposal of the case

’The specific reasons, if any causing|
1delay in disposal of the matter ;

1.) The matter was taken up on sixteen (16) dates in this month.
2.) The matter was listed for arguments on charge on consecutive dates (from 07.05.2025 to
21.04.2025), 24.05.2025 and 26.05.2025 t0 29.05.2025.

3.) The Id. Sr. Counsel for the accused no. 1 to 4 had advanced further arguments at length on
the aspect of charge .

4.) Arguments on charge were heard at length on behalf of multiple other counsels in the above
bulk dates.

5.) Extensive arguments were advanced by the respective counsels for the 14 accused with
reference to the voluminous record and the proceedings were stretched over several months even
with day to day hearing in bulk dates.

6.) The arguments in rebuttal were concluded on behalf of the CBI. The arguments thus stand
concluded on the aspect of charge.

7.) The matter is next listed for order on charge.

8.) Two misc. applications were disposed of in this month.

|Consecutive dates being given for arguments
{on charge.




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act). \})-24
Rouse Avenue District . Lart

New Delhi
Si CNR No. and Cause title ~ |Nature - Whether State case, Penal statutes No. of accused |Whether accused is sitting| Date of institution |Date of cognizance
No complaint case or closure report involved or former MP/MLA
DLCT11-000985-2019 Complaint Case Sec 3 & 4 of PMLA’ 16 Former and sitting MP and 25/08/2018 17.09.2018
ED 2002 MLA
6 Vs
M/s Lara Projects LLP Ltd etc.
Prese | Detail of prosecution [Statement| Detail of defence [Date since when] Whether there is any stay of proceedings Whether any Expected date of
Date of Nt witnesses of witnesses matter has been| ordered by superior court, if yes give detail |interim orders| disposal of case.
Framing Stage accused - posted for final are existing
of pfthe Whether arguments in the matters
Chargescase recorded
or not
Witness| Witnesse|Witnesses Defence - - Within one year from the|

es cited(s dropped| examined

witnesses |witnesses
examined

cited

Misc.
App &
Arg/
Charg

21 = -

No

date of framing of the
charge.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

~ “Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the
[case during the month

{of the case

{The Action plan formulated and the
|steps taken for expeditious disposal

The specific reasons, if any causing delay in disposal of the matter

The proceedings in the present trial were in abeyance !
awaiting final orders from the Hon’ble Supreme
Court in Special Leave to Appeal (Crl.)No(s) 8156 of
12019 wherein it had been directed vide order dated

16.09.2019 that the trial court shall not frame charges |
juntil further orders. The orders from the Hon’ble

{ Supreme Court have since been rendered through the |
|decision reported as Sarla Gupta vs Directorate of
{Enforcement (Crl. Appeal No. 1622 OF 2022 ) 2025
in SC 645. :
2.) The Ld. Counsel for the ED submitted that the soft

|titled as Sarla Gupta Vs ED, has ordered to not to frame charges until further orders.

The Hon,ble Supreme Court of India vide order dt: 16/09/2019 in SLP (Criminal) 8156/2019 ‘




.

VISHAL GOGNE
Additional Sessions J udge
Special Judge ( PC-Act). ( CBI)-24

__Rouse Avenue District Court

copy of the relied upon documents and the list of un
relied documents are to be filed in compliance of the
directions.

3.) The defense counsel submitted that they shall
advance arguments, on the compliance by the EDi
only after the documents provided were examined and !
the list of un-relied documents will be provided to
them. i
4.) The court directed the ED to file the documents in |
the form of a OCR format pen drive along with a list "
of un-relied documents which shall be filed as both
soft copy and hard copy.

5.) Four (4) misc. applications and two (2) LA’

applications were disposed of in this month.

New Delhi
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VISHAL GOGNE
. Additional Sessions Judge
Special Judge ( PC-Act), (C’
‘Rouse Avenue Dlsmct Court

M

Sl | CNR No. and Cause Nature - Penal statutes No. of accused Whelﬁer accused Date of institution Date of cognizance
No title Whether State case, involved is sitting or former
complaint case or closure MP/MLA
B _report
DLCT11-000985-2019 Complamt Case Sec 3 & 4 of PMLA’ 8 Former MP 08.03.2021 26.03.2021
2002
ED
7 Vs
M/s Alchemist Township
India Ltd ete.
Presen Detail of prosecution Statement of| Detail of defence | Date since when Whether there is any stay of Whether any | Expected date of
Datelt Stage witnesses accused - witnesses matter has been | proceedings ordered by superior | interim orders | disposal of case.
of of the Whether posted for final court, if yes give detail are existing in
Framfcase recorded or arguments the matters
ing not R
of Witness, Witnesses | Witnesses Defence | Defence Yes, Vide order dated 25.05.2022 of the -Yes- Within one year from
Char escited| dropped | examined witnesses | witnesses Hon’ble High Court of Delhi p§ssed in Crl, the date of framing of
ges cited examined M.C No 2483/2022, the operation of order the charge.
Visc. 52 — = o = = = dated 22/03/2022 has been st.ayed. I:he
‘matter was listed on 09.04.2024 in the High|
- |App & court of Delhi.
Arg on
Charge|

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned pomts have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the
steps taken for expeditious disposal
|of the case

1
f
|
i

“The specific reasons, 1f any causing
|delay in disposal of the matter

The matter has been stayed by the Hon’ble High Court. It was submitted that the
next date before the Hon’ble High Court is 22.07.2025. A copy of the order of the
Hon’ble High Court dated 16.04.2025 had been filed wherein the matter had been
listed for 22.08.2025. Two 1A applications were taken up in this month, in which
one application has been disposed of and in the other one the detailed reply of ED is :

awalted

122.07.2025.

1The next date before the Hon’ble High Court is ‘




Ving
Additionardass

(,l';_/(:' ™ z

ions Judge

Special Judge ( PC-Act), (CBI)-24
Rouse Avenue District Court

P

New Delbi
Sl CNR No. and Cause title Nature - = Penal statutes No. of Whether accused is Date of institution Date of cognizance
No Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000331-2022 Complaint Case Sec 3 & 4 of PMLA’ 1 A co-accused was a 02.06.2022 09.06.2022
2002 former MLA in the
8 ED predicate offence.
Vs
Sukash Chandrashekar.
Prese | Detail of prosecution |Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of it witnesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framing Stage accused - has been are existing
of pfthe Whether posted for in the matters
Chargesfcase recorded final
or not arguments
Witness| Witnesse |Witnesses Defence | Defence Yes -Yes- Within one year from the|
es citeds dropped| examined witnesses |witnesses Vide order dt. 06.02.2024 of Hon’ble High Court of Delhi in date of framing of the
olted |ewamined W.P. (Crl) 3560/2023 & Crl.M. A 33055/2023 titled as charge.
DE 23 1 55 Vos - — — Sukash Chandrashekhar Vs ED, the trial court has been
directed to adjourn the matter and fix a date later than the
15-;(2)-20 date fixed in Hon’ble High Court of Delhi.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps
|taken for expeditious disposal of the case

{The specific reasons, if any causing
|delay in disposal of the matter

1.) The matter has been stayed by the Hon’ble High Court.
2.) The matter is at the stage of recording Defence Evidence. The proceedings
before the Hon’ble High Court were stated to be next listed in July 2025.

The Hon’ble High Court has directed this|
court to adjourn the present matter to a date
later than the date before the Hon’ble High
Court. The proceedings before the Hon’blef
High Court were stated to be next listed in}
July 2025.

S

o (4% -



VISHAL GOGNE
Additional Sessions Judge

) Special Judge (PC Y, (CBI)-24
; Rouse Avenue Di.....ct Court
New Uethi
Sl CNR No. and Cause title Nature - Whether Statj Penal statutes No.of | Whether accused is Date of institution Date of cognizance
No case, complaint cas involved accused sitting or former
or closure report MP/MLA
DLCT11-000630-2022 State Sec 8,9,11,12, 13(2) r/'w 19 Former and Sitting MP / 10.10.2022 27.02.2023
13(1)(d) of PC Act 1988 Sitting MLA
9 CBI (PC Act case) & Sec 120B r/w 467,
Vs 471, 468, 420 IPC
Lalu Prasad Yadav etc,
Present Detail of prosecution |Statement] Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date Stage of witnesses of withesses when matter| by supetrior court, if yes give detail interim orders| disposal of case.
of [the case accused - has been are existing
Frami Whether posted for in the matters
ng of recorded final
Charg or not arguments
es Witness| Witnesse |Witnesses Defenice | Defence w = Within one year from the
es citeds dropped| examined witnesses |withesses date of framing of the
cited |examined charge.
Misc. app, - = = = s e =

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

1 The Action plan formulated and the steps |
[taken for expeditious disposal of the case |

The specific reasons, if any causing
delay in disposal of the matter

1.) The matter comprises of (5) five charge sheets and involves 103 accused persons who

|were summoned previously. The proceedings are at the stage of section 207 Cr.P.C. /
| Scrutiny of documents by accused persons

2.) With a view to expedite proceedings u/s 207 Cr.P.C the matter was taken up on twenty !
two (22) dates in this month.

13.) The matter was listed on consecutive dates (from 01.05.2025 to 03.05.2025, 05.05.2025 |
1to 09.05.2025, 13.05.2025 to 17.05.2025, 19.05.2025 to 24.05.2025 and 26.05.2025 to

28.05.2025).

3.) Multiple applications / I.A.s under section 91 Cr.P.C and section 19 of PC Act were |
moved on behalf of accused persons. The CBI was directed to file the reply.

6.) Six (6) LA applications were disposed of in this month.

| . »

4) Twenty six (26) misc. applications under various sections were disposed of in this month,

7.) The matter is listed for arguments on charge in bulk dates from 02.06.2025 to 06.06.2025.

1.) Consecutive & bulk dates being given.

2.) No undue adjournments was given.

3.) The court endeavored to ensure that request made |
by the defense counsels pertaining to illegible and

|deficient copies of the documents of the charge sheet

lis addressed expeditiously.

14.) Direction for scanned copies of deficient & |
illegible documents were given to CBI and a!
dedicated scanner was installed to expedite the same. |
15.) This modality curbed the multiplicity of ‘
| appllcatlons under section 207 Cr.P.C

There were
supplementary charge sheet. Cognizance was
taken against one hundred and three (103)
accused person. Multiple Misc. Applications
imoved by the counsels of the accused}
persons.

accused in the

final |




VISHAL GOGNE

Addition~! Sessions Judge

Special Jud

Rouse Avenue District Court

-7

PC-Act), (CBI)-24

.

s o Sks & IR0
LJE]
Bianal statutes

Si CNR No. and Cause title Nature - No. of Whether accused is Date of institution Date of cognizance

No Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000114-2023 State Case Sec 3 (1)(r)(s) of SC/ ST 10 Sitting MLA 30.01.2023 30.01.2023
Act
State
10 Vs
Virender Singh Kadiyan etc.
Prese | Detail of prosecution (Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of nt witnesses of witnesses when matter| by supetrior court, if yes give detail interim orders|  disposal of case.
Framing Stage accused - has been are existing
of pfthe Whether posted for in the matters
Chargescase recorded final
or not arguments ) o B
\Witness| Witnesse |Witnesses Defence | Defence \Yes, vide order of the Hon’ble High Court dated 31.05.23 ini -Yes- Matter has been sine die|
es citedls dropped| examined witnesses |withesses Crl. M.A 15541/2020(Stay) in Crl. M.C 4140/2023, 4557/23, in this month.
cited examined 4563/23 & 4576/23 the proceedings have been stayed.
SINE| 25 - 10 - - - -
20.05.20| DIE @l
23 deferred)

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

{Short Summary of the work done in the case during the month

§
i

The Action plan formulated and the steps taken
for expeditious disposal of the case

idisposal of the matter

The specific reasons, if any causing delay in

1The proceeding has been stayed by the Hon’ble High Court of Delhi. The'
proceedings are presently stayed against all accused persons. The next date of
|hearing before the Hon'ble High Court was stated to be in the month of November
2025. It was observed that due efforts were made to continue the proceedings till
the same were stayed in toto. As evidence and effective proceedings could not be
recorded till further orders from the Hon’ble High Court , the court had directed
|that the proceedings be adjourned sine die.

(1) Short date may be given and no unnecessary
adjournment are being given.

(2) Ld. PP to consider whether trial may continue
qua other accused.

Vide order of the Hon’ble High Court dated 31.05.23 in
Crl. M.A 15541/2020 (Stay) in Crl. M.C 4140/2023,
4557/23, 4563/23 & 4576/23 the proceedings have been
stayed in the matter.

o



VISHAL G ° \N E
Additional Sese. . sJudge
Specxal Judge ( PC-Act), (CBID)-24
‘Rouse Avenue District Court

New Delhi
Sl | CNR No. and Cause title Nature - Whether State case, Penal statutes No. of Whether accused is Date of institution Date of cognizance
No complaint case or closure report involved accused |sitting or former MP/MLA
DLCT11-000033-2024 Complaint Case Sec 3 & 4 of 23 Sitting MPs / MLAs 09.01.2024 27.01.2024
11 ) PMLA2002
Enforcement Directorate
Vs
Amit Katyal etc
Prese | Detail of prosecution |Statement] Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of Nt witnesses of witnesses when matter| by superior courtt, if yes give detail interim orders|  disposal of case.
Framing [Stage accused - has been are existing
of pfthe Whether posted for in the matters
Chargescase recorded final
or not arguments
Witness| Witnesse |Witnesses Defence | Defence - -- One year from the date of
es citedls dropped| examined witnesses |withesses framing of charge.
cited |examined
- Misc.| 46 - - - - - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
¢ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added. =

Short Summary of the work done in the case durmg the month

|

| The Action plan formulated and the steps

taken for expeditious disposal of the case

x The speclﬁc reasons, 1f any causing delay
|in disposal of the matter

i

11.) The matter was been taken up on three (3) dates in this month
12.) An application of ED to bring on record sanction for prosecution against accused no. 1, Lalu Prasad |
1 Yadav was filed. The application is fixed for consideration.

3.) Four (4) Misc. applications and two (2) IA applications were disposed of in this month.

1
i

EShort dates being given for expeditious

conclusion of arguments on charge.

Sanction for prosecution of accusedj
persons is filed in this month.




VISHAL GOGNE

Special J

1 Sessions Judge )
ge ( PC-Act), (CBD)-24 j)

o

District Court

Sl CNR No. and Cause title ~ Nature - Whetﬁer o DEnal statutes No.of | Whether accused is Date of institution Date of cognizance
No case, complaint cas involved accused sitting or former
or closure report MP/MLA
DLCT11-000307-2023 State case Uls 147, 148, 149, 307 26 Ex MLA Initial date 03.12.2016 23.03.2015
IPC [nstituted in this court on 11.01.2024|
1 2 State
Vs
Naseer @ Naseem etc v
Present| Detail of prosecution [Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of Stage witnesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framin of the accused - has been are existing
gof case Whether posted for in the matters
Charge recorded final
s or not arguments
Witness’Witnessesr Witnesses Defence | Defence -- - One year from the date
es cited| dropped | examined witnesses |withesses of framing of charge.
cited |examined
Charge | 43 - -- -- - -- -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned

points have been added.

Short Summary of the work done in the case during the month

EThe Action plan formulated and the steps taken
for expedltlous dlsposal of the case

|The specific reasons, if any causing delay in dlsposal of
B the matter

clarifications.

:The matter was taken up on three (3) dates in this month. Certam
jclarifications were required from the State. The Id. Prosecutor sought jadjournments are being given.
some time to refresh the file with the aid of the 10. Matter is fixed for

(1) Short dates being given and no unnecessary!

The charge sheet is of the yea1 2015 and is connected with

Janother case filed of the year 2015. The case was received
|by this court in the year 2024. There are 26 accused.
|Lengthy arguments on the point of charge were advanced |

by separate counsels, On account of the voluminous|

{record in the present two connected charge-sheets and the |
{detailed arguments advanced on behalf of separate|
fcounsels for the 26 accused persons, several dates have|

been consumed in concluding arguments on charge.

2




VinHAL GOGNE

Additiznal Sessinrg Judge

) Special Judge ( PC ), (CBI)-24
Rouse Avenue District Court
ANase: DV 182
sl CNR No. and Cause title  [Nature - Whether Statj Penal statutes No.of | Whetheraccusedis| — Date of institution Date of cognizance
No case, complaint cas involved accused sitting or former
or closure report MP/MLA
DLCT11-000306-2023 State case U/s 147, 148, 149, 307 36 Ex MLA Initial date 01.12.2015 16.01.2015
IPC ) Instituted in this court on
13 State 11.01.2024
Vs
Akhlaq Alvi ete
Prese | Detail of prosecution |[Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of nt witnesses of accused withesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framing Stage - has been are existing
of o©fthe Whether posted for in the matters
Chargescase recorded final
or not arguments
\Witness| Witnesse |Witnesses Defence | Defence -- - One year from the date
es citeds dropped| examined witnesses |withesses of framing ofl
cited |examined charge.
Charg| 74 - - - - - -
- e

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

{Short Summary of the work done in the The Action plan formulated and the | The specific reasons, if any causing delay in disposal of the

|case during the month steps taken for expeditious disposal |matter
of the case
|The matter was taken up on three (3) dates in this j(1) Short dates being given and no unnecessary [The charge sheet is of the year 2015 and the case received by this court in year ’
Imonth. Certain clarifications were required from the jadjournments are being given. {2024, There are 36 accused. Lengthy arguments on the point of charge were|
|State. The 1d. Prosecutor sought some time to refresh fadvanced by separate counsels. On account of the voluminous record in the
Jthe file with the aid of the IO. Matter is fixed for |present two connected charge-sheets and the detailed arguments advanced on
[ clarifications. Ibehalf of separate counsels for the 36 accused persons, several dates have been |
consumed in concluding arguments on charge.

Gl




VISHAL GOGNE
Additional Sessions Judge
pec1al Judge ( PC-Act), (CBI)-24
‘Rouse Avenue District Court

y) ;

J

I's

New Delhi
Sl CNR No. and Cause title b?fture - Whether State Penal statutes No. of accused| Whether accused is Date of institution Date of cognizance
No case, complaint case of involved sitting or former MP/MLA
closure report
DLCT11-000455-2023 State case U/s 302, 336, 201, 34 5 Sitting MLA Initial date 29.11.2019 28.09.2019
IPC Instituted in this court on
14 State 16.01.2024
Vs
Raju Kumar Singh etc
Prese | Detail of prosecution [Statement| Detail of defence Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of Nt witnesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framing/Stage accused - has been are existing
Ch°f of the Whether posted for in the matters
arges .
case recorded final
or not arguments
WitnessWitnesses|Witnesses Defence | Defence . - One year from the date
es cited| dropped | examined witnesses |witnesses| of framing of charge.
cited examined
PE 38 - 24 - - - -
23.11.
23

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month

The Action plan formulated and the steps
{taken for expeditious disposal of the case

}The specific reasons, if any causing
|delay in disposal of the matter

; 1 ) The matter was taken up on four (4) dates in thls month
12.) It was observed that vide order dated 15.04.2025, the court had granted |
iliberty to the prosecution to move an application for recording of evidence of |

the short period of time available to the MHA and the Indian Embassy at
{Moscow, Russia.

13) The 1d. Prosecutor submitted sought some more time to make the efforts to |
|secure the presence of those witnesses through VC as the witnesses are situated
{at Moscow, Russia and some time shall be required for coordination between the
MHA the Indian Embassy and these witnesses.

()] Dlrectlons for advance reports upon summons to w1tnesses ‘

two witnesses through VC from the Indian embassy at Moscow, Russia. An | beinggiven:

|application was duly moved by the prosecution and the court directed for the :
deposition of the said two witnesses to be recorded through VC through order |
1dated 29.04.2025. Apparently, the process could not be expedited on account of ;

1(2) Consecutive / Bulk date of hearing.
1(3) Short dates being given and no unnecessary adjournments

LA

=




VIsY

GOGNE

Addition.. .. Sessions Judge
Special Judge ( PC-Act), (CBI)-24
‘Rouse Avenue District Court

New Delhi
Sl CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institution Date of cognizance
No Whether State case, involved accused sitting or former
complaint case or MP/MLA
B closure report
DLCT11-000781-2022 State case U/s 286, 506 IPC 1 Ex MLA Initial date 13.12.2022 28.11.2022
Sec 9B of Explosive Act Instituted in this court on
15 S{:}lte 1884 20.01.2024
S
Kishore Samrite
Prese | Detail of prosecution |Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of nt witnesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framing Stage accused - has been are existing
of pofthe Whether posted for in the matters
Charges £ase recorded final
or not arguments
WitnessWitnesses Witnesses Defence | Defence - - Matter has  been
es cited| dropped | examined withesses |withesses disposed of in thig
cited |examined month.
Dispo| 25 - 25 Yes Nil Nil -
16.10.20|sed of
23

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

1 Short Summary of the work done in the case during the
{month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing
delay in disposal of the matter

| 1.) The matter was pending for submissions on sentence and was taken up

1in this month. ‘
|2.)The report from the Probation Officer was received. ;
i3) Submissions on sentence were heard. Order on Sentence was!|
|pronounced. The matter was disposed of in this month.

Matter has “bé.en disposed of in this month.




VISHAL GOGNE - )
““Additional Sessions Judge "
Special Judge ( PC-Act), {CBI)-24
Rouse Avenue District Court

New Delhi
SI No CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Date of institution Date of cognizance
Whether State case, accused sitting or former
complaint case or closure MP/MLA
_ . .| _report o e
DLCT11-000987-2019 Complaint case Sec 233/628 riw 211 & 31 Sitting MP in the 08.12.2016 09.06.2017
040 (3) of Companies connected PMLA case Instituted in this court on
16 SF10 Act, 1956 and Sec pending in this court. 29.07.2024
Vs U20/468/477A & 120B,
Surender Kumar Jain ete. of IPC
Present| Detail of prosecutlon Statement| Detail of defence witnesses| Date since | Whether there is any stay of proceedings ordered by superior | Whether any | Expected date of

Date of Stage of witnesses of accused when matter court, if yes give detail interim orders| disposal of case.
Framingithe case - has been are existing in|

of Whether posted for the matters
Charges recorded final

or not arguments
'WitnessWitnesse Witnesses Defence Defence Yes, vide order dt. 13.12.2022 of the Hon’ble High court of Delhi in’ -Yes- One year from the date
” escited| s examined witnesses witnesses Crl. M.C. No. 6716/2022 and Crl. M.A. No. 26115/2022 titled as of framing of charge.
dropped cited examined Virendra Jain & Anr Vs SFIO & Anr., the trial court may proceed with'
Charge| 39 - — No - - - hearing on arguments on charge. However shall avait the decision of the -
High court before framing formal charges.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month |The Action plan formulated and the steps |The specific reasons, if any causing
taken for expeditious disposal of the case |delay in disposal of the matter

1.) Fresh matter received by way of transfer in the month of July 2024. There are : (1) Consecutive / Bulk date of hearing. Vide order dt. 13.12.2022 of the Hon'ble High

i thirty one (31) accused in this matter. |(2) Short date being given and no unnecessary |court of Delfi in Grl. M.C. No. 6716/2022 and Crl. |
2.) The matter is stayed by the Hon'ble High court of Delhi for orders on charge.  |adjournments are being given. [M.A. No. 26115/2022 fitled as Virendra Jain & Anr |,

|Vs SFIO & Anr., the trial court may proceed with |
Thearing on arguments on charge. However shall
await the decision of the High court before framing

formal charges. i
4

3.) Matter is listed for clarifications.
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VISHAL GOGNE

- Additional & “jons Judge

Special Judge (

Act), (CBI)-24

‘Rouse Avenue District Court

Si |CNR No. and Cause title Nature - Whether State case,
No complaint case or closure report

Penal statutes
involved

No. of
accused

sitting or former MP/MLA

Whether accused isNey DelDate of institution

Date of cognizance

DLCT11-000977-2019 Complaint case
Directorate of Enforcement

17 Vs

Surender Kumar Jain etc.

3 & 4 of PMLA , 2002,

Sitting MP

18.05.2017
Instituted in this court on
29.07.2024

03.07.2017

Presen| Detail of prosecution [Statemen| Detail of defence Date since Whether there is any stay of proceedings ordered by | Whether any | Expected date of
Date of t Stage witnesses tof witnesses when matter superior court, if yes give detail interim disposal of case.
Framingfof the accused - has been orders are
of case Whether posted for final existing in
Charges recorded arguments the matters
or not
Witnestitnesleltnesses Defence |Defence LYes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi in -Yes- One year from the
- ses es |examined withesses |withesse Crl. M.C No. 657/2022 & Crl. M.A 19865/2022 titled as Directorate date of framing of
cited |droppe cited s of Enforcement Vs Rajesh Kumar Aggarwal , the order of trial charge.
d examine court is stayed to the exient of supply of un- relied documents not
d relied upon on:ehalf o;] the pititioner |bucti ’gua ll-i|St of the un-religd
ocuments in the case has to be supplie the petitioner to the|
Orders) 56 - - L - - - respondent without default. o ey

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

* Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

[ Short Summary of the work done in the case during the month

{The Action plan formulated and the steps
|taken for expeditious disposal of the case

| The specific reasons, if any causing delay
lin disposal of the matter |

i
“ un- relied documents.
|2.) Matter is listed for clarifications.

11.) Fresh matter was received by way of transfer in the month of July 2024, There are%
seventy nine (79) accused in this matter. The order of trial court is stayed for supply of

(1) Consecutive / Bulk date of hearing,
(2) Short date being given and no unnecessary
{adjournments are being given.

|default.

I'Yes, Vide order dt. 27.09.2022 of Hon'ble High {
|Court of Delhi in Crl. M.C No. 657/2022 & Crl. |
IM.A  19865/2022 titled as Directorate of|
|Enforcement Vs Rajesh Kumar Aggarwal , the|
Jorder of trial court is stayed to the extent of |
)supply of un- relied documents not relied upon |
on behalf of the petitioner but the list of the un- |
{relied documents in the case has to be supplied |
by the petitioner to the respondent without|




VISHAL GOGNE
Ad/**ignal Segsions Judge
Specil _ Mge (PC-Act), (CBD-24 )
Rouse Avenue District Court o

SINo | CNR No.and Cause title Nature - “CPendi'Statutes No.of | Whether accused is Date of institution Date of cognizance
Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000570-2024 State Case 3.1 (r)(s)(w)(ii) of SC/ ST| i Sitting MLA 03.07.2024 12.07.2024
18 POA Act
State Vs Vinay Mishra
Present Detail of Statement of Detail of defence Date since when Whether there is any stay of Whether any Expected date of

Date of Stage prosecution accused - withesses matter has been proceedings ordered by superior | interim orders disposal of case.
Framingpf the witnesses Whether posted for final court, if yes give detail are existing in

of ase recorded or arguments the matters
Charges| not

Witne Witness|\Witness| Defence | Defence -No- -No- One year from the date of
sses| es es J withesses| witnesses framing of charge.--
22.10.24 cited |droppe examin cited examined
d d
Charge| 18 - 3 No - - -
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

_ __ “Court on its own motion vs. Union of India & Ors.” below mentioned points have been added. N

; Short Summary of the work done in the case during the month ; The Action plan formulated and the steps The specific reasons, lf any causing delay in

: |taken for expeditious disposal of the case disposal of the matter

| Fresh matter received by way of assignment on July 2024. Matter was taken up in {(1) Consecutive / Bulk date of hearing. Unavailability of documents.

|this month. PW-1 (complainant ) was cross examined and discharged. {(2) Short date being given and no unnecessary

|adjournments are being given.




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-# \(CBI)-24
Rouse Avenue Dis.. . Court

New Delhi
St CNR No. and Cause title Nature - Whether State case, [Penal statutes No. of | Whether accused is Date of institution Date of cognizance
No complaint case or closure |involved accused | sitting or former
_ ) report MP/MLA
DLCT11-000160-2025 State 397 CrP.C. & 440 9 Sitting MLA 25.02.2025 -
BNSS
19 Cr Rev 06/2025 (Criminal Revision)
Gyanendra Singh Vs. State & Ors
Presen| Detail of prosecution |Statemen Detail of defence Date since |Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of {t Stage witnesses tof witnesses when by superior court, if yes give detail interim orders case.
Framing of the accused - matter has ' are existing in
of [case Whether been the matters
Charges| recorded posted for
or not final
arguments
WitnesWitness|Witnesses Defence Defence -No- -No- Within a quarter
ses es [examined witnesses | witnesses
cited |droppe cited examined
d
Argume| - - - - - - -
- nts

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

__“Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

{Short Summary of the work done in the case during the month

The Action plan formulated and the steps
|taken for expeditious disposal of the case

|The specific reasons, if any causing |
disposal of the matter

| Fresh revision petition received by way of assignment on February 2025. Matter was taken up {(1) Consecutive / Bulk date of hearing.
on three (3) dates in this month. On the first date time was sought for filing a reply on behalf |
of respondent no. 3 to 6. On the second date the preliminary perusal of the complaint under
section 223 BNSS (previously section 200 Cr.P.C.) from the trial court revealed that the |
complainant had mentioned the availability of CCTV footage, regarding the incident, with him. |
Upon query, the revisionist (complainant) had submitted that he is in possession of the said |
footage. Counsel of R-3 to R-6 was directed to file the said footage on the next date of hearing. |
On the third date the Pen drive was filed by the counsel of the petitioner. Since the purported
video footage was filed, this court directed the SHO PS: Bhanjan pura to verify the video |
. fuetg.ée and to file a status report regarding the same. E

adjournments are being given.

(2) Short date being given and no unnecessary

| delay in
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VISHAL GOGNE
Additional Sessions Judge

pecial Judge ( PC-Act),-(CBI)-24
‘Rouse Avenue District Court

J

New Delhi
Sl CNR No. and Cause title Nature - Whether Statnj Penal statutes No. of Whether accused is sitting Date of institution Date of cognhizance
No case, complaint case o involved accused or former MP/MLA
- ) closure report .
DLCT11-001216-2019 Criminal Revision U/s 3 & 4 of PMLA 9 Sitting MP Initial Institution Date 23.10.2017
23.10.2017
20 Directorate of Enforcement Case Received in this court
29.03.2025
Vs
Moin Akhtar Qureshi Ete.
Presen| Detail of prosecution [Statemen Detail of defence Date since (Whether there is any stay of proceedings ordered] Whether any | Expected date of disposal of
Date of [t Stage withesses tof witnesses when by superior court, if yes give detail interim orders case.
Framingof the accused - matter has are existing in
of [case Whether been the matters
Charges| recorded posted for
or not final
arguments
WitnesWitness|Witnesses Defence Defence No No Within one year from the date of
ses | es |examined witnesses | witnesses framing charge.
cited d'°§’pe cited examined
- Misc. | 65 - - - - - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

|{The Action plan formulated and the
|steps taken for expeditious disposal
of the case

The specific reasons, 1f any causing delay in
|disposal of the matter

{1.) Case received by way of transfer on dated 29.03.2025.

2.) There are 9 accused in this case. Matter was taken up on four (4) dates in this
|month. A status report was filed on behalf of the ED in the context of further
{investigation. It appeared that notice in terms of the previous orders was not issued
|to the CBI. The court had directed to issued notice to CBI for filing a status report
|in terms of order dated 28.04.2025 as charge sheet in predicate offense has not
|been filed.
13) Two (2) IA applications were taken up and disposed of in this month.




VIsHAL GOGNE

- Additional Sessior dge
) Special Judge ( FC-Ac _ CBI)-24
Rouse Avenue District Court
New Delhi
St CNR No. and Cause title Nature - Whether State Penal statutes No. of Whether accused is sitting Date of institution Date of cognizance
No case, complaint case orn involved accused or former MP/MLA
closure report
DLCT11-000301-2025 Complaint Case U/s 3 & 4 of PMLA [ Sitting MP Initial Institution Date |  seeeeee
: 15.04.2025
29 Directorate of Enforcement
Vs
Sonia Gandhi & Ors
Presen| Detail of prosecution [Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any | Expected date of disposal of
Date of t Stage witnesses t of withesses when by superior court, if yes give detail interim orders case.
Framingof the accused - matter has are existing in
of [case Whether been the matters
Charges| recorded posted for
or not final
arguments
WitnesWitnessWitnesses| Defence Defence No No Within one year from the date of
ses es |examined withesses | withesses framing charge.
Gited d'°gpe cited | examined
== Misc. | 71 - - - - - =3
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

steps taken for expeditious disposal of

the case

The specific
|delay in dispesal of the matter

reasons, if any causing

13.) Matter was taken up on three (3) dates in this month.
4) On the first date, the court directed vide detailed order that notice be issued to the proposed

{1.) Fresh Case received by way of assignment on dated 15.04.2025.
12.) There are 7 accused in this case.

ol
w
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VISHAL GOGNE
Additional Sessic 1dge

)

accused persons in order that they may be heard on the question of cognizance upon the
present complaint.
5) On the second date, as it was stated that the notice had purportedly been served upon an
alternative email ID upon proposed accused No.4, the court found it appropriate that
submissions on the aspect of cognizance be heard on the next date of hearing.
6) On the third date, the Ld. respective counsels for the proposed accused sought adjournment
jat the inception of the hearing in order that the voluminous record could be gainfully
|examined. The court deemed it fit that opening submissions be made by the ED. Mr. Raju
|Ld. ASG thus advanced opening submissions on the aspect of cognizance.
17) The matter shall next be taken up on day to day basis for submissions on behalf of the ED
|and all proposed accused persons from 02.07.2025 to 08.07.2025.

Special Judge ( PC-Acu7(CBI)-24

New Delhi

133 oisiricv Lourt ~




VISHAL GOGNE

Ad™

Specis

nal Sessions Judge

.dge ( PC-Act), (CBI)-24

Rouse Avenue District Court

New Delhi
Sl CNR No. and Cause title Nature - Whether State{ Penal statutes No. of Whether accused is sitting Date of institution Date of cognizance
No case, complaint case on involved accused or former MP/MLA
closure report
DLCT11-000406-2025 Sessions Case U/s 3(1)(1), 3(1)(s) of] 4 Sitting MLA Initial Institution Date 29.04.2022
SC/ST Act 29.04.2022
29 State Case Received in this court
02.05.2025
Vs
Chandan Chaudhary Etc.
Presen| Detail of prosecution (Statemen Detail of defence Date since {Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of {t Stage witnesses tof witnesses when by superior court, if yes give detail interim orders case.
Framingof the accused - matter has are existing in
of [case Whether been the matters
.|Charges recorded posted for
or not final
arguments
WitneleitnessTWitnesses Defence Defence No No Within one year from the date of
ses | es [examined witnesses | witnesses framing charge.
cited d"°:Pe cited examined
- A/ |13 - - - - - -
Charge

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

* Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

| Short Summary of the work done in the case during the month

|The Action plan formulated and the
steps taken for expeditious disposal
of the case

{The specific reasons, if any causing delay in
disposal of the matter

this

month.

2.) There are 4 accused in this case.
3.) The 1d. Counsel for the accused A-1 & A-2 had not appeared physically due to
demise of a relative and sought some time for preparing arguments on charue
Complainant’s counsel was also not available.
14.) Matter was fixed for arguments on charge.

; 1 ) Case recelved by way of transfer on dated 02. 05 2075 when it was taken up m

¥

4



VISHA™ GOGNE
Additionay .gions Judge
Special Judge ( PC-Act), (CBI)-24
Rouse Avenue District Court

J

sl CNR No. and Cause title  |Nature - WhethéreVState! Penal statutes No.of | Whether accused is sitting | Date of institution Date of cognizance
No case, complaint case on involved accused or former MP/MLA
o closure report )
DLCT11-000411-2025 Misc. DJ/ASJ application - 1 Former MLA 05.05.2025 -
23 CBl
Vs
Sajjan Kumar ete.
B Presen| Detail of prosecution (Statemen Detail of defence Date since Whether there is any stay of proceedings ordered] Whether any | Expected date of dispoéél of
Date of {t Stage witnesses tof withesses when by superior court, if yes give detail interim orders case.
Framingof the accused - matter has are existing in
of (case Whether been the matters
Charges recorded posted for
or not final
arguments
WitnesWitness|Witnesses Defence Defence No No Disposed of in this month.
ses | es |examined witnesses | witnesses
cited d'°:pe cited examined
-~ |Dispos| 13 - s - s =
ed of.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month

|The Action plan formulated and the
|steps taken for expeditious disposal
of the case

The specific reasons, if any causing delay in
disposal of the matter

Disposed of in the very month of it’s filing.




o VISHAL GOGNE
. ) Additional Sessions Judge
) € “WdJudge (PC-Act), (CBI)-24
- nouse Avenue District Court

Mm..
Sl CNR No. and Cause title |[Nature - Whether State case, Penal statutes No.of [Whether accused is sittingl Date of in mstltutlon Date of cognizance
No e Ee e o complaint case or closure report involved accused or former MP/MLA
DLCT11-001433-2019 State U/s 120B, 420 10 Former MLA Initial Institution Date 19.01.2010
CBI IPC and 13 (2) r/w 23.12.2009
24 Vs (PC Act case) 13(1)(d) of PC Act Case Received in this court
Arvind Pandalai Etc. 1988 21.05.2025
Presen| Detail of prosecution |Statemen Detail of defence Date since Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of t Stage withesses tof witnesses when by superior court, if yes give detail interim orders case.
Framingof the accused - matter has are existing in
of [case Whether been the matters
Charges recorded posted for
or not final
arguments
WitnesWitnessWitnesses Defense | Defense No No Within one year.
ses | es |examined witnesses | witnesses
cited d'°:pe cited examined
P.E | 60 - 54 - - - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month ’ The Actmn plan formulated and the steps |The specnflc reasomns, if any causing

: i|taken for expeditious disposal of the case delay in dlsposal of the matter

11.) Case received by way of transfer on dated 21.05.2025. 7 -

2.) There are 10 accused in this case. Matter was taken up for two (2) dates in this month. The
Imatter was been received by way of transfer as one of the accused (A-7) was a former Member |
1of Parliament. :
{3) An application was moved on behalf of A-2 & A-3 seeking directions for being supplied |
{with the complete electronic record of the charge sheet and accompanying documents as the ,
| case file of the 1d. Counsel for accused were damaged and destroyed. The CBI sought some
|time to verify the availability of the scanned copy.

14) Perusal of the record suggested that whereabouts of two witness residing outstation were
{unknown. The court directed the CBI to trace the witnesses.

15.) One misc. application was disposed of in this month.

— Unavallabxllty of the w1tness and documents l
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The Ld. Principal District & Sessions Judge, : e i)
Rouse Avenue District Court, - 113, Mevi Dalhi

New Delhi.

Ref No:- MP/MLAs/RADC/Gaz/2020/E-22388-22393 dated 24/11/2020 & MP/MLAs./RACC/Gaz./2024/298D-307D dated
12.01.24.

Subject:- Monthly Progress report of the Courts Set up for trial against sitting and former Member of Parliament (MP's) and
Member of Legislative Assemblies (MLA's).

Respected Madam,

It is submitted that the requisite information is being furnished as under:-

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs FOR THE MONTH OF
MAY 2025.

1. Name of the Presiding Officer : Sh. Paras Dalal
2. Designation : ACIM-01
3. Date since which posted in the Court : 26.10.2024 (A/N)
4. Total number of cases pending on the first day of the month : 18
5. Number of cases disposed in the month with details i.e. : 02
1) CT Case No. 09/2025, FIR No. 298/2020, PS. DBG Road u/s 156(3) Cr.PC.
Titled “Raghav Chadha Vs. Adesh Gupta & Ors.” (Disposed of)
2) CR Case No. 12/2025, FIR No. 156/2024, PS. Vijay Vihar, w/s 188/34 IPC
Titled “State Vs. Mohinder Goyel.” (Decline to take Cognizance of offence)
6. Number of cases pending on the last day of the month: 19

Note* Three cases are instituted in this month including one case is received by way of transfer.
b
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CNR No.
LCT12-
DO(? e Matter was listed on
000241- 09.05.2025 and [Awaiting
2019 & Stayed by 31.05.2025 for further Orders of the
Crimin Hon'ble proceedings and receipt [Hon’ble Stayed by Hon'ble
Ct Case- al Supreme Court | - vro | subioct 1o of Order of the Hon’ble [Supreme Supreme Court S.L.P
1 22/19 - 499/500 1 Former [04/01/13 08/01/13 19/12/1 |Farther | | | | _ || _ S.L.P (CR.L) o de; st vacaJtion of Supreme Court of India. Court of | (CR.L) 3477/2019,
SMRITI laintp 1IPC MP B Procee 3477/2019, 22/04/19 ot Stay is still continuing [[ndia and| 3429/2019 (II-C),
dings 3429/2019 (11- Y lon the trial and tentative matter would| Vide order dated
ZUBIN Case)
[RANI VS C), Vide order INDOH is 15.07.2025be expedited 22/04/19
dated 22/04/19 and hence matter was jonce the stay
SANJAY adjourned for (is vacated.
NIRUPA 22.07.2025.
. x/
’ J
DI TR b 7 CAT AN dewppan S
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CNR No.
DECTLE Matter was listed on
001394- —r 09.05.2025 and |Awaiting
2019 & g 31.05.2025 for further |Orders of the
T — - proceedings and receipt [Hon’ble Stayed by Hon'ble
Ct Case- SII)_. P(CRL) | Yes, Vide |Subject to of Order of the Hon’ble [Supreme Supreme Court S.L.P
64/19  |Crimin Further | — | . . 3 4'77/201'9 i de’r F— vacaJtion o Supreme Court of India. Court of | (CR.L) 3477/2019,
5 al Sitting w  |Pisess 3429/2019 (iI- 22/04/19 s Stay is still continuing [India and| 3429/2019 (1I-C),
SANJAY |(Comp [495/500 MP 15/10/13 |22/10/13 dings Q) ¥ lon the trial and tentative [matter would| Vide order dated
NIRUPA | laint IPC & “Fide ordar NDOH is 15.07.2025be expedited 22/04/19
Mvs |Case) dated 22/04/19 anq hence matter was pnce the stay
SMRITI adjourned for |is vacated.
JUBIN 22.07.2025.
IRANI
CNR No. Re-list Matter was listed on|[Awaiting
DLCT12- the Yes, Vide Subject to {13.05.2025. it was [Orders of the
000017- matter Order (decision on [jointly stated that stay [Hon’ble High
2021 & for Dated  |the petition jon the proceedings by [Court of Stayed by the
200 receipt 14/12/23, | U/s 482 |the Hon’ble High Court Delhi  and {Hon ble High Court
Ct Case (Crimin | 5 Sitting of continued | CtPC of Delhi was still matter wouldpnd  interim  stay
2/2021 al & ' MLA / further B pending lcontinuing and thepe expedited pgainst trial.
3|cunAarL |(Comp 499/500/ Sittin 21/01/21 27/01/21 [17/11/22 directi | 8 |-- | -- e I = - - subsequent |Defore the [NDOH  therein  is pnce the stay
. g quen 5 "
BIHARI | laint 34/120- MP ons/ord dates and | Hon’ble [07.08.2025. In view [is vacated.
GOSWA | Case) |'5ipe er from lastly on |t1igh Court thereof,  re-list  the
MI the 06.05.2025 |of Delhi or [matter for receipt of
VS Hon’bl vacation of [further directions/order
SATYEN e Delhi stay order. [from the Hon’ble Delhi
DER High High Court, if
JAIN & Court any/further proceedings
OTHERS on 22.08.2025.
/2 : I
' © I -01
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Matter was listed on
CNR No. 23.05.2025. Both
DLCT12- counsels stated that the ;
000052- ) next date of hearing in {Awaiting Seged by Brithe
Yes, Vide § : . High Courtin
2021 & Ct Hon’ble Delhi High Orders of the CRL
Crimi Order Court is 05.08.2025 and [Hon’ble High ML
Case [Crimin| 200 Stayed by Dated — 2964/2021, vide
a |crpc Further Hen'tle B the interim orders had [Court of der dated
159001 < - Siing paosz0| ocee ogou:t_lgh 05.02.24, Subject to Peen  continued.  As Delhi  and Oarngr att? 2111.11.;121
KAILAS | laint [d9g/501 | |MDA | 2L 921\ = dingrai | & || =1 - | crume continued |2 " there was stay on the matter would | ®H( FOR TS TCE
H C IP rection it on stay.  [Proceeding, no purpose be expedited RIS e
ase) | IPC 2964/2021,  [subsequent B be s P bonce the stay| 05022024,
GAHLOT vide order | dates and e i 10.04.2024,
listing the matter every [is vacated.
VS dated 24/11/21 | lastly on sl iy e Bow 18.07.2024,
VIJENDR 21.05.2025 ut up for furth 07.10.2024,
U op o 31.01.2025 and last]
A GUPTA proceedings/ directions A7.cleo and astly
on 25.08.2025. on 21.05.2025.
phiEsk TR0
Addtona O o ol [agairsiedit
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CNR No.
DLCTi12-
000094-
2022 & Cr
Cases
17/2022

STATE
VS
RIPUL
VERMA
@ VIPUL
& ORS

FIR NO.
834/21,
PS.
SHALIM
AR
BAGH

Crimin
al
(State
Case)

(Origina
| Date of
[nstitutio
n:
28/05/22
)
(Date on
which
case is
received
/
Institute
d in this
court =
06/09/22
)

323/354/
506/509/
34 TPC

Sitting
MLA

22/08/22

27/04/2
B &
10/08/2
3
(Modifi
ed
Charge
Framed)

Final
Argum
ents

21

10

11

5.06.25

Earlier,
there were
directions

of the

Hon’ble
High Court
of Delhi to

post the

matter
subsequent
to date
fixed
therein.
However,
is no such
directions
were
passed.

30.06.2025

Matter was listed on
07.05.2025, 17.05.2025.
On 07.05.2025 PWI11
'was examined-cross
examined and
discharged. Ld. APP for
the state stated that the
witness i.e, MHC (M) is
la formal in nature and
requested to drop the

said witness.
Accordingly,  witness
was dropped.

Prosecution has closed
its evidence. Matter be
fixed for statement of
accused under section
313 r/w 281 CrPC. If
the accused wishes to
lead defence evidence,
let the list of witness be
filed on the NDOH,
otherwise matter be
fixed for statement of
ccused on 17.05.2025.
On 17.05.2025
Statement of accused
persons recorded u/s
313 CrPC. Accused
persons stated that they
did not wanted to lead
defence evidence.
Hence, DE is closed.
Matter be fixed for final
arguments on
05.06.2025.

Efforts made
to list matter

very week,
owever,
itness
ought
djournments
for last two
ates.
nnecessary
djournments
re avoided
nd all efforts
re made to
ispose  of
ase
xpeditiously.

has

As per directions of
Hon’ble High Court
of Delhi and on the
submissions of the
parties matter was
adjourned for four
month ie from
13.03.2024 to
24.07.2024 and now
las no directions for
adjourning the matter
were received, the
matter is  being
proceeded with.

[ »
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CNR No. Stayed by Stayed by Hon'ble
DLCT12- Receip Hgn'ble High High Court qua
000112- t of . Matter was not li i pecised RKuldeep
sted in .
2022 & Cr directi Kulggecgsliimar May due to stay. Last o gum;r i CRL'M.'C'
Cages ons in CRL.M.C Yes, Vide date of hearing was waiting i BSloe, FilS
1912022 . from No 5853.. /262'2 order dated 26.03.2025 and the next grdsgsl of th € Erder dat.ed 10/.11/2.2
Cr:lmn Sitti 20/10/2 chebl s./ide order | 151023, Subject to (8L Reamp = Cg:llrt : Hl%}; Irlgers vide mzlzrtug
itting on' y
6 S'I\‘;&'SI‘E (State [1881pC | 5 | MLA 6109722 26009722 | T PR L 4 ~|=1| - | = |dated10/11/22 Suz's‘gq?l‘ém vacation of [°1-08-2025- Delhi  and[15/02/24, 27/05/24,
KULoEE | Case) Court and qua o(tiher duted anil stay. matter would [12.07.24, 26.11.24
accusel be expedited and 17.03.2025
P of . lastly on P

Delhi/ personsin |, 0300 once the stay finterim order have
K;gﬁ? i CRI/..Z.I(\)/é.ZC‘.g?QlO is vacated.  |been continued till
DOH ie
FIR NO. e Crl '
ding r.M.A.2_6781/ 24.07.2025. Now the
41§g21, 2022, vide next date of hearing

KAI;YlAN o;cé;; ;-i/ated here is 01.08.2025.

22
PURI
W T =01
et ifdoe sz vne
= frdera i e
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ide  order dated
9.11.2023, the revision
etition preferred by
ccused/ petitioner
gainst the summoning
rder was dismissed by
the Ld. ASJ/Spl. Judge
Act) CBI-24

(Origina oth the Ld. Counsels
CNR No. | Date of ubmitted that vide
DLCT12- [nstitutio order dated 20.12.2023
n= . s in CRL.M.C. No.
sy 15/01/21 [erep , AWaiting lgyee/73 & CRLM.A.
2022 & . ) t of Yes, Vide Orders of%he No. 34587/23 of the
CT Cases [HMIN | 500 oz - 26/04/2 f)rder, order dated . Hon’ble High {ifon’ble High Court of
11/2022 al CLPC Sitting | which 3 if any/ — 20.12.23 & | Subject to Court of |Delhi, where the
7 (Comp & ) MLA . |19/01/23 Cross el B i T - 02.04.24, |vacation of Matter is listed for| Delhiand pummoning order dated
laint s a8 examin 0312300 10.09.2024 | sta 24.07.2025 matter would [19.01.2023 has been
RAVIND 499/500 received 3 . . Y- U7, .

ER | Ca®) [ o ’ ation and be expedited fxl;?ﬁlenggdu ;"6%3 Dlggte.l:
KUMAR Institute OCt:vVI PR g s s;ay the parties have been
VS d in this 18 vacated. i en liberty to seek an
DURGES court = djournment before this
H 28/10/22 Court till the next date
PATHAK ) of hearing. This interim
& ANR order was reiterated in
order dated 02.04.24,
10.09.24 and lastly on
20.02,25, The next date
of hearing is now
17.07.2025 in Hon’ble
High Court of Delhi.
Now the matter is listed
before this court on

24.07.2025._

TR 1% i -1
N Adc:tiorfal Cifof Jifliciai Magistrato-0
i TR A T T 4, 7 foeell
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CNR NO.
DLCT12-
000099- Origina .
2023 & 1( Datge of Stayed by Hon'ble
CR Institutio High Court of Delhi
CASES n= in Crl.MC No.
7/2023 21/10/21 Awaiting 7326/2023, vide
) Matter Stayed by | Yes, Vide Matter was not listed in |Orders of the order dated
imi i Hon'ble High |order dated May due to stay. Last [on’ble High| L1-10-2023, dated
Crimin (Date on is re- o : on’ble High| ™50 /2024
STATE | al |188/34 |, |Sitting | which 28/08/2 | listed Court of Delhi | 15.02.24, |Subjectto date of hearing wasCourt  of|}, o750 )" >a 7

o s | e | which lionan |29V B 4 ||« |~ | = |inCiMCNo. |12.07.24, |vacation of 26.03.2025 and the next Delhi and |, <7 26%24
KULDEE | Case) received purpos 7326/2023, | 26.11.24 stay. (date of hearing is matter would| . L7As,

P / o:ixad vide order and 01.08.2025. be expedited Interim on:‘lers haye
KUMAR c— dated 17.03.2025 once the stay O?Egg zcgglsmll\}edui
& ORS, d in this 11.10.2023. s vacated. .08. - Now the
FIR NO. court = next date of hearing
372/21 07/07/23 here is 01.08.2025.

PS. )
GHAZIP

UR
SSETI:; Short dates
000177_- Matter was listed on o o and no

14052025 for PE. “gf‘ecess‘“y
2 B Prosecution witness was Joumn];epts
CR Cases served but he requested i eing Wi
1272023 for adjournment on the gﬁ’re&r:' - 1!11e35es to be
Crimi ground that he is busy in p - ;)f[ammed are from
STATE | 89189/ Isiuing aw and order dnty info s SOELE S TR R

o _ Chandigarh. S : e s
o | State 3513P/éos MLA [30-10-23 [31.03.24 02.08.24| PE |19 7 |-|-]- - - No  [31.07.2025| " gto wm&‘;lsm‘;gi dispose  of lappearance  requires
ULLAH |©35°) NDOH. Matter be put[ . . Fap eated. SUMmOons
KHAN p for PE on [EXpeditiously fand at times dates of

03.06.2025 and whenever jone week cannot be
FIR NO e possible date given.
272/2026 of one week

PS ' is given,

ko subject to
Sllga;l;lfu availability of

Counsels.
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CNR No.
DLCT12-
000038-
2024 &
CT Cases
02/2024

DIRECTO

RATE OF

ENFORC

EMENT

(E.D.)

Vs

ARVIND

KEJRIWA
L

Crimin
al
Compl
aint
Case)

200
Cr.PC.
r/wis
174 TIPC

Sitting
MLA

03.02.20
24

07.02.20
24

21.12.24

CE

31.07.2025

Matter was listed on
06.05.2025, 21.05.2025
for further Cross
examination.. On both
dated i.e. 06.05.2025
and 21.05.2025. CW2
discharged unexamined
as he was  cross
examined in complaint
case no. 4/24. The
accused  side  shall
inform on the NDOH
the part of cross
examination of CW2,
they wished to adopt
from CT Cases 4/24.
The complainant side
may put-forth their
argument qua the said
adoption. Matter be
fixed for consideration/
cross examination of
CW2 on 02.06.2025.

Short  dates
given and no
unnecessary
adjournments
are being
given.
Further  all
efforts are
made to
dispose  of
case
expeditiously
and whenever
possible date
of one week
is given,
subject to
availability of
Counsels.
Further,
whenever
matter is
listed for

evidence,
witnesses that
may be

examined on
the same date
are identified
in advance
and they are
summoned

accordingly.

Dates are taken by
both the side for non-

lavailability of
complainant’s
wimess or on

personal request of
counsel for accused.
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o
Short  dates
given and no
unnecessary
adjournments
are being
given.
Further  all
efforts  are
Matter was listed on made to
SEETI\;‘;'_ 06.05.2025, 21.05.2025 dispose  of
for further cross case
000082- - diti
2024 & examination. On both expeditiously
CT Cases dated i.e. 06.05.2025 fand whenever
04/2024 and 21.05.2025. CW1 jpossible date [Dates are taken by
Crimin 200 partly cross examined of one week jboth the side for non-
al s and  further  crossfis given, @vailability of
1PIRECTO o sl | B Sitting 106.03.20| 4 354 b1.12.24| CE - | = - 31.07.2025 fexamination was ubject  to complainant’s
1|RATE OF |, r/wis MLA 24 jeferred at th ilability of ki
ENFORC | 8™ |174 1pC eferred at the request gvailability of witness or on
Case) of Ld. Counsel for the Counsels. personal request of
EMENT
(E.D) faccused. Matter be [Further, counsel for accused.
\}S fixed for further cross whenever
examination of CW1 on |matter is
ARVIND i
KEJRIWA 02.06.2025. llsfed for
L evidence,
witnesses that
may be

examined on
the same date
are identified
in advance

End they are

ummoned
ccordingly.
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CNR No.
DLCT12-
000099-
2024 &
CT Cases
08/2024

DIRECTO
RATE OF
ENFORC
EMENT
(E.D)
Vs
AMANAT
ULLAH
KHAN

Crimin
Compl

aint
Case)

190 (1)
(a)
CrP.C
r/wis
200
CrPC,,
1973
r/wls
174 TIPC

Sitting
MLA

05.04.24

09.04.24

18.10.24

Compl

ainant

Eviden
ce

31.08.2025

Matter was listed on
22.05.2025 and
29.05.2025 for CE.

On the both dated an
adjournment sought by
the complainant side as

the witness was not
available, The
adjournment was

opposed by the accused
side. Matter was
adjourned. Matter be
fixed for further cross
lexamination of CW1 on
07.07.2025. Date was
given since the witness
'was not available before
the said date and he has
to travel from Nagpur,
Maharashtra and also at
requested of accused
side as his main counsel
would not available in
the month of June.

Short  dates
given and no
unnecessary
adjournments
re being
given.
Further  all
efforts  are
made to
dispose  of
case
expeditiously
and whenever
possible date
of one week

is given,
subject to
lvailability of
Counsels.
Further,
whenever
matter is
listed for
evidence,
witnesses that
may be

examined on
the same date
are identified
in advance
and they are
summoned

accordingly

Dates are taken by
both the side for non-
availability of
complainant’s

wimess or on
personal request of
counsel for accused.
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CNR No.
DLCT12-
000298-
2024 &
CT Cases
18/2024

DIRECTO
RATE OF
ENFORC
EMENT
Vs
AMANAT
ULLAH
KHAN

Crimin
al
Compl
aint
Case)

210 (1)
(@
BNSS
r/wls
223
BNSS
& 208
BNS

Sitting
MLA

19.10.24

20.1.25

Matter
be
fixed
for
clarific
ation,
if any/
filing
of
written
submis
sion

September
2025

Matter was listed on
05.05.2025, 22.05.2025
Hand 29.05.2025. On
05.05.2025 matter was
fixed for order on
application w/s 230/231
t/w 94 of the BNSS
filed by on behalf of the
accused. The order was
passed and said
application was rejected
and disposed of On
22.05.2025 and

adjourned at requested
of both sides. Both
sides are at liberty to
file written submission
on or before NDOH.
Matter be fixed for

clarification, if
any/filing of written
submission on

07.07.2025 at 11:00 am.
Date fixed with the
iconnected matter where
the issues involved are
similar.

Short  dates
igiven and no
unnecessary
adjournments
are being
given.

Further  all
efforts  are
made to
dispose ~ of
case

xpeditiously

29.05.2025 matter was |

nd whenever
ossible date
f one week

S given,
ubject to
vailability of
ounsels.
urther,
henever
atter is
listed for
evidence,
witnesses that
may be

examined on
the same date
are identified
in advance
nd they are
summoned

accordingly.

[This is a fresh case
received by way of
fassignment in
October, 2024.
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Matter was listed on
02.05.2025 and
09.05.2025 for filing of
supplementary charge-

CNR No. sheet/cognizance/
‘00007~ o 5 2005 Short_ dates
2024 & supplementary o hvarl 0 1
CRCases Put up chargesheet 2™ was ugpecessaryrs Fresh case has been
18/2024 for filed by the 10. Same zrgoumliglng received by way of
Crimin [186/353/ consid s was taken on record. siven assignment on
1 STATE al  Ro3pay Sitting eration 6 On 09.05.2025 Ld. APP F urth;ar i 24.1%.20?.4 ' .&
4 Vs (State | 506/34 02 MLA 24.12.24 on | _ - 31.12.2025 [for the state was sought e pending investigation
HAII Case) | IPC point 20 some time to make I to [1oW completed afteg
YUNUS of submission on point of s oF filing of 2
cogniz cognizance after going casg_ zll.llpplenlllentary
FIR No. ance through the challan and o argesheet.
348/24, supplgmentary pliimly:
PS chargesheet. Notice
DAYAL issued to IO of the case
PUR to appear in person on
INDOH. Matter be fixed
for consideration on
point of cognizance on
09.06.2025.
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CNR No.
DLCT12-
000062~
2025 &
CT Cases
06/2025

SATYEND
AR JAIN
VS.
KARNAIL
SINGH &
ANR.

Crimin
Compl
aint
Case)

210(1)
and 223
of BNSS
and u/s

356

r/w/s

3(5)
BNS

Sitting
MLA

06.02.25

Matter
be
fixed
for
clarific
ation,
if any/
order

30.09.2025

atter was listed on

8.05.2025 and
0.05.2025. On
08.05.2025, vide
eparate statement

recorded of Ld. counsel
for the complainant, the
complainant side does
not want to proceed
lagainst respondent no.2
and requested to drop
proceeding against
respondent no.2. In
view of the statement,
proceeding against
respondent no.2 stands
dropped. Amended
memo of parties was
filed and same was
taken on record. The
complainant side has
ade their arguments
n point of cognizance
and reserve their right to
ebut the arguments
from respondent. The
respondent side
ubmitted that their
etition for quashing of
the present complaint
ase is proposed to be
isted tomorrow before
the Hon’ble High Court
of Delhi  and they
vished to  address
gument after the first
ate of hearing of

Short  dates
given and no
unnecessary
adjournments
are being
given.

Further  all

efforts  are
made to
dispose  of
case

expeditiously

and whenever
possible date
of one week
is given,
subject to
availability of
Counsels.
Further,
whenever
matter is
listed for
evidence,
witnesses that
may be
examined on
the same date

e identified
in advance
d they are
ummoned
accordingly.

X

Fresh case has been
received by way of
assignment in
[February 2025.
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On 20.05.25 argument
was heard on point of
cognizance, Parties
were at liberty to file
written submission, if
any. Matter be fixed for
clarification, if any/
order on 02.06.2025.
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CNR No.
DLCT12-
000080-
2025 &
CR Cases
06/2025

STATE
VS.
VIKAS
TANWAR
& ORS.

FIR NO.

298/2020

PS. DBG
ROAD

Crimin
al
State
Case)

188/269/
147/148/
149/427
IPC&3
PDPP
Act& 3
Pandemi
c Act.

Sitting
MP
(One

accused

)

(Origina
| Date of
Institutio
n:
07.09.22
)
(Date on
which
case is
received
/
Institute
d in this
court =
27.02.25

29.04.23

compli
ance
on
behalf
of all
[os/
Scrutin
y of
docum
ents

31.12.2025

Matter was listed on
03.05.2025. Fresh
vakalamama filed on
behalf of accused no.2,
same was taken on
record. Accused Adesh
Gupta and Yogender
have furnished bail
bonds, surety bonds.
Same were accepted. In
compliance of previous
order, it was submitted
that the CAF of accused
Ravi Rajput has been
placed on record and
even the necessary
CDRs entries have been
highlighted vide a
separate copy which is

sought to be placed on
record. Further,
incompliance, the

remaining statement u/s
161 CrPC in type
written form is also
sought to be placed on
record. The status of
supplementary charge-
sheet qua notices served
to  Instagram  and
Facebook is still
ending and it i
submitted that

reminder notice was
issued. The IO has
requested for issuance
of a priority letter from
this court to the above
entities to expedite the

Lo »n

request.

Short  dates
given and no
unnecessary
adjournments
are being
given.
Further  all
efforts  are
made to
dispose  of
case
expeditiously
and whenever
possible date
of one week

may be
examined on
the same date
are identified
in advance
and they are
Fummoned

accordingly.

Case has been

is given, <

y received by way of
subject to :

it transfer in February
availability of

2025.

Counsels.
Further,
whenever
matter is
listed for
evidence,
witnesses that

Page No. 16/21
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The 10 shall coordinate
iwith the Ahlmad of this
court for placing on
record the documents
above mentioned and
also in issuance of letter
to  Instagram  and
[Facebook for giving
priority to the notices
issued by the 10 as per
rules and norms.

The document filed
today be also supplied
to the accused side.
Matter be fixed for
compliance on behalf of
all 10s/ Scrutiny of
documents on
12.07.2025. Since the
replies from Instagram
and Facebook may take
time, a longer date has
been given.

T TSI -01
Additional ChisFJudiciy] Fagistrate-01
Yeusz Avenue Bistrict Coluts, New Dethi
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CNR No.
DLCT12-
000121-
2025 &
Misc.Crl
No.
34/2025

STATE
Vs,
KAPIL
SANGWA
N@
NANDU.

FIR NO.
191/2023
PS.
MOHAN
GARDEN

Crimin

State
Case)

387,120
B of IPC

Matter
be
fixed
for
Appear
ance
and
recordi
ng of
statem
ent of
process
server

June 2025

Matter is listed for
06.06.2025.

Short  dates
given and no
unnecessary
adjournments
fre being
given.

Further  all
efforts  are
made to
dispose  of
case

expeditiously

is

Misc. Cil.
Application received
in connected matter
FIR No. 191/2023,
PS. Mohan Garden,
titled  State  Vs.
Naresh Balyan on
April 2025.
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CNR No.
DLCT12-
000135-
2025 &
CR Cases
11/2025

STATE
VS.
AABID
AND
ANR.

FIR NO.
411/2020
PS.
VASANT
KUNJ
SOUTH

Crimin

State
Case)

288/
304A/
34 IPC

Former
MP

(Origina
| Date of
[nstitutio
n:
06.01.20
24)
(Date on
which
case is
received
/
Institute
d in this
court =
03.05.20
25)

29.04.24

Misc.
Argum
ents/Cl
arificat

ion

31.12.2025

Matter was listed on
03.05.2025, 07.05.2025,
21.05.2025, 27.05.2025
and 30.05.2025. Case
received by way of
transfer from the court
of Ld. Principal &
District &  Sessions
Judge, vide order dated
30.04.2025 in pursuance
of order of Hon’ble
High Couwrt of Delhi,
same were checked and
registered. Copy of
chargesheet alongwith
annexures are supplied
to Ld. Counsels for
Accused 2. Bail bonds,
surety bonds furnished
and same was accepted.
On  21.05.2025 an
application has been
moved on behalf of
accused no. 2 for
discharge of accused
no .2 u/s 274 BNSS.
Same was taken on
record. Copy supplied
to the State, Cn
27.05.2025 Ld. APP for
the State has pointed out
towards some lacuna in
the investigation which
requires  clarification
from the IO.

Short  dates
given and no
unnecessary
adjournments
are being
given,
Further  all
efforts  are
made to

dispose  of
case

expeditiously
and whenever
possible date
of one week
is given,
subject to

availability of
Counsels.
Further,
'whenever
matter is
listed for
evidence,
witnesses that
may be

examined on
the same date
are identified
in advance
and they are
summoned

laccordingly.

Case  has  been
received by way of
ransfer in May 2025.

e
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Notice issued to all I0’s
to appear on the NDOH
alongwith the police
diary/file for
clarification. On
30.05.2025 surety bonds
furnished by the
laccused no 1 and same
was accepted.
(Clarification sought
from the IOs who
submitted that they had
only limited role in
investigation due to
limited time for which
the investigation was
marked to them. Notice
served to 2™ 1O but he
was absent. Bailable
warrant issued to 2™ IO
of the case through
concerned SHO  and
notice issued also one
[O who was on leave till
02.06.2025 as per report

received from
concerned police
station. Matter is fixed
for 09.06.2025.
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CNR No.
DLCT12-
000150-

2025 & 223 of
CT Cases |Crimin | BNSS

Fresh case was received
by way of assignment.

registered. Submissions
heard on point of
cognizance/issuance of
notice  to proposed
accused. Matter was at

Same was checked and |,.

the stage of cognizance |

Fresh case has been

1| 13/2025 o (and s Sitting e and in compliance of glve?, received by way of
9 Cqm A (298 (1 1 1. MP HREAS Pppen - first proviso to section . assignment in May
LIPIKA | aint and nce 093 BNSS, s vailability of b02s.
MITRA | Case) 3;?;1(;) proposed accused is to Further )
NIR\K('IS ALA be given opportunity of whenE\;er
SITHARA g heard. | otter  is
MAN )Accordingly, notice listed far
issued to proposed| . q
faccused after filing of e\{;nence, it
process fee on :Ivlzyesses Ife
12.06.2025. ——
the same date
are identified
in advance
and they are
summoned
accordingly.
Submitted Please

Foryrded Please:-

RIEE S FFa iy

Rss2¢ Avenye 2istrict Cowrs, New Delhi
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Prepared by :- (JA/ Ahlmad)
in the court of Sh. Paras Dalal
Ld. ACIM-01/RADC, ND
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' MEHA MITTAL

AR T SR TR -03
Additional Chisf hugicit Magistrate-03

Room Ho. 502, Fifth Floor
® 7 e e e, T fewdl
The Ld. Principal District & Sessions Judge cum Special Judge (PC Act) (CBI), Rouse Avenuz District Courts, New Delhi
Rouse Avenue District Courts,
New Delhi.

Sub.: Monthly progress report of the Courts setup for trials against sitting and former Members of Parliament (MPs) and Members of Legislative Assembl

(MLAs).

Ref.: No. MP/MLAs/RACC/Gaz./2024/298D-307D dated 12.01.2024.

Respected Ma’am,

In reference to the above captioned letter and subject, kindly find enclosed herewith the requisite information in the prescribed proforma for the month of
MAY, 2025.

Youss faithfully,

EHA MITTAL)
M-03/RADC,
New Delhi/31.05.2025
RmoEafE:. o 3
Additional Chief Judicial th.._ 13
T0ag U e =rarend, 5 el
[y Avenue District Courtsy How Dethi



¢ Ry ey
MIH. "HUTAL
MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs - "
REPORT FOR THE MONTH OF MAY, 2025 A 57 00 ST 03
Additional Chief Judicial Magistme,os
1. Name of Presiding Officer: MS. NEHA MITTAL T, 502, JTEIT AR
2. Designation: ACJM-03, RADC, NEW DELHI Room No. 502, Fifth Floor
3. Date Since which posted in the Court: 26-10-2024 (Afternoon Session) TT:"TQEF{ e Eipicef :@ fowctt

4., Total number of cases pending on the first day of the month: - 22 Rouse Avenue
5. Number of cases disposed in the month with details i.e. conviction, acquittal, discharge or acceptance of closure report, etc. :Nil
6. Number of cases pending on the last day of the month: - 23

District Courts, New Delhi

Sr. | CNR No. | Natur | Penal |No.| Wheth| Date of | Date of | Date of |Present| Details of State | Details of | Date since | Whether | Wh | Expect| Short summary of | Action | Specific
No|and Case| e-— |statutes| of | er |Institutio| taking |framing| Stage | Prosecution | ment defence when thereis |eth| ed |thework doneinthe| Plan | reasons,
Title | wheth | involve | acc | accuse n cogniza of witnesses of witnesses | matter has | any stay | er |date of| said case (s) during | formulat | if any
er d use .d .is nce charge wit | Wit | Wit | 28 | Defenc| Defe been posted of ' ?ny dispos the month ed and causirtg
state d | sitting fioas | vizs | Fiess ed- " hte for final | proceedin |inte| al of the steps | delay in
case, or o Laes ] e wheth witiies| wEn arguments gs rim| case. taken for | disposal
compl former dlolho] exn | & A . ordered |ord expeditio | of the
aint MP/ d |ppe|mine recor | .oq | exa by. ers ' us said case
case MLA al a ded it superior | are disposal (s)
or or not d court, if |exis of the
closur ? yes give |ting said case
e details in (s)
report the
. mat
ters
1. {CRNO | State [323/354| 18 | Sitting | 29.09.14 | 16.07.16 | 17.07.18 | Defenc | 45 | 13 | 32 | Yes 30 13 No No No | By | On 07.05.2025 Short 30
17/2019D | Case |/354C/1 MLA e Septem dates will | witnesses
LCT-12- | FIR |53A/14 evidenc ber, | Order dated be given|have
000141- NO | 7/149/4 e 2025 |30.04.2025 passed by |and  no|been
2019 76/201 | 52/186/ the Ld. Revisionist |unnecess |cited as
4 |353/356 A Court i.e. Special ary defence
STATE /143/15 Judge (PC Act), CBI- |adjournm | witness
Vs 2/506/5 24(MPs/MLAs ent shalllout of

,4}




o 3T firerer
NEHA MITTAL

, AR T e SUeT 03

Additional Chief Juicial Magistrate-03
FHTH, 502, uiEaT a6
Room No. 502, Fifth Fioor

SOTI\g\IA ;)2/427/ T34 19 P =mapGasey R, New | be which 13
1/342 ] thiatr: i Wassereiypd | granted. | witnesses
BHARTI 1341PC Rouse Avepue istict UL WA |E00m (e
& ORS Revision petition all efforts|been
against order dated  |are made |examine
19-11-2024 and to dispose |d.
27.11.2024 has been |of case
allowed. expeditio
Accordingly matter | usly.
was adjourned for
D.E for 19.05.2025.
On 19.05.2025

An application filed
on behalf of the
accused Hemant Saini
for seeking No
Objection for renewal
of Passport was
disposed off.

Another application
was filed on behalf of
accused No 1 for
summoning of
witnesses in terms of
order dt 30.04.2025
passed by the court of
Dr. Vishal Gogrne,
Ld. Special Judge
(PC Act CBI-24 and
same was allowed.
Matter was adjourned
for 28.05.2025 for
D.E.

On 28.05.2025

-



Three defence
witnesses namely
DW Sh. Pawan
Kumar, Intezar
Hussain and Tilat
Ahmad were
examined, cross-
examined and
discharged. BWs
have been issued
against absentee

witnesses i.e. DW Sh.

Nizamuddin, Ms.
Atishi, Sh. Tarun
Kardam, Sh. Javed
Hussain, Ms.
Sararwathi Kalyani
Prabodth Gaur and
Accused Badal Khan
for 09.06.2025.

CRNO | State |186/353 Former| 08.04.16 | 30.08.17 Charge| 20 No No | Within | On 06-05-2025 No There is
4/2024 | Case |/332/14 MP one adjournm | possibilit
DLCT- | FIR [7/149/3 year, if | It was submitted by | entshall | y of the
12- NO | 4IPC the |Ld. Counsel for be present
000085- {57/201 parties |accused no | that the | granted in| - matter
2024 3 fail to | quashing petition has the | being
get the |been filed before the aforesaid | quashed
FIr | Hon'ble High Court cases as the
STATE h of Delhi vide diary unless parties
Vs uasie! No 24955758/2025 | under | have
RITABR din and the same was compellin settled
ATA PUursua| yigred for today, g the case.
BANERI] nce of | accordingly matter | circumsta
EE & their |was adjourned for | nces. The
ORS settle |status of quashing court
ment. | petition 16.05.2025. | shall fix
short
- . N
',
e UZREET-03

Adz: ! Chief Judicial Magistrate-03
T3 ey PRt e, 7 faedt
*Rouse bverue District Courts, New Dadal




On_ 16052025

dates in

the matter
It was submitted by | nol more
Ld. Counsel for than a
accused no 1 that the week.
quashing petition has The
been filed before the | Wwitness
Hon'ble High Court | having
of Delhi and NDOH | similar
is 24.07.2025, roles
accordingly matter is | during
adjourned for investigat
01.08.2025. ion be
called on
the same
day for
examinati
onin
order to
expedite
the trial.
As far as
possible,
and
applicabl
e use
Section
294
Cr.PC for
admissio
nof
document
s.
CT NO | Compl |500 IPC Former| 05.03.19 | 01.05.19 Notice - - The Yes | Subject | On 20.05.2025 Short The
15/2019 | aint CM u/S Hon’ble to dates will | Hon’ble
DLCT- | Case 251 Supreme vacatio | As proceedings in the | be given |Supreme
12- CrPC Court has nof |present matter have |and no Court
000215- directed interim | been stayed by the | uANeCess | g
rder ,
- 0 Hon'ble Sup/re_me ary

Additiona

anyo Distriez Courts, New Dethi

iof Judicial Hagistrate:0d



2019 this Court in SLP |Court & no tentative |adjournm |directed
' to not (Crl) |date of listing is ent shall |this
VIKAS proceed No. reflected on the be Court to
SANKRI with trial 2413/2 | website of Hon’ble [granted. |not
TYAYA &l 024 ‘ Supreme Court, Further proceed
VII\JK?;S further gendm ::ijgs: nl::;“ g’re" Z:Le;f:cﬁs with the
PANDEY ortlers. before |10.07.2025 to dispose | el till
Vs the of case further
ARVIND Hon’bl expeditio orders.
KEIJRIW e usly.
AL Supre
me
Court.
CT NO | Compl |500 IPC Former | 04.03.23 | 04.03.23 Argum Directions | Yes | -- Short Directio
03/2023 | aint M ents on have been Matter was not listed |dates will | ns have
DLCT- | Case ' framing passed by in May 2025 be given |peen
12- of the Vide order dated andno | pagsed
000039- Notice Hon'ble 26.03.2025 passed by |unnecess by the
2023 and High Hon'ble High Court ary Hon'ble
argume Cometol of Delhi, interim adjournm High
GAIJEND a';;i';’;t Delhi to 2“3}‘:]?““’;3“:?;11“‘:):”“ o Ml [ otin
i 0 ill n .
SIEIléH imz) }J/s ::'S Court (113[3 7of2 gezz;ri.ng }il.e. lg:rz:-tnlt]ed. 3:;':" to
.07. in the urther
VSV?\X;H\I;\S CrPC adjourn High Court of Delhi. |all efforts CO}“" to
ASHOK the matter Accordingly matter | are made | adjourn
GEHLOT to a date was adjourned for to dispose | the
later than further proceedings to [of case  |matter
the date 22.07.2025. expeditio |to a date
fixed by usly.. later
the than the
Hon’ble date
High fixed by
Court of the
Delhi in Hon’ble
CriIM.A High
No Court of




35172/202 Delhi in
3&Crl CrIM.A
M.C. No No
9402/2023 35172/20
23&
CrlM.C.
No
9402/202
3
CRNO | State |143/147| 30 |Former| 21.07.22 | 19.10.22 - Argum | 41 -- Yes, Yes |Subject | Matter was not listed |Short
12/2022 | Case |/149/18 MP ents on Proceedin to in May 2025. dates will | Proceedi
DLCT- | FIR |6/188/3 Charge gs Stayed order |Order dated be given | pgg
12- NO | 32/353 /further by of 04.04.2025 passed |andno  |Ggayed
000073 | 200/22| IPC & proceed Hon'ble Hox}’bl by Hon’ble H.lgh unrnecess |p
3 PDPP ings . e High |court of Delhi was ary "
2022 High 4 Hon'ble
ACT Cougkin Court |filed whereby the adjournm Hich
of interim order has ent shall g 3
SLATE CrIM.A Delhi |been continued till be Court in
ki No where |the NDOH i.e granted. |CTIMA
RUKHA 11549/202 the  |21.07.2025, Further |No
R & ORS 3& matter |accordingly matter | all efforts | 11549/20
CrIM.C. is was adjourned for are made |23 &
No listed |02.08.2025. to dispose | Crl M..C.
3077/2023 for of case  |No
03.04.2 expeditio {3077/202
024. usly. 3
CT NO | Compl |499/500| 3 | Sitting | 07.08.18 | 13.09.18 18.11.20 | Miscell | 3 3 Yes, Yes | Subject | On 09.05.2025 Short Proceedi
17/2019 | aint (/351IPC MLA aneous Proceedin to the dates will ngs
DLCT- | Case Appear gs Stayed outcom | Proceedings in the |be given |Stayed
12- ance by eof |present mater have|andno |y
000221- Hon'ble G |been stayed  by|unnecess |gopmje
2019 High MC  |Hom'ble High Court|ary High
Court in NO | of Delhi. Agjomi Court in
IMRAN Crl MC -~ L shall | e mc
HUSSAI No .04. passed by No
’

G

cial \‘!.ag\s\
.';

Addity
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NVS 833/2021 pendin {Hon’ble High Court|granted. |833/2021
VIJENDE ginthe |of Delhi, the interim |Further
R Hon’bl [order  has  been|all efforts
GUPTA e High |continued and NDOH | are made
& ORS Court |is 06.08.2025 before |to dispose
of Hon’ble High Court|of case
Delhi. (of Delhi, accordingly |expeditio
matter is adjourned |usly.
for 18.08.2025.
CT NO | Compl |499/500 Former| 29.05.17 | 03.06.17 [ 03.07.19 | Miscell - 3 Yes 22.12.20 |Yes, Yes |Subject | On 22.05.2025 Short Proceedi
13/2019 | aint |/501/50 MLA aneous Proceedin o - dates will |ngs
DLCT- | Case | 2/34 Appear gs Stayed outcom | Proceedings in the  [be given |Stayed
12- IPC ance by eof |presentmatterhas  [andno  |py
000211- Hon'ble S{’CN been stayed by unnecess | gon'ple
2019 i O Hon'ble High Court |ary i
il 1746/2 | of Delhi ang NDOH |adjournm il
Court in 023 |pef . g Court in
SATYEN CrIM.C. .. |t Do "ble Migh CriM.C.
SO Ao I
ccordingly, matter .
1{/11\:1:1;,13 1746/2021 Hon'bl | was adjourned for | Further 1746/202
DER e High |20.09.2025. all efforts
Court are made
SINGH of to dispose
SIRSA & : f
ORS Delhi. of case
expeditio
usly.
CT NO | Compl |403/406 Sitting | 14.02.13 | 12.07.13 - PE -] - - - Yes, Yes | Subject | Matter was not listed |Short Stayed
18/2019 | aint |/420/12 MP Proceedin tothe |in MAY 2025. dates will | by
DLCT- | Case | ObIPC gs Stayed outcom | Present complaint has | be given |Hon'ble
12- by cof  Ibeenstayedby . |andno |gjgh
000225- Hon'ble Crl Hon’ble High Court  |unnecess |court in
: MC and NDOH is ary
- g:ﬁ:;t in 21’;){;/20 1248.07‘;,]2012{5 blefore the adjou.tllrr:rln g:l Me
on'ble High ent sha
SU?BI;A CriMC 21 Court of Delhi. be 578/2021
No . s <
MANIA pendin | Accordingly matter is | granted.
M 578/2021 gin adjourned to Further
SWAMY Hon'bl |02.08.2025. all efforts




Vs

¢ High are made
SONIA Court to dispose
GANDHI of of case
& Ors Delhi. expeditio
usly.
CRNO | State |186/353| 13 | Sitting | 13.08.18 | 18.09.18 Charge | 71 In W.P. |Yes |Subject|Matter was not listed |Short In W.P.
2/2019 | Case |/332/34 MLA (Crl) No tothe [in MAY 2025. dates will | (Crl) No
DLCT- | FIR |[2/323/5 (Order 3559/2018 order |Interim stay order has [be given |3559/201
12- NO | 04/506 on , Hon'ble of been continued and  |and no 8,
000017- 54/8201 (Blg/(:gzg :]har%e High HIO-II}'I;:] I;DfOHI-lIS O,Sb(lnﬁp?is unnecess Hon'ble
ready e High |before Hon'ble High |ary <
2019 14/149/ passed) z‘;::::;as Court, |Court of Delhi. adjournm g‘ﬂt
STATE 34/36 that the where |Accordingly the ent shall e
Vs IPC Pt the matter is adjourned | be Shemsietl
AMANA Cf e matter | for 14.07.2025. granted. | O .
TULLAH our’t will is Further the&t the
KHAN & mtawin listed all efforts | Trial
ORS from for are made |Court
Proceedin 22.05.2 to dispose | will
g further, 024. of case  !refrain
after expeditio | from
passing usly. Proceedi
Order on ng
Charge. further,
Next date after
of hearing passing
before Order
Hon’ble on
High Charge.
Court of
Delhi is
11.03.202
5
X




CT-
23/2019
DLCT-

12-
000249-

2019

RAIIV
BABBAR
Vs
SHASHI
THARO
OR

Compl
aint
Case

499/500
IPC

Sitting
MP

03.11.18

21.01.19

Argum
ents on
Notice
u/S
251
CrPC

Yes,
Proceedin
gs Stayed
by the
Hon’ble
Supreme
Court in
the matter
bearing
SLP
no0.12360/
2024

Yes

Subject
to the
oulcom
eof by
the
Hon’bl
€
Supre
me
Court
in the
matter
bearing
SLP
no.123
60/202
4

Present matter has
been stayed by
Hon'ble Supreme
Court.

It was submitted by
Ld. Counsel for
accused that the
matter is listed before
the Supreme Court
for 09.05.2025
Accordingly, matter
was adjourned for
17.05.2025.

On 17.05.2025

Present matter has
been stayed.

It was submitted by
Ld. Counsel for the
complainant that
matter was not listed
on 09.05.2025 and
now the tentative date
of hearing before the
Hon’ble Supreme
Court of India is
15.07.2025,
accordingly matter is
adjourned for
26.07.2025.

Short

and no

ary

be

are ma
to disp!

expedi
usly.

dates will | by
be given | Hon'ble

unnecess Court

adjournm
ent shall

granted.

Further
all efforts

of case

Stayed

Supreme

de
ose

tio




11.| CT NO | Compl |499/500 Sitting | 15.03.19 | 15.03.19 -- Framin - - - - - Yes, Yes |Subject |On_19.05.2025 Short Stayed
10/2019 | aint IPC MP gof Proceedin to the dates will | by
DLCT- | Case Notice gs Stayed outcom | Tt was stated by Ld. | be given | Hon'ble

12- uis by eof | Counsel for the andno  |gjgh
000193- 251 Hon'ble Ctl  |accused that stay on  |UNNECESS |y in
2019 CiPC High MC | the proceedings in the |ary Crl MC
Cotiii No. | present case has been |adjournm (o
SIDDHA Crl MC 2595/2 extended by the ent shall 2595/201
019  |Hon'be High Court of |be
RTHA No : o, 9
SINGH 250512019 pendin | Delhi vide order granted.
Vs gin |dated 14.05.2025 and |Further
PINAKI Hon’bl INDOH before the | all efforts
MISHRA e High | Hon'ble High Court |are made
Court  |is08.09.2025, to dispose
of accordingly matter is | of case
Delhi. adjoumed for eXdeiﬁO
15.09.2025, awaiting | usly-
for further order of
Hon'ble High Court
of Delhi.

12.} CT NO | Compl |499/504 Former| 21.01.19 | 05.02.19 - | Argum - - - - - Yes, - Subject | On 20.05.2025 Short Stayed
16/2019 | aint | 1/500/3 MLA ents on Proceedin to the dates will by the
DLCT- | Case | 4IPC Notice gs Stayed outcom | Proceedings in the | be given |Hon’ble

12- urs by the eof  |present matterhave [andno  |Sypreme
000217- 251 Hon’ble SLP been stayed by the unnecess Court in
2019 CrpC Supreme 1n0.132 | Hon'ble Supreme ary the
Sty 791202 | Court of Indiaand  |adjournm | -
4 matter was not listed |ent shall |~
Kt gl::s:er pendin {on 21.04.2025and | be e
Yy SLP gin  |the tentative date is | granted. —
Hon’bl |15.07.2025. Further  [DO-
AKIE}/RHI\IWD ol R e Accordingly matter | all efforts |/2024 dt
AL AND 2024 Supre | was adjourned for | are made 05-10-
me 19.07.2025or to dispose (2024
OB Court. |awaitjfig\further of case
India. |ordefs ot\SR reme /|expeditio
V \
Il

R

ﬁa\mﬂm

o
g

A
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Court of India. usly.

13.] CTNO | Compl {499/500 Sitting | 17.12.18 | 15.01.19 - Framin - -- Yes, Yes | Subject |On_19.05.2025 Short Stayed
11/2019 | aint IPC MP gof Proceedin to the dates will | by
DLCT- | Case Notice gs Stayed outcom | [t was stated by Ld. | be given |Hon'ble

12 u/s by eof  |Counsel for the andno | High
000195- 251 Hon'ble Crl accused that stay on | UNRECESS | Coypt jn
2019 CrPC High MC  the proceedings in the | ary Crl MC
SIDDHA Clomittis 212\1601.7/2 present case has been ﬂdJIOlll]f;;n s
RTHA Crl MC extinded hy s SIS 26177201
SINGH 019 & |Hon’be High Court of | be
No MA . e ranted 9 & MA
Vs 2617/2019 Delhi vide order g " INo
PINAKI No ldated 14.05.2025 and |Further
Preshennd & MA No 10470/ |NDOH before the |l efforts {10470/20
10470/201 2019 |Hon'ble High Court |are made |19
9 pendin |is 08.09.2025, to dispose
gin accordingly matter is |of case
Hon’bl adjourned for CXpCditiO
e High (15.09.2025, awaiting |usly.
Court | for further order of
of . [Hon’ble High Court
Delhi. |of Delhi.

14.{ CT NO | Compl |499/500 Former | 06.06.19 | 06.06.19 {01.08.19| CE -- - Yes, Yes |Subject [On '13.05.2025 Short Stayed
44/2019D | aint IPC cM Proceedin to the dates will | by
LCT-12- | Case gs Stayed outcom | Matter has been be given |Hon'ble
001167- by eof |stayed by the andno | gigh

2019 Hon'ble Crl  |Hon'ble High Court  |unnecess |Court in
High MC & NDOH is ary Crl MC
: No.  |25.08.2025. adjournm
VIJENDE N
Courtin 6508/2 | Accordingly, matter |ent shall ¢
5 @.cfs
R‘f&‘@ e
1o
PR\ g :
q&@.. \3\\“‘\%\ ?ﬁﬁa‘«‘
AU @ e
g oo
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R

GUPTA CrIMC 019is |is adjourned for be 6508/201
No pendin |02.09.2025 awaiting |granted. |9
AR://?ND 6508/2019 gin ’ for f?rther prders of |Further
Hon'bl | Hon’ble High Court |all efforts
KEIRIW ¢ High | of Delhi. are made
AL AND Court to dispose
ANR of of case
Delhi. expeditio
usly.
15.| CTNO Coppl 499/ former | 13.12.21 [ 15.12.21 - Misc./ The Yes | Subject | Matter was not listed |Short There is
25/2021 | aint | 500/ MP Appear petition tothe |in MAY 2025. dates will | no stay
DLCT- | Case [504 IPC ance regarding outcom | Matter has been be given |on the
12- quashing eof |[stayedby Hom’ble |andno |proceedi '
000089- (Order of Crl High Court of Delhi |unnecess |;0¢
2021 on " MC & NDOH is ary
Summ flun;::ioel: No. 25.07.2025. Matter |adjournm lt)]:eif:re
AAM oning pgsse d by 3467/2 |was adjourned t.’or ent shall g
AADMI passed hi ¢ 022 further proceedings |be i 2
PARTY - S pendin |on 31.07.2025 for  |granted. |MOWeVeD
VS 29.06.2 is pending gin awaiting further Further |exempti
VIJENDE 022) before the Hon'bl | orders of Hon'ble all efforts |on from
R Hon’ble e High |High Court of Delhi. |are made |appeara
GUPTA High Court to dispose | nce has
Court and of of case  |been
as per the Delhi. expeditio |granted
order usly. to the
dated accused
05.09.202 through
2 of duly
Hon’ble authoriz
Delhi ed
High counsel.
Court, the Stayed
Hon’ble / by
Delhi Hon'ble
A




High High ]
Court has Court of
adjourned Delhi in
the matter CrlMC
for No
08.02.202 3467/202
4 and the 2. Only
interim interim
orders relief
qua the that has
appearan been
ce of the granted
petitioner to the
have been accused
continued is that
till the he shall
Hon’ble be
High granted
Court of exempti
Delhi for on from
04.11.24, appearin
g
through
duly
authoriz
ed
counsel.
16.|CRNO | State |147/148 21-05- | 21-06- | 01-08- | Judge | 19 14 | yes - 31.03.2 |On 02.05.2025 Short Sometim
13/2024 | case |/149/18 2008 2008 | 2018 | ment s | dates will [es
DLCTIi2-| FIR [8/332/3 Matter was listed for |be given |adjournm
000275. | NO | 4IPC D.E. However, no andno |ents have
2024 38/200 witness was present. |unnecess |to be
6 Accordingly, the  |ary granted
STATE matter was adjourned |adjournm |under
for D.E. for ent shall |compelli
AL 13.05.2025. be ng
granted. |circumst
A




NARBA Further |ances
On 13.05.2025 all efforts |due to
o are made |non
sy Process issued against | to dispose | availabili
TRATAP DWs were received |of case |ty of the
ATI back with the report |expeditio |counsels
that the summoned usly. or the
record has been accused
destroyed. persons.
DW-Inspector Sachin Filing of
Kumar was miscellan
summoned for eous
16.05.2025. applicati
ons.
On 16.05.2025
It was submitted by
Inspector Sachin
Kumar that all the
record pertaining to
the Year 2006 has
already been
destroyed.
No other witness was
to be examined on
behalf of accused.
Accordingly, D.E.
was closed . Matter
was fixed for final
arguments on
30.05.2025.
On 30.05.2025
Final arguments
heard on behalf of
ag d and
,ﬁ::::: ution, Matter is
/ Iiﬁfed for o
éﬁ : q \l 3“6“‘\ ACE i
Nﬁﬁg\\'&\c\\%‘\ W“;::a o peint
m g_ﬁ“'\c\_co
B




judgment on
28.06.2025.
CR/16/2 | State 210(1) | 2 | Sitting | 07-12- | 17-10- | 03-05- | Prosec | 17 | - | - | not - = = = - - |on03.05.2025 Short ——
024 case |/ 59n MP 2024 2023 | 2025 | ution dates will |es
CNR IPC Eviden Detailed order on be given |adjournm
B ¢ charge has been and no ents have
DLCT1 passed. unnecess |to be
> Accused has been ary granted
000371- discharged U/s 186 |adjournm |under
2024 IPC and prima facie |entshall |compelli
STATE case offence be ng
Vs punishable U/s granted. |circumst
YOGE 341/353/356/34 IPC |Further |ances
was made out of all efforts | due to
i against the accused. | are made |non
e Charge was framed  |to dispose |availabili
"|DOLIA against the accused. |of case |ty of the
Summons were expeditio |counsels
issued to the usly. or the
complainant for accused
evidence for persons.
22.05.2025. Filing of
miscellan
On 22.05.2025 eous
applicati
No witness was ons
present. Matter was
adjourned for P.E. for
03.07.2025.
l“ ‘%k
e GRRT oY
1A\
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18 |[CT. Compl | 156(3) Former | 20.12.201 Misc. -~ = - | 30-06- | On 03.05.2025 Short Sometim
CaSES/s{ aint Cr.PC. CM 9 appear 2026 dates will |es .
2025 Case ance Status report has been [be given jadjournm
DLCT1 filed. and no ents have

Matter for further unnecess |10 be
2- proceedings on ary granted
000071- 08.05.2025. adjournm {under
2025 ent shall |compelli

On 08.05.2025 be ng
SHIV granted. |circumst
KUMA CD in a sealed Further |[ances
R envelope, bearing the all efforts |due to
SAXEN seal of the Court and | 2® {nade s W
AVs the certificate Ufs to dispose |availabili
ARVIN 65B of Indian - cas?' ty ofth]e
D Evidence Act filed by z’:gﬂ e z:ltl;::e 5

the complainant was g
IV(VEA{‘RI released to the IO on accused

his application. It was PErsons.
AND submitted by 1O that Fl.lmg of
ORS. the CD (containing miscellan

the photographs sian- PP

alongwith section applicati

65B certificate )is —

required to be sent to

FSL for further

investigation.

Matter was adjourned

for filing status report

on 23.05.2025.

On 23.05.2025

P Status report has been

uEHirE-03

*tagistrate-03

* et
-w D




filed as per which the
CD has been sent to
CFSL for expert
opinion and result of
the same is awaited.
Notice has been
issued to the

Director,FSL for
09.06.2025.
19 |CR State [147/14 | 10 | Sitting | 06-09- | 06-09- | 09-09- | S.A. | 12 yes - - No On 01.05.2025 Short Sometim
Cases/3/| Case 9/188/ MLA 2014 2014 2019 - dates will |es
2025 l;;lg 4271P PW-6SI Devender | be given |adjournm
DLCT1 491201 |C Singh. PW-7W/SI  |andno  |ents have
2 3 Anita Rani and PW-8 |unnecess |to be
000070- Retd. ST Ghisa Ram | ary granted
2025 were examined, cross |adjournm |under
STATE examined and ent shall |compelli
Vs discharged. be ng
Remaining witnesses |granted. |circumst
MANJE were summoned for Ig?urther ances
ET 09.05.2025 for PE. |11 efforts | due to
SINGH are made |non
AND s On.03.05.2025 to dispose | availabili
OTHE . |ofcase tyofthe
RS PW-9, DC;P. Sukhraj expeditio |counsels
was e'xammed. Cross- usly. oithe
e:‘mmmed and dceiEEd
discharged. ‘ persons.
As all the wune:sses Filing of
had been examined, riiscellan
P.E. was closed. i
Mz.ltter was applicati
adjourned to ons
23.05.2025 for
S.A.

Statements of

)
W%%z/m&m-os

Additional Chief Judicial Magistrate-03
39 te fem e, 7 free

Rouse Avenue District Courts, New Dathi




accused U/S 313
Crpc of the accused
persons namely
Manjeet singh,
Manjinder singh
Sirsa, Kuldeep Singh
Bhogal , Mandeep
Kaur Bakshi, Harjeet
Singh and Tajender
Pal Singh Goldy @
Jinder Pal Singh
Goldy have been
recorded.

Matter was
adjourned for
recording of S.A. of
remaining accused
for 31.05.2025.

SA of accused
Harmeet Singh
Kalka has been
recorded.

NBW have been
issued against
accused Baljeet Kaur
Khalsa @ Daljeet
kaur Khalsa through
concerned SHO
returnable for
04.07.02025.

Rt =nfues evgiitran-03
Additional Chief Judicial tagistrate-03

Rouss Avenua District Courts, New Dathl




20

CR
Cases/5/
2025
DLCT1
D=
000078-
2025
STATE
Vs
PRADH
UMAN
RAJPU
T

State
Case
FIR
NO
123/20
12

186/35
3/352/
4271P

C

Sitting
MLA

23.12.201
4

06.04.20
17

27.05.20
25

P.E.

17

.

/

It was submitted by
Ld. Proxy Counsel
for the accused that as
per instruction
received from main
counsel, no further
submissions on the
point of charge were
to be made.

Arguments on the
point of charge were
heard on behalf of the
State. Now matter is
fixed for 14.05.2025
at 2:00 P.M. for order
on charge.

On 14.05.2025

Detailed order on
charge was passed.
Accused has been
discharged u/s 186
IPC and prima facie
case for the offence
punishable U/s
332/353/127/447/341
PC is made out
againsl the accused.
Matter was adjourned
for framing of charge
to 22.05.2025.

Short
dates will
be given
and no
unnecess
ary
adjournm
ent shall
be
granted.
Further
all efforts
are made
to dispose
of case
expeditio
usly.

Sometim
es
adjournm
ents have
to be
granted
under
compelli
ng
circumst
ances
due to
non
availabili
ty of the
counsels
or the
accused
persons.
Filing of
miscellan
eous
applicati
ons

El

v,
f e, S0

Additional Chief Judicial Magistrate-03

Roum-Avenuo District Courts, Nevs Dl




On 22.05.2025

As accused appeared
through V.C., matter
was adjourned to
27.05.2025 for
framing of charge
with direction to the
accused to appear
physically.

On 27.05.2025

Charge was framed
against the accused to
which he plead not
guilty and claimed
trial. Matter is listed

for P.E. on .
01.07.2025.
21 {CR State [74/86 | 2 | Sitting |10.03.202| 28.07.20 | 28.04.20( P.E. | 12 - On 08.05.2025 Short Sometim
Cases/9/| Case || JB(ca MP(AL 17 17 25 dates will |es
2025 e & the CW-1 Complainant/ |be given !adjournm
DLCT1 time of Inspector Satyabir ~ [andno  |ents have
2. Protect Co'mpl Singh was examined- |unnecess |to be
ion) — in-chief and his cross- |ary granted
000108- Act casc examination was adjournm |under
2025 filed) deferred at request of |{ent shall |compelli
Ld Counsel for be ng
STATE accused no 1. granted. |circumst
Vs CW-1 and witnesses |Further | ances
SWATI mentioned at serial no |all efforts |due to
MALI 4,5 and 6 were are made |non
WAL summoned through  |to dispose |availabili
JAIHIN SHO for 16.05.2025 |ofcase |ty of the
D / 7 for CE. expeditio |counsels
usly. or the

s

77

B G820l DA BEA
Additional Chief Judizial Magistrate-03
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On 16.05.2025 accused
persons.
CW-1, complainant/
Inspector Satyabir
was cross-examined
and discharged. CW-
2 Sh. Faheem Ahmad
was examined, cross-
examined and
discharged. Summons
were issued to
witnesses mentioned
atSr.no7 &8
through SHO and to
Shalender and Asif
khan through DCP
for 27.05.2025 for
CE.

On 27.05.2025

CW-3 Amit Kumar,
CW-4 Arnim
Aggarwal and CW-5
Shailendear Singh
examined, cross-
examined and
dishcharged.

CW Asif Khan was
unserved through
DCP and hence, he
was dropped from list
of witnesses.

Matter is listed for
remaining CE on
09.06.2025

K
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CR No
10/2025
DLCT1

2-
000123-
2025

STATE
Vs
DEREK
0 b
BRIEN

State
Case

188/14
5/34
IPC

10

5
Sitting
MPs,
4
Former
MPs,
&1
Vice
Preside
ent,
TMCP

09.04.202
5

21.04.20
25

Charge

7

bl L

On 13.05.2025

Regular Court bail
was granted to the
accused persons and
their bail bonds were
accepted .

Copy of charge-sheet
was supplied to the
accused persons.
Matter was fixed for
scrutiny of documents
and arguments on
charge on
21.05.2025.

On 21.05.2025

Adjournment was
sought by Ld.
Counsel for accused
persons, accordingly,
matter was listed for
argument on charge
on 29.05.2025

On 29.05.2025

An application U/s
250(2) BNSS was
filed on behalf of
accused Derek
O’Brien, Saket
Gokhale, and
Sagarika Ghosh
seeking their
discharge.

Time has been given
to the State for filing

Short
dates will
be given
and no
unnecess
ary
adjournm
ent shall
be
granted.
Further
all efforts
are made
to dispose
of case
expeditio
usly.

Sometim
es
adjournm
ents have
to be
granted
under
compelli
ng
circumst
ances
due to
non
availabili
ty of the
counsels
or the
accused
persons.
Filing of
miscellan
eous
applicati
ons

w2

1 4

mmm-os

Additiona! Chief Judicial Magistrate-03
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reply to the said
application.

Matter is listed for
argument on the
discharge
application/arguments
on charge on
02.07.2025.

23 |ICR State |223(a)/| 01 Ex- |21.05.202 - - Miscell | 4 - - - - - - - - - On_21 .05.2025 Short There is
No13/20 | Case |35y MP, 5 aneous dates will |no delay
25 NS Lok Appear Fresh chargesheet be given |till date
CNR- Sabha ance was received by way |and no as matter
DLCT1 of assignment. unnecess |has been
0. i Notice was issued to ;ary freshly
000154- | IO/ASI Sanwaliya  {adjournm | filed only
2025 ; | Ram for 27.05.2025 Ent shall ;g days

e 0.
Sl ) On 27.05.2025 granted.
Vs Udit o Further
Raj Submission on the | 211 efforts
: ‘ point of cognizance | 2r¢ made
| i were heard. The to dispose
| video footage were | Of €as€
' played in the court in | €XPeditio
presence of 10. usly.
Matter is listed for
f orders on the point of
cognizance on
05.06.2025
Prepared by :

e

P;SMK-ULMM.L.A Cases

use Avenue Court Complex, Delhi
e e i qusiia-03
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1. Name of Presiding Officer

2. Designation
3. Date since which posted in the Court

)

}

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MP;_S,&&EME@WT
REPORT FOR THE MONTH OF MAY 2025

: SH. VAIBHAV CHAURASIA
: ACIM-04
: 26.10.2024 (Afternoon)

VAIBHAY CHAURASIA
Aiaften e =ik qUeerhiT 04

Additional Chief Judicial Magistrate-04

WIRT A, 503 UTear ael,

Room No. 503, Fifth Floor

4. Total number of cases pending on the first day of the month (as on 01.01.2025) : 23 cases
5. Number of cases pending on the Last day of the month : 21 cases NES Qé:g\i TeTT e, 7 fewe
Rouse Avenue District Courts, New Delhi
S. CNR No. Nature— Penal No. | Whether | Date of Present | Details of | State | Details of | Date Whethe | Whether | Expected Short summary Action Plan Specific reasons,
No. and whetherstate | statutes of | accused | institution stage | prosecution |Ment | defence |Ssince r there [any date of of the work done | formulated and | if any causing
Case Title case, involved | accu | is sitting Date of taking | Date of witnesses | ©f witnesses | When isany |interim disposal of in (I.m case the steps sa.ken delay in disposal
complaint sed or congnizance | framing a;cus ‘x:lal:;:r stay of {orders are | case during the for expeditions of case
case of closure former of = ed- as been | procee | existing in month disposal of the
report MP/ charge Wit (Wit | Wit § (oo | Defen | Defe posted dings | the case
MLA nes | nes | nes fpq. ce NC€ | for final |ordere |matters
ses |ses |ses | ..o | Witne | witn argumen | d by
cite [dro |exa | 4o.q |[sses [esse ts superio
d |[ppe | min o cited |s ¥ court,
djed |oop Exd if yes
:lmne glive.'
1. |DLCTi2- Application | U/s 175 of 7 | Three 22.08.2024 | NA NA Argume [NA |NA [NA| NA [ NA | NA NA No No Matter stayed [ On 06.05.25 | Appropriate steps | The allegations in
000220-2024 | for BNSS, 2023 accused nts by Ld. | proceedings have [are taken by|the  application
registration of persons Sessions been stayed by|giving  shortest| pertains to the
Misc. Crl. No. | FIR are Ex- Court, RACC. | Hon'ble Sessions | possible dates for| 2020 North East
53/24 MLAs Court till 07.05.25 | expeditions Delhi Riot Case
and one so matter re-|disposal of the | for which Special
Mohammad of the notify on | case. Prosecutor  has
1llas v. State accused 16.05.2025, been  appointed
& Ors. persons is On 16.05.25 and multiple FIRs
asitting praceedings have have already been
MLA been stayed by registered.
Hon’ble Sessions
Court till 26.05.25 ATR was filed on
S0 matter re- behalf of Special
notify on Cell on
28.05.2025. 12.11.2024.
On 28.05.25
proceedings have Application  w/s
been stayed by 175 of BNSS was
Hon’ble Sessions disposed off on
Court till 31.05.25 01.04.2025.
so  matter -
notify on
04.06.202 \
'/gtﬂ('»,\ 7
(Ahlmad) Page 1 of 19
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2. |DLCTI12- CT. CNO. U/s 276B One of 14.02.2019 | 28.02.2019 -~ Argume 03 | Not - - Yes Yes Depends upon | On 08.05.25, | Appropriate steps | Stay of
001357-2019 | 53/2019 R/w 278B the nts on wit | Recor the order of | undersigned was | will be taken for | proceedings by
AND 278E accused charge nes | ded Vide Vide latest | Hon'ble High |on leave. a copy | expeditious Hon'ble High
LT.O0. OF THE IT persons is and ses order | order dated | Court of of order dated | disposal of the Court of Delhi
Vs. ACT, 1961 asitting awaitin wer dated 04.12.2024 | Delhi 16.04.2025 of | case after
M/S. AIMS MP. g orders e 26.05.2 Hon'ble High | vacation of
SANYA of exa 022, the Court of Delhi| interim order.
DEVELOPE Hon'ble min proceed was placed on
RSPVT. High ed ings record whereby
LTD., Court in before directions  have
MALOOK of pre- this been given for
NAGAR Dethi. char Court continuation  of
(DIRECTOR) ge were interim order till
& ROOP evid stayed the next date of
KISHORE enc by hearing Le
MADAN e Hon'ble 03.09.2025.
High Accordingly,
Court matter was re-
of notify for
Delhi. 10.09.2025.

3. |DLCTI12- CT. C.NO. urs One of 14.02.2019 | 28.02.2019 - Argume 03 ([Not - - Yes Yes Depends upon | On 09.05.25, | Appropriate steps | Stay of
001361-2019 | 55/2019 276B/278B/2 the nts on wit | Recor Vide the orderof | undersigned was | will be taken for | proceedings by
LT.O. 78EOF IT accused charge nes |ded order Vide latest | Hon'ble High | on leave. a copy | expeditious Hon'ble High
VS. ACT, 1961 persons is and ses dated | order dated | Court of of order dated | disposal of the Court of Delhi
M/S. AIMS asitting awaitin wer 26.05.2 | 04.12.2024 | Delhi 16.04.2025 of ' case after
SANYA MP g orders e 022, the Hon'ble High | vacation of
DEVELOPE of exa proceed Court of Delhi | interim order.

RSPVT. Hon'ble min ings was placed on
LTD,, High ed before record  wher@by|
MALOOK s Court in this directions ?have
(Ahlmad) Page 2 of 19 s 2o 04
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[ —T NAGAR of pre- Court been given for
(DIRECTOR) Delhi. char were continuation  of
&ROOP ge stayed interim order till
KISHORE evid by the next date of
MADAN enc Hon'ble hearing i.e
e High 03.09.2025.
Court Accordingly,

of matter was re-

Delhi. notify for
10.09.2025.

4. |DLCTi2- CT. C.NO. u/s One of 14.02.2019 | 28.02.2019 - Argume — |03 |Not -- - e Yes Yes Depends upon | On 09.05.25, | Appropriate steps | Stay of
001359-2019 | 54/2019 276B/278B/2 the nts on wit | Recor Vide the orderof | undersigned was | will be taken for | proceedings by
LT.O. 78E OF IT accused charge nes | ded order Vide latest | Hon'ble High | on leave. a copy | expeditious Hon'ble High
VS. ACT, 1961, persons is and ses dated | order dated | Court of of order dated | disposal of the Court of Delhi
M/S. ATMS FOR THE a sitting awaitin wer 26.05.2 | 04.12.2024 | Delhi 16.04.2025 of | case after
SANYA FY 2014-15 MP g orders e 022, the Hon'ble High | vacation of
DEVELOPE of exa proceed Court of Delhi | interim order.

RSPVT. Hon'ble min ings was placed on
LTD., High ed before record  whereby
MALOOK Court in this directions  have
NAGAR of pre- Court been given for
(DIRECTOR) Delhi. char were continuation  of
&ROOP ge stayed interim order till
KISHORE evid y the next date of
MADAN enc Hon'ble hearing ie.

e High 03.09.2025.

Court Accordingly,
of matter was re-
Delhi. notify for

10.09.2025.

5. |DLCT12- CT.56/2019 | U/S 200 Sitting 19.04.2018 | 19.04.2018 | 15.04.2 ( Final - |2 Recor | - 02 |[01.06,202 | Yes Yes Depends upon | On 09.05.25, | Appropriate steps | Stay of
001363-2019, CrPC. R/w MP. 019 argume ded witn 2 the order of | undersigned was | will be taken for | proceedings by
LT.O. 276B/278B/2 nts and esse Vide Vide latest | Hon'ble High |on leave. a copy | expeditious Hon'ble High
VS. 78E OF THE awaitin s order | order dated | Court of of order dated | disposal of the Court of Delhi
M/S AIMS ITACT, g orders were dated | 04.12.2024 | Delhi 16.04.2025 of | case after
PROMOTER 1961 FOR of exa 31.05.2 Hon'ble High | vacation of
SPVT.LTD., THE FY Hon'ble mine 022, the Court of Delhi | interim order.

MALOOK 2012-13 High d proceed was placed on
NAGAR Court ings record  whereby
of Delhi before directions  have
this been given for
Court continuation  of
were interim order till
stayed the next date of
by hearing i.e
Hon'ble 03.09.2025.
High Accordingly,
Court matter was re-
of notify for
Delhi. 10.09.2025.

6. |DLCT12- CT. C.NO. uss. Yes 22,07.2019 | 22.08.2019 -~ | Framin -~ | 3 | Not - - - Yes Yes Depends upon | On 27.05.2025, a| Appropriate steps | Stay of
001351-2019, |51/2019 499/500/34/3 gof wit | Recor Vide theorderof |[copy of order|will be taker}é\ proceedings by
MANISH N—— 51PC notice nes | ded order Hon'ble High | dated 23.05.2025 expedjtiousL igh

O 5
ot W A BEaRe!
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) )
SISODIA and ses dated Court of of Hon'ble High | disposal of the Court of Delhi
VS. awaitin wer 23.11.2 Delhi Court of Delhi | case after
MANOJ KR. g orders e 023, the was received | vacation of
TIWARI of exa proceed through  counsel | interim order.
(MP), Hon'ble min ings whereby
PARVESH High ed before directions  have
SAHIB Court in this been given for
SINGH of Delhi pre- Court continvation  of
VERMA(MP) sum were interim order till
,HASRAJ mo stayed the next date of
HANS(MP), nin by hearing i.e.
HARISH g Hon'ble 09.09.2025.
KHURANA, evid High Accordingly,
VIJENDER enc Court matter was re-
GUPTA(ML e of notify for
A), Delhi. 15.09.2025.
MANJINDE
R SINGH
SIRSA(MLA)
DLCT12- CT.C.NO. U/S. 499/500 Former | 19.07.2019 | 02.08.2019 | 10.01. | Post 2 2 Not - Yes Yes Depends upon | On  13.05.2025, | Appropriate steps | Undertaking
001350-2013 | 50/2019 IPC MP 2020 notice wit | Recor the order of | undersigned was | will be taken for | given by Ld.
ZEE MEDIA complai nes | ded Vide Vide order [ Hon'ble High |on leave. a copy | expeditious Counsel for
CORPORATI nant's ses order dated | Court of of order dated | disposal of the complainant
ON LTD. evidenc wer dated 30.11.2023 | Delhi 07.05.2025 of | case after before Hon'ble
VS. eand e 07.01.2 | of Hon'ble Hon'ble High | vacation of High Court of
MS. MAHUA awaitin exa 021 and | High Court Court of Delhi | interim order. Delhi that he
MOITRA g orders min 06.04.2 | of Delhi was received would not
of ed 021, which through  proxy examine any
Hon'ble in Ld. records the counsel as per witness before the
High pre- counse! | undertakin next date of trial court.
Court sum for g given by hearing before the
of Dethi mo respond Ld. Hon'ble high
nin ent was | counsel for court is
bound | respondent 11.08.2025
evid by the that he matter was  re-
enc stateme | would not notify for
e nt given | examine 13.08.2025.
by him any
befare witness
Hon'ble | before this
High Court till
Court next date.
of Delhi
that he
would
not get
witness
es
examin
ed
before
the
Trial /
Court.
p -\
< = g Al I'Am'\-'!
Ko™ AT A AR 2 g
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8. JDLCT 12 CT.C. No. Urs 499/ 4 |Two 18.03.2021 | 06.04.2021 -~ |Framin | 9 | - | 4 Not - - Yes Yes Depends upon | On  15.05.2025 | Appropriate steps | Stay of
000028-2021 | 5/2021 500/34/35 accused gof wer | Recor the orderof [copy of order | will be taken for | proceedings by
Delhi Jal IPC persons notice e | ded Vide Vide order | Hon'ble High | dated 08.05.2025 | expeditious Hon'ble High
Board VS. are sitting and exm order dated Court of of Hon'ble High | disposal of the Court of Delhi
Adesh Gupta MLAs. awaitin ined dated | 05.08.2022 | Delhi Court of delhi is| case after
&Otrs. g orders in 18.12.2 and received through | vacation of

of pre- 021, the | 01.11.2023 e-mail , whereby | interim order.
Hon'ble sum proceed | of Hon'ble the said matter
High mo ings High Court has  been re-
Court nin befare of Delhi notified on
of g this
Delhi. evid Court 02.09.2025.
enc were matter was re-
e stayed notify for
by 09.09.2025.
Hon'ble
High
Court
of
Delhi.

9. [DLCT12 CT.C. No. U/s 499 r/w 1 | Former |16.11.2021 | 01.12.2021 - Framin [ 4 | - | 4 [ Not - - Yes Yes Depends upon | On  05.05.2025 | Appropriate steps | Stay of
000080-2021 | 21/2021 section 500 MP gof wit | Recor the order of | Counsel of both | will be taken for | proceedings by
Tajinder Pal 1PC naticea nes | ded Vide Vide latest | Hon'ble High | parties submitted | expeditious Hon'ble High
Singh Bagga nd ses order | order dated | Court of that the Hon’ble | disposal of the Court of Delhi
Vs awaitin wer dated 21.08.2024 | Delhi High Court has | case after
Subramanian g orders e 04.04.2 | of Hon'ble re-notified matter | vacation of
swamy of exa 022, the | High Court for 26.08.2025.the | interim order.

Hon'ble min proceed | of Delhi reader of the court
High ed ings also verified the
Court in befare same from the
of Delhi pre- this official  website
sum Court of Hon’ble High
mni were Court of delhi.
ng stayed Matter was re-
evid by notify for
enc Hon'ble 30.08.2025
e High
Court
of
Delhi. \

10. | CNR No. Cr.C No. Sec 23 (1) 1 | Former 14.12,2010 | 05.07.2011 - Supply | 17 | = | -- Not - - Yes Yes Depends upon | Matter was not | Appropriate steps
DLCTI12- 2/2021 r/w section 4 MLA of Recor the orderof |listed in May. | will be taken for
000057-2021, |R.C.No.AC-I- | (1) of docume ded Vide Vide latest | Hon'ble High | Vide order dated | expeditious
CBI 2007-A 0003 | Foreign nts and order order dated | Court of 07.03.2025, disposal of the Coirt of Delhi
Vs. Contribution awaitin dated | 28.08.2024 | Delhi Hon’ble High [ case after
Arvind (Regulation g orders 08.12.2 | of Hon'ble Court of Delhi has | vacation of
Khanna " Act, 1976 of 022 of | High Court extended interim | interim order.

Ko :
(Ahlmad) Page 5 of 19 syt T3 T 20 7t -0k
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Hon'ble Hon'ble | of Delhi stay order till next
High High date i.e
Court Court 16.07.2025.
of Delhi of Delhi Accordingly,
whereb directions  have
y Trial been given to file
Court the copy of the
was said order on the
directed next date ie.
to 24.07.2025.
adjourn
the
proceed
ings.

il. | CNR No. Cr.C.No.13/22 | 186/353/34 12 [ One of 28.07.2022 | 01.08.2022 - Scrutint | 28 - | Not Yes Yes Depends upon | On  21.05.2025 | Appropriate steps | Stay of
DLCT12- 1IPC accused y of Recor the order of | bailable warrants | will be taken for | proceedings by
000074-2022, persons is docume ded Vide | Vide latest | Hon'ble High | issued against | expeditious Hon'ble High
State asitting nts, order | order dated | Court of accused disposal of the | Court of Delhi
Vs, MLA argume dated | 08.10.2024 | Delhi Amanatullah khan | case after
Hidyatullah nt on 13.09.2 | of Hon'ble for next date of | vacation of
& Ors the 022, | High Court hearing. Ld. | interim order.

point of 19.10.2 | of Delhi Counsel submits
charge 022 and the next date
and 04.09.2 before the
awaitin 023, Hon'ble High
g orders 19.03.2 Court is
of 024 07.10.2025,
Hon'ble Hon'ble further the order
High High has not been
Court Court placed on
of Delhi of Delhi record.Ld.
has Counsel  seeks
given some time to file
directio the order. Re-
ns for notify for
stay of 30.05.2025
Trial On  30.05.2025
Court Accused
proceed Amanatullah khan
ings has appeared
through VC.
Since the accused
has appeared, the
bailable warrants
stands canceled.
Ld. Counsel
submits that the
next date before
the hon’ble High
Court is
07.11.2025. Order
of Hon’ble High
Court has heen
placed on record.
Re-notify for
. 14.11.2025. \
&
/QN{Q\N ¢ /
(Ahlmad) Page 6 of 19
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12, |DLCT12- Ct. Cases:- Sec. 500 IPC Former |19.05.2023 | 22.05.”723 |06.12.2 | Stateme | 5 | -- [ 05 | Not - - No No Depends upon | Matter was not | Shortest possible | Stay of
000078-2023, |(09/2023 MLA 023 nt of wit | Recor theorderof |listed in May | dates are given for | proceedings by
Manjit Singh accused nes | ded Hon'ble High | 2025.Vide order | expeditious Hon'ble High
GK under ses Court of dated 24.02.2025, | disposal of case. | Court of Delhi
Vs. section wer Delhi Hon’ble High
Manjinder 313 of e Court of Delhi has
Singh Sirsa CrPC. exa extended interim

min stay order till next
ed, date ie.
cros 24.07.2025.

s Accordingly,

exa matter adjourned
min for PE/ further
ed proceedings  for
and 28.07.2025.

disc

har

ged.

13. |DLCT12- Cr. Case:- Sec. One  of|15.06.2023 | 07.07.2023 |21.05.2 | PE 43|04 | 5 [ Not - -— No No July, 2025 On  08.05.2025 | Shortest possible | Detailed order on
000093-2023, | 06/2023 354,354D,35 the 024 Recor Witness  PW-6| date is given as|charge was
State 4A,506(1),10 accused ded ‘SR’ partly | per the | pronounced  on
Vs. 9of IPC persons is examined and his | convenience  of| 10.05.2024  and
Brij Bhushan an Ex-MP further victims/prosecutio | charge was
& Anr. examination was|n wimesses as] framed on

deferred. matter | well as  Ld.|21.05.2024.
adjourned for PE | Counsel for
on  20.05.2025. | accused persons. | Around 40
On  20.05.2025 Prosecution
Witness PW-6 witnesses are
‘SR’ further required to be
cross-examined examined.
and discharged.
Witness at serial So far, 4
no.2i.e. Ms. P be witnesses  have
summoned  for been  examined
next date of and Ld. Defence
hearing.  matter counsel has been
adjourned for PE conducting
on  29.05.2025. extensive  cross-
On  29.05.2025 examination  of
PW-7 is partly the  prosecution
examined in chief witnesses.
and further
examination-in-
chief deferred for
the reason stated
in the evidence,
witness has been
conseled by
retiring to the
chamber and has
been asked
questions as to
whether she is
. % under any undue N\ /
)\c,:(‘*r - i
(Ahlmad) Page 7 of 19 Nﬁﬁ'«fﬁ E@ 2 eE ~C"-*
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influence, threat
and assurance has
been given to her
regarding
proteciion.  Ld.
Counsel for the
witness has also
accompanied  in
the chamber. PW-
7 is bound down
for the next date
of hearing. Matter
adjourned for PE
on 08.07.2025

14.

DLCT12-
000115-2023,
DRI

Vs.

Baba Leather
Impex Pvt.
Ltd. & Ors

Ct. Case No.
12/2023

Sec. 132 of
The Custom
Act

one of the
accused
persons is
asitting
MLA

06.06.2023

11.08.2023

Argume
nts on
charge

31

18 | Not
Recor
ded

No

July, 2025

On  08.05.2025
Pw-14 Sh.
Loknath Kukreja
is examined,
cross-examined
and
discharged.Ld. Sr.
Standing Counsel
for complainant
submits that he
will submit
requisite
certificate
required for
electronic
evidence with
respect to todays
deposition in the
next date of
hearing.  Matter
fixed for
17.05.2025

On  17.05.2025,
Sh. Loknath
kukreja submitted
the certificate U/s
138(c) of customs
act. Pw-15 Aditya
Kumar Dutt, Pw-
16 Harish Kumar
Parmar and pw-17
Ranjeet  Kumar
were  examined-
in-chief,  cross-
examined and
discharged as
witnesses. Matter
fixed for
24,05,2025.

On  24.05.2025,
Pw-18 __ anirban

Shortest possible
dates are given
and  appropriate
steps are being
taken for
expeditious
disposal of case.

Filing of
miscellaneous
application by the
accused and
extensive
arguments
addressed before
the court on the
point of charge.

Ay
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Dasgupta and
Pw-19 Ashif A
were  examined,
cross-examined

and discharged as
witnesses. Ld.
Senior  counsel
submits that he
does not want to
lead any more
post-summoning
evidence. Matter
put  up for
arguments on
charge on
04.06.2025

15

DLCTI12-
000198-2023
STATE vs
KAPIL
MISHRA
(RBT ON
16.12,23)

14/2023

Cr. CASE No.

Sec. 125 OF
REPRESEN
TATION OF
PEOPLE
ACT

EX-MLA

01.11.2023

22,06.2024

Scrutin
y of
docume
nts,
argume
nts on
charge
and
filing of
status
report.

- Not
Recor
ded

No

Depends upon
the orders of
Ld.
Revisional
Court.

On  26.05.2025,
The court heard
further part
arguments on
behalf of the
accused, focusing
on the adequacy
of the
investigation
regarding  para
9(d) of the order-
sheet dated
04.03.2024. The
court made
diligent efforts to
collect evidence
from the accused's
Twitter  handle,
but no one was
present to follow
up the directions.
The coun s
appending  only
order-sheets  of
20.03.2025 and
08.04.2025 and
the  order-sheet
dated 04.03.2024,
where the
directions for
further
investigation were
laid down by the
Ld. Predecessor,
for the Worthy
Commissioner of
Palice, Delhi
Police, and
Worthy Joint

NA

Revision petition
was filed by the
accused  against
the  summoning
order was
dismissed on
07.03.2025 now
matter fixed for
arguments on
point of charge
for 08.04.2025.

Aot
(Ahlmad)

Page 9 of 19

fafram e =

AddRional Chief




Commissioner,
Northern Range.
The court is also

urging the
Investigating

Agency to
pracure the

relevant material,
as the charge-
sheet is pending
from 20.03.2024.
If the Delhi Police
fails to investigate
or there is any
abstruction,  the
court will report
it.Copy of order
be sent to Worthy
JointCommission
er, Northern
Range 1o do the
needful as already
hisWorthy office
was well-
acquanited  with
the state of affairs
0n20.03.2025.Ack
nowledgment of
receipt of this
order-sheet bealso
called from the

Office of
Commissioner of
Police,

DelhiPolice from
the cancerned
officer, whom the
WorthyCommissi
oner of Police
delegates to.
Matter Put up for
further arguments
on charge and
statusreport from
the Worthy Joint
Commissioner,
Northern
Rangeunder  his
signatures be filed
before this Court

on 07.07.2025
16. |DLCT-12- . [ Ct.CaseNo. |Sec. 12of Sitting 03.06.2024 | 08.07.2024 -~ | Appear | -~ | - | -~ | - - - Yes Yes Depends upon | Matter was not | Appropriate steps | Stay of
000163/2024 | 12/2024 the MLA ance of Vide theorderof |[listed in May | will be taken for | proceedings by
Protection of accused order Hon'ble High | 2025. On | expeditiqus Hon'ble High
Woment dated Caurt of 26.04.2025, a dlsposala the (‘ourt Delhi
BHANVI _ from D.V. 11.09.2 Delhi copy of order| case after
N
; ;%"': aRml-08
( ad) Page 10 of 19 sieved)d
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KUMARI
SINGH Vs.
RAGHURAJ
PRATAP
SINGH

Act, 2005

024, the
proceed
ings
before
this
Court
were
stayed

by
Hon'ble
High
Court
of
Delhi.

dated 22.04.25 of
Hon’ble High
Court of Delhi
was placed on
record by the
counsel for
respondent
whereby the
present
proceedings have
been stayed till
18.08.2025.
Accordingly,
matter adjourned
for 20.08.2025.

vacation of
interim order.

DLCT12-
000268-2024

Gyanendra
Singh v. Ajay
Mahawar &
Ors.

Ct. Case
No.17/2024

Uls 223 &
175 of
BNSS, 2023

One of
the
accused
persons is
sitting
MLA

27.09.2024

NA

NA

Filing
of ATR.

NA

NA

NA

NA

NA

NA

NA

No

No

Tuly 2025

On  28.01.2025,
clarifications have
been taken from
the counsel for the
complainant
Arguments heards
on and application
ws 156(3) was
disposed off vide
separate order of
even date.
However
opportunity is
afforded to lead
pre  summoning
evidence ws 200
Crpc and matter
adjourned for
13.02.2025.

On 13.02.25
Proxy counsel
submits that he
seeks to file
revision against
order dt. 28,01.25,
50 matter
adjourned for PSE
for 25.02.25.

On 25.02.25 again
Proxy  counsel
submits that he
seeks to file
revision  against
order dt. 28.01.25,
S0 matter
adjourned for PSE
for 11.03.25.

On 11.03.25
counsel for
accused submitted

Appropriate steps
are taken by
giving  shortest
possible dates for

. | expeditions

disposal of the
case.

On  27.09.2024,
fresh  complaint
was received by
way of
assignment.

On  25.02.2025,
the  application
ws 175(3) of
BNSS was
dismissed and
opportunity is
afforded to lead
pre  summoning
evidence ws 200
Crpc and matter
adjourned for
11.03.25,
14.04.2025.

Page 11 of 19
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that revision filed
in session court
was adjourned so
matter adjourned
for 14.04.2025.

On 15.04.25 in
Rev. 06/25

01.05.2025 in Ld.
Court,
hence matter was

On 07.05.25 vide

01.05.25 in Crl
Rev. 06/25 file
has been sent to

Sh.Vishal Gogne
Spl Judge PC aCt
which s
scheduled for 27-

On 31.05.25 file
in Crl. Rev. 06/25
file has been sent
to the court of
Gogne
Spl Judge PC Act
which is
scheduled for 09-

was
for

for

dated

of

“d
Additional Chief

Rouse Avenun Distri

s

53

"
!

18. |DLCT1i2- Cr. CASE No. | 3DPDP 1 | Sitting 21,12,2024 menn -~ | Argume - - not —— No No Depends upon was not| Apopriate  steps | Stay of
000393-2024 | 17/2024 ACT. MLA nton record the order of May | will be taken by [ proceedings by
STATE vs cogniza ed Hon'ble High giving  shortest | Hon'ble High
KULDEEP nce Court of 15.04.2025, | possible dates for| Court of Delhi
KUMAR @ Delhi High | expeditions
MONU Court of Delhi|disposal of the

placed on | case.
FRESH record by the
RECEIVED for
ON 21.12.24
the
proceedings have
been stayed till
so
before trail court
have been stayed
till the next date
i.e. 20.08,2025, %
/Quw,r’
(Ahlmad) Page 12 of 19
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19.

DLCTI2-

Cr. CASE No.

Section 2(H) Sitting 18.01.2025 - PSE - 103 not -— No No July, 2025 On 20.02.25 | Apopriate  steps —
000043-2025 |02/2025 BNSS 2023 MLA wit | record lawyers are | will be taken by
Ct. Case nes [ ed abstaining  from | giving  shortest
02/2025 ses work. Matter was | passible dates for
Suraj Bhan wer adjourned for | expeditions
Chauhan vs e purpose fixed on |disposal of the
Saurabh exa 18.03.2025. case.
Bhardwaj min On 18.03.25
ed complainant
FRESH in submitted the
RECEIVED pre electronic
ON 18.01.25 sum evidence
mo regarding
nin defamation  and
g list of witnesses,
evid matter adjourned
enc for further
e proceedings  on
28.03.25.
On 28.03.25
complainant
submitted the
electronic
evidence
regarding
defamation  and
list of witnesses,
matter adjourned
for Pre
summoning
evidence on
09.04.25.
On 09.04 25
complainant  and
witnesses  were
not appeared
before
undersigned. Last
and final
opportunity  was
given to
complainant and
matter adjourned
for purpose
already fixed on
21.04.2025.
on  21.04.2025,
two witnesses
alongwith
complainant were
examined. Matter
adjourned for
further PSE on
26.04.2025.
On 26.04.25,
undersigned was
./(Q@(V\ / %
(Ahlmad) Page 13 of 19
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on leave, so
matter adjourned
for purpose fixed /
PSE for
03.05.2025.

On 03.05.25
matter fixed for
evidence on
22.05.25.

On 22.05.25 son
of  complainant
untoward incident
has been taken
place on 16.05.25
thats why matter
was adjourned for
10.07.25.

20.

DLCTI2-
000040-2025

RBT on
20.01.2025

STATE vs
VIVEK &
ORS.

FIR NO.
244/12

PS
MIANWALI
NAGAR

Cr. CASE No. | 186/353/352/
01/2025 147/148/49/4
27 IPC

EX.-
MLA
(Bijender
Singh)

16.09.2015
(Actual)
RBT an

20.01.2025

PE

23

18

No

JULY, 2025

Matter is at the
stage of
prosecution
evidence, some
witnessess  were
not appearing
before the court
even after
repeated
summons. Now a
strong action
taken against
these  witnesses
and bailable
warrants  issued
against them.
Matter was fixed
up for PE on
12.03.2025.

On 12.03.25, 3
eye witnesses of
Delhi Police
examined and
discharged  and
matter adjourned
for argument on
27.03.25.

On 27.03.25
arguments  have
been heard on
both side. Ld.
APP has drawn
the attention of
undersigned that 3
matenal witnesses
of Palice need to
be cross examined

Apopriate  steps
will be taken by
giving  shortest
possible dates for
expeditions
disposal of the
case.

P G

~
J

© (Ahlmad)
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s0 3 main
witnesses was
summoned for
evidence for
03.04.2025.

On 03.04.25 two
material witnesses
examined and
deferred for next
date and 3 more

witnesses
summoned  for
evidence on
16.04.2025.

on 16.04.25, two
witnesses

examined and
discharged, 4
witnesses
summoned for the
next date for
evidence on
24,04,25.

On 24.04.25, two
material witnesses
were examined,
cross  examined
and discharged 3
witnesses  were
summoned
through DCP
concerned for PE
for 06.05.2025.
On 065.25 Pw-
16, Pw-17 and
Pw-18 examined
cross-examined
and  discharge.
Matter is put of
for PE on
15.05.2025.
on15.05.25Ld.
APP submits that
there is no witness
to  beexamined,
henceforth, PE be
closed. In view of
the
submissionsgiven,

PE stands closed.

Matter put up for
recording of
statement w/s 313
CrPC  ofall the
accused  persons

el
(Ahlmad)
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on 21.05.2025

On  21.05.2025
Statement under
Section 313 CrPC
of all theaccused
persons have been
separately
recorded.The
accused  persons
do not wish to
lead
defenceevidence.
Put vp for final
arguments on
23.05.2025.

on 23,05.2025 the
undersigned was
on leave. Matter
fixed for
24,05.2025

on 24.,05.2025
Final arguments
heard.Matter  is
reserved for
judgment.matter
Put up for
judgment/any
clarifications, if
required,on
05.06.2025

21,

DLCT12-

CT. CASE

210 r/w 223 Sitting 25.01,2025 | - - MISC. - | == | Not - No NO On  22.03.2025, | Appropriate steps| Fresh case was
000053-2025 | 04/2025 of BNSS MLA record the undersigned|are taken by received on
DEEPAK (A-3) ed was on leave and | giving  shortest 27.01.2025.
KUMAR Vs the next date was | possible dated for
SHO given by Ld. Link | expeditious
PRASHAD ACIM for | disposal of the
NAGAR & 26,03.2025. matter.
ORS. On 26.03.25
matter adjourned
FRESH on behalf of|On 19.05.25
CASE complainant  on| matter has been
RECEIVED the ground that|disposed of as
ON 27.01.25 main counsel was | dismissed.
not available so
matter was
adjourned for
02.04.2025.
on 02.04.25
arguments  heard
on behalf on
complainant and
matter adjowned
. for orders on A/
-/KWW\/’
: (Ahlmad) Page 16 of 19
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04.04.25.

On 04.04.25 some
clarifications was
required from
complainant side
so matter
adjourned for

clarifications on
14.04.25,
14.04.25 was
declared holiday
by Hon’ble High
Court, so matter
was put up on
15.04.2025. Ld.
Counsel for
complainant was
directed to argue
in view of
judgment CBI Vs
State of Rajathan
AIR 2001 SC 668
and prople
patriotic front,
New Delhi vs KK
Birla 1984 Crl
Law Journal 545
on the next date
29.04.25.

On 29.04.25,
arguments  heard
on  behalf of
complainant,
matter put up for
orders on
13.05.2025.

On 13.05.25
undersigned was
on leave.

On 19.05.25
matter has been
disposed of as
dismissed.

22, |DLCTI12- CT. CASE 210 r/w 223 Sitting 25.01.2025 | -- -- MISC. == | -= | Not - No NO - On 10.03.25 pait | Appropriate steps| Fresh case was
000052-2025 | 05/2025 of BNSS MLA record arguments have|are taken by| received on
DEEPAK (A-3) ed been heard on|giving  shortest 27.01.2025.
KUMAR Vs behalf of | possible dated for
SHO complainant  and | expeditious
PRASHAD matter adjourned | disposal of the
NAGAR & for the purpose of | matter.

ORS. maintainability on
22.03.2025.
FRESH On  22.03.2025, | On 19.05.25
CASE the undexsigned‘\gmer has been
RECEIVED was on leave and | didposed of as /
ON27.0125 | . the next date was | dismlissed.
3%
Apse™y
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I given by Ld. Link
ACIM for
26.03.2025.

On 26.03.25
matter adjourned
on behalf of
complainant  on
the ground that
| main counsel was
not available so
matter adjourned
for 02.04.2025.

on 02.04.25
arguments heard
on behalf on
complainant and
matter adjourned
for orders on
04.04.25.

On 04.04.25 some ,
clarifications was
required from
complainant side

s0 matter
adjourned for
clarifications on
14.04.25.

14.04.25 was
declared holiday
by Hon'ble High
Court, so matter
was put up on
15.04.2025. Ld.
l Counsel for
i complainant was
directed to argue
in  view of
judgment CBI Vs
State of Rajathan
AIR 2001 SC 668
and prople
patriotic front,
New Delhi vs KK
Birla 1984 Crl
Law Journal 545
on the next date
29.04.25,

On 29.04.25,
arguments  heard
on  behalf of

complainant,
| matter put up for
orders on

13.05.2025. On

13.05.25 (\ /
undersigned was el

(Ahlmad) Page 18 of 19 -

Adtaional Chief Jastial Magisir -+~
Rause Avenue District C suts. New Defty



r\

on leave.
On 19.05.25
matter has been
disposed of as
dismissed.

23.

DLCTi12-
000088-2025

Case RBT on
11.03.2025

STATE vs
Roshan Lal
Verma &

FIR NO.
912/2015

BHAJANPU

08/2025

Cr. CASE No.

419/420/467/
468/471/120-
B/34 IPC r/w
3/4/5
Gambling
Act, 30
Arms Act,
66(D) IT Act,
and 4/7
Name &
Emblem Act.

28

3
abat
ed)

Former
MP &
MLA

A-19
(Dharam
Pal
Yadav@
DP
Yadav)

18.11.2015
(Actual)

RBT on
11.03.2025

Argume
nis on
charge

77

- Not
record
ed

No

July , 2025

on 07.05.25.
On 07.05.25
arguments heard
on behalf on
prosecution  with
respect to
arguments on
charge for abourt
2  hours and
matter  adjourned
for remaining
arguments on
behalf of state on
20.5.25.

on 20.05.25
arguments  heard
on behalf of Ld.
APP on the poimt
of charge. NBWs
of issued against

”Ahpopriate steps

will be taken by
giving  shortest
possible dates for
expeditions
disposal of the
case.

some accused
persons stands un- !
executed.  Status |
reprots be calledi
from the DCP
North East under'
his signatures on
the NDOH.
Matter put up for
order on charge
on 10.06,25.

RBTon

20.01.2025

(Ahlmad)

(Ahlmad)
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